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BEFORE THE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH AT NEW DELHI.
ORIGINAL APPLICATION No. 807 of 2022

IN THE MATTER OF: -

Bhavak Parasher Applicant
Versus

Smt. Indu Walia & Ors. ... Respondent

Reply to Original Application No. 807 0f 2022 on behalf

of Respondent No.2 i.e. Deputy Commissioner Una, District

Una (H.P.).

MOST RESPECTFULLY SHOWETH

REPLY TO THE FACTS: -

1. That in reply to para No.l it is submitted that the

missionas, Tehsildar, Tehsil Una District Una vide his office letter

Tna, Nistrict Una (HF )

No. 2748/OK dated 16.12.2022 (copy annexed as
Annexure R-I) has reported that the matter was enquired
into through the Patwari, Patwar Circle Malahat, Tehsil &
District Una (H.P.) and as per report received from him
according to jamabandi for the year 2015-2016 of Mohal
Malahat, 06-61-65 hectare (172 Kanals 6 marlas) land is
! recorded in the name of Smt. Indu Walia daughter of
Mohan Lal son of Wadava Mal and as per jamabandi for
the year 2017-18 of Up Mohal Bharolian Khurd, 01-12-88
hectare (29 Kanal 8 marlas) land is recorded in the name

of said Indu Walia and further as per jamabandi for the
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year 2018-19 of Up Mohal Malahat Nagar, 1323-69
square decimeters (3 Kanals 9 marlas) land is recorded in
the name of said Indu Walia. As such, total 07-87-76
hectare (205 Kanals 3 marlas) land is recorded in the
name of said Smt. Indu Walia daughter of Shri Mohan Lal
son of Wadava Mal in Patwar Circle Malahat, Tehsil &
District Una (H.P.). It is further submitted that as per
report of the said Patwari, plotting has been made in Up
Mohal Malahat Nagar but no plotting has been made in
Mohal Malahat and Mohal Bharolian Khurd.

2. That the contents of para No.2 need no submissions from
the replying respondent.

3. That in reply to para No.3 it is submitted that as mentioned
in para supra plotting has been made in Up Mohal
Malahat Nagar but no plotting has been made in Mohal
Malahat and Mohal Bharolian Khurd.

g?;l,ltlj)rlsmct Umlao?HmP“) 4. That the contents of para No.4 need no submissions from
the replying respondent. It is however submitted that the
Divisional Forest Officer, Una Forest Division Una vide

' his office letter No. 9773 dated 03.12.2022 (copy annexed

g o
3

) as Annexure R-II) has reported that a complaint dated
H »“am *13.03.2019 was received from Shri Bhavak Parasher, H.
e ;; No. 65 Krishna Colony, Rakkar Una (H.P.) on 16.03.2019
~~ regarding serious mass scale felling of trees by land mafia
in Una malahat which was further sent to Range Officer,
Una vide endst. No. 18422 dated 18.03.2019 with the
directions to conduct the enquiry and submit fact finding
report. The Range Officer Una vide his letter No. 1765
dated 20.03.2019 had intimated that complaint has been

got enquired into through Shri Pawan Kumar, Deputy
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Ranger, Shri Kuldip Singh, Forest Guard and Miss. Aarti,
Forest Guard and 130 trees of Japani Toot of different
classes were found felled in the private land of Smt.
Roshni Devi Wd/o Sh. Babu Ram and Sh. Kewal Krishan
S/o Sh. Gian Singh R/o Malahat. All these trees were
found felled after obtaining proper permission from the
competent authority and the produce of these trees were
exported with proper permission. No illicit felling was
detected on the spot. He has also reported that after
receiving the letter No. 1040-41 dated 29.04.2022 from
the office of replying respondent the matter was again
enquired into through Range Forest Officer, Una who had
submitted his report vide his letter No. 227 dated
19.05.2022 stating that Indu Walia, Harsimar Singh, Ravi
Kumar, Sucha Singh and Jasbir Singh were leveling their
private land on which some trees of Japani Toot, Simbal

32?31)&5&& I.Ina Py and Tuni were found felled. Accordingly, forest field staff
have chalked out damage reports and recovered an amount
of Rs.1,01,000/- as penalty from the offenders.

5. That the contents of para No. 5 need no submissions from

the replying respondent. It is however submitted that the
detailed report of Divisional Forest Officer Una has been
~ mentioned in para supra.

/ﬂ{‘g That the contents of para No.6 relate to respondent No.4,
| hence call for no submissions from the replying
respondent.

7. That in reply to para No.7 it is submitted that as mentioned

in para supra the Divisional Forest Officer Una has

reported that the forest field staff have chalked out
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damage reports and recovered an amount of Rs.1,01,000/-
as a penalty from the offenders.

8. That the contents of para No.8 need no submissions from
the replying respondent.

9. That the contents of para No.9 are admitted to be correct
being a matter of record. It is submitted that after
receiving the notice dated 05.08.2022 i.e. Annexure A-12
from the present applicant the matter was got enquired

through the SDO (Civil) Una & DFO Una and on the

basis of the joint inquiry report received from them the

Dharam 2,

l J;;‘:Q,’) A

Bo-

Original Application.
10.That the contents of para No.10 are wrong, incorrect and
hence vehemently denied.

Depuby-Cortmissionas, 11.That the contents of para No.11 are admitted to be correct

Una, District Una (HP)  being a matter of record. However, it is submitted that the
Real Estate Regulatory Authority vide order dated
11.07.2022 passed in complaint No. HPRERA2022003
(copy annexed as Annexure R-III) has restrained
respondent No.l i.e. Smt. Indu Walia from advertising/
marketing, booking, selling or offering for sale or inviting
persons to purchase in any manner any plot apartment or
building owned by the above respondent in Mauja
Malahat, District Una without getting the project
registered with the Authority as per Section 3 of the Real
Estate (Regulation and Development) Act, 2016. Further,
the Chairperson H.P. Real Estate Regulatory Authority,

H.P, Shimla vide letter No. HPRERA2022003/784 dated
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22.07.2022 (copy annexed as Annexure R-IV) had asked
the Deputy Commissioner Una to direct the concerned
Sub Registrar not to register the sale deed of land
comprised in Khata/ Khatauni No. 23/28 of Khasra No.
3667/2858 measuring 00-44-99, Khasra No. 2860
measuring 00-15-34, Khasra No.2862 measuring 00-15-
35, Khasra No0.3153/2874 measuring 00-43-24, Khasra
No. 3421/2875 measuring 00-26-10, Khasra No.
3423/2875 measuring 00-71-56, Khasra No. 3548/2894
measuring 01-08-44. In khata khatauni No. 26/31 of
Khasra No. 3549/2894 measuring 02-13-25. In
Khata/Khatauni No. 318/149 of Khasra No. 2804
measuring 00-03-24. In Khata/ Khatauni No. 45/51 of
Khasra No. 2895 measuring 00-54-49. In Khata/ Khatauni
No. 362/489 of Khasra No. 2861 measuring 00-05-13. In
Khata/ Khatauni No. 177/727 of Khasra No. 2750
measuring 00-07-46. In khata/khatauni No. 289/380 of
Khasra No. 2857 measuring 00-07-42. In khata/khatauni
No. 267/354 of khasra No. 2805, 2813 measuring 00-29-
54. In khata/ khatauni No. 484/683 of Khasra No.
3305/2844 measuring 00-19-77. In khata/ Khatauni No.
367/499 of Khasra No. 2863, 2864 measuring 00-19-54

total of all measuring 7-70-34 approximately 200.60

kanals in mauja Malahat, District Una, H.P. till further
directions of the Authority. It is pertinent to mention here
that after receiving the order dated 11.07.2022 i.e.
Annexure A-14 and order dated 27.09.2022 i.e. Annexure
A-15 passed by RERA the same were sent to the Sub
Registrar, Una District Una vide office letter No.
DRU/HRC/RERA/3506 dated 19.08.2022 (copy annexed
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as Annexure R-V) and letter No. DRU/HRC/RERA/5047
dated 07.12.2022 (copy annexed as Annexure R-VI) for
further compliance. It is submitted that the Tehsildar,
Tehsil Una vide his above referred office letter No.
2748/0OK dated 16.12.2022 (copy already annexed as
Annexure R-I) has reported that the Patwari Patwar Circle
Malahat Tehsil & District Una vide his separate report
dated 16.12.2022 has reported that in compliance of stay
order of RERA qua the properties of Smt. Indu Walia, a
red note has been made vide rapat No. 544 dated
29.07.2022 over the jamabandi of Mohal Malahat and
further a red note has also been made vide rapat No. 102
dated 15.11.2022 over the jamabandi of Mohal Bharolian
Khurd Tehsil & District Una (H.P.).

12.That in reply to para No.12 it is submitted that after

receiving the notice along with copy of the order dated

Deputy Commissionag, 14-11.2022 from this Hon’ble Tribunal the reports of
Una, District Una (H.P)

Divisional Forest Officer Una District Una, the Assistant
Town & Country Planner, Una District Una, the Sub
Divisional Officer, Pollution Control Board, Una and the
Mining Officer Una were sought vide this office letter No.
104-106/ADC/LFA dated 28.11.2022 (copy annexed as
Annexure R-VII). The Assistant Town Planner, Sub
Divisional Town Planning Office cum Member Secretary
Special Area Development Authority Una vide his letter
No. SDTP (U) E-26/Bhavak Parashar/NGT Case/22-524
dated 06.12.2022 (copy annexed as Annexure R-VIII)

has reported that the Special Area Una as well as Special
Area Development Authority has been constituted under

the provisions of Himachal Pradesh Town and Country
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Planning Act, 1977 (Act No.12 of 1977). Hence the

provisions of Himachal Pradesh Town and Country

Planning Act, 1977 (Act No.12 of 1977), Rules, 2014

(amended) and the regulations of Development Plan Una

are applicable as well as H.P. Real Estate Regulation Act,

2016 in the ambit of Special Area, Una. He has also

reported that un-authorised development of land in village

Malahat Tehsil & District Una has been detected and

action under Section 39 of the Himachal Pradesh Town

and Country Planning Act, 1977 (act No.12 of 1977) has

been taken and a notice under Sub Section (1) of Section

39 of above said act was issued to Smt. Indu Walia r/o

House No. 108 Vasant Vihar, Rakkar Colony, Tehsil &

District Una vide letter No. SADA (Una) Complaint

file/UAC/Notice No. 458/2019-213-16 dated 31.07.2019

with copies to Executive Engineer, H.P. SEBL Division

Bil::l%’is &T:nllf;?ggﬁm Rakkar Colony, Executive Engineer Irrigation and Public
Health Department Division No.l, Una and Division
Forest Officer, Forest Department Una. In response to the
above notices, Smt. Indu Walia submitted her reply on
06/07/2020 with a statement that the land in question
situated at Village Malahat is being developed for own/
~2\personal use and plan for sub division of land under

o ,.4 HPTCP Act shall be submitted very soon. A letter has
7 been issued to Smt. Indu Walia vide No. SADA (Una)
Complaint file/UAC/Notice No. 458/2019-69 dated
15.07.2020 with a direction to submit the case for sub

division of land as well as reminder vide No. 474-77 dated
06.02.2021. He has further reported that the further course

of action under the provisions of above said act has been
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initiated under sub Section (2) of Section 39, Sub Section
(1) of Section 39 —A & under Section 39 B vide notice
No. 458/19-239-41 dated 13.08.2019, 282 dated 2/9/2019
& 614-15 dated 18.02.2020 respectively. The Assistant
Town Planner, Sub Divisional Town Planning Office-
cum- Member Secretary Special Area Development
Authority, Una District Una vide his above referred letter
has also reported that on receipt of complaint dated
07.03.2022 from Shri Bhavak Parashar, the matter was
examined and decided it to put up in the house of SADA,
Una in ensuring meeting to apprise the house with factual
position. The meeting of Special Area Development
Authority, Una held on 11.05.2022 under the
Chiarmanship of Chairman of above said authority cum-
Deputy Commissioner Una and after detail discussion, the
house constituted an administrative committee under the

chairmanship of worthy Sub Divisional Officer (Civil),

Deputy Commissionas,

Una, District Una (H.P) Una to conduct a joint site inspection. Site Inspection was

conducted on dated 30.05.2022 by the constituted
Committee and the Chairman of said Committee directed
all the members to submit the Action taken report to the
Member Secretary of said Committee at the earliest so
that a consolidated report can be submitted to the worthy
Deputy Commissioner Una-cum- Chairman, Special Area
Development Authority. The Mining Officer, Una vide his
letter No. Udyog-Bhu (Khani-4)-UNA-1497 dated
06.12.2022 (copy annexed as Annexure R-IX) has

reported that the area in question was inspected on
30.05.2022 by the Committee formed vide order No.
SADA (Una)/Meeting/S-4/Vol.-VIII/2021-44-52  dated
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15.05.2022 and only cut & fill work over private land was

observed by the Committee.

REPLY TO THE GROUNDS OF COMPLAINT: -

1-5

Deputy Gommissionas,
Una, District Una (H.P)

That in reply to paras No.l to 5 it is submitted that as per
report received from the Regional Officer, H.P. State
Pollution Control Board, Una, District Una vide his office
letter No. HPSPCB/RO/Una/OA No. 807 of 2022/2022-
3019 dated 17.12.2022 (copy annexed as Annexure R-X),
a complaint was received by him from the application Shri
Bhavak Parashar vide letter dated 22.07.2019 regarding
illegal felling of trees and leveling of hills for unauthorized
construction of colonies without permission. In response to
the complaint, the impugned site was inspected on
25.07.2019 by the Environmental Engineer along with
Junior Environmental Engineer, HPSPCB Una and during
the inspection on 25.07.2019 it was found that leveling of
hills behind Dhaba next to Kalgidhar furniture Rakkar, on
the way to Una Rakkar National Highway was being
carried out with the help of JCB’s & Pokland machines.

unauthorized construction of colonies without permission
of competent authorities i.e. Divisional Forest Officer Una,
the Member Secretary, Special Area Development
Authority (SADA), Una, Assistant Town Planner and
Mining Officer Una for taking necessary action in the

matter. He has also reported that the site in question falls
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under the ambit of the Special Area Development
Authority, Una and as per the information received from
the Special Area Development Authority Una vide letter
dated 17.12.2022 the site in question has not been
approved by SADA for the construction project. At
present, neither the owner of the land has applied for the
consent of the Board for the construction of the building
project nor the State Board has granted consent to any
project under Water Act, 1974 and Air Act, 1981 at the site
in question. He has further reported that the site was
recently inspected by him on 15.12.2022 along with JEE-
II, HPSPCB, and Una and during the inspection, no
activity of construction of colony/building/ projects was
started as yet and only land development/ levelling work
was being carried out at the site. He has intimated that the
State Board shall keep a vigil on the site and ensure
compliance with the Water Act, 1974 and Air Act, 1981 in
case any commercial building project is constructed at the
site.

That the contents of paras No.6-9 relate to the anticipated
effect of the project on wildlife, plants and aquatic species
of the area, which pertain to and calls for the reply of the
Forest Department i.e. respondent No. 4. It is however
submitted that as per the above-referred report of the
Divisional Forest Officer, Una Division received vide
letter No. 9773 dated 03.12.2022 forest field staff have
chalked out damage reports and recovered an amount of

Rs.1,01,000/- as penalty from the offenders.

PRAYER:

| O
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In view of submissions made hereinabove and facts &
circumstances of the case, it is, therefore, prayed that the

Original Application may kindly be dismissed qua the replying

respondent. ‘ A‘,&
TSI N

Through Una, District Una (H.PY

Place: Una 'J"\‘ZIAA/
Dated: \6 .01.2023 nish Kumar Advocate

Panel Counsel
For the State of H.P
S-138, LGF, G.K-1
New Delhi, Ph:9971493975
E-mail: chambersofmanishkumar@gmail.com
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3 V2
BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH AT NEW DELHI.
ORIGINAL APPLICATION No. 807 of 2022
IN THE MATTER OF: -

.............. Applicant
Versus
~Apdu Walia& Ors. . Respondents
: AFFIDAVIT
\__,/{3 “j I, Raghav Sharma S/o Shri Matadeen Sharma, aged 35
NQahd

years, permanent resident of House No. U-1, JDA Flats, Behind

Satelite  Hospital, Sethi Colony, Jawahar Nagar, Jaipur,

8 52 Rajasthan presently, working as Deputy Commissioner, Una
101

District Una (H.P.) do hereby solemnly affirm and declare as

~ under:-

1. That the accompanying reply to the OA No. 807 of 2022 has
been prepared and drafted at my instance and the contents of
para no. 1 to 9 of the reply are true and correct to the best of
my knowledge as per information derived from the official
|, record and legal adv1ce received.

sputy Commissionas,
Una, BISRRESMa (H P

" Jerification:-

That | the above-named deponent do hereby further state,
verify declare on oath that the contents of the above affidavit
are true and correct to the best of my knowledge and belief.
No part of the same is false and nothing material has been
concealed therefrom.

Velﬁl.ﬁ.ed at Una today on {ot day of January, 2023
‘ maa

Deputpepmmusistionas,
Tna. District Una (H.P)
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The Tehsildar,
Una, District Una (H.P.).

The Deputy Commissioner,
Una, District Una (H.P.)

No.2748/0.K.
Dated: 16.12.2022

Order in Original Application No. 807/2022 titled as Bhavak Parasher —
Application versus Smt. Indu Walia & Ors. respondent.

Piease refer to your office letter No. 114/ADC/LFA dated 14.12.2022, on the

above noted subject.

In this regard, it is submitted that the matter was enquired into through the

Patwari, Patwar Circle Malahat, Tehsil & District Una (H.P.) and as per report received from
him according to jamabandi for the year 2015-2016 of Mohal Malahat, 06-61-65 hectare {172
Kanals 6 marlas) land is recorded in the name of Smt. Indu Walia daughter of Mohal Lal son of
Wadava Mal and as per jamabandi for the year 2017-18 of Up Mohal Bharolian Khurd, 01-12-
88 hectare (29 Kanal 8 marlas) land is recorded in the name of said Indu Walia and further as
per jamabandi for the year 2018-19 of Up Mohal Malahat Nagar, 1323-69 square decimeters (3
Kanals 9 marlas) land is recorded in the name of said Indu Walia. As such, total 07-87-76
hectare (205 Kanals 3 marlas) land is recorded in the name of said Smt. Indu Walia daughter of
Shri Mohan Lal son of Wadava Mal in Patwar Circle Malahat, Tehsil & District Una (H.P.). It is
further submitted that as per report of the said Patwari, plotting has been made in Up Mohal
Malahat Nagar but no plotting has been made in Mohal Malahat and Mohal Bharolian Khurd.

It is further submitted that the said Patwari vide his separate report dated

16.12.2022 has reported that in compliance of stay order of RERA qua the properties of Smt.
Indu Walia, a red note has been made vide rapat No. 544 dated 29.07.2022 over the
jamabandi of Mohal Malahat and further a red note has also been made vide rapat No. 102
dated 15.11.2022 over the jamabandi of Mohal Bharolian Khurd Tehsil & District Una {H.P.).
The reports of said Patwari are also enclosed for favour of information & further necessary

action please.

Encls:- As above.

Yours, faithfully,

" Rith,Tehyldad Aina,
ATTESTED District Wria (iR

4 q) )2 )’Q/SupeﬁnteMent Grade-l
O/o the Deputy Commissioner,
Una, Distt. Una (H.P.)
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No. 9392

HP Forest Department

Dated Una, the *3 !I?/[’UL_ :

From: Divisional Forest Officer,
Una Forest Division, Una (HP).

To: he Deputy Commissioner,
0%l Una, Distt. Una (HP).
’V\
,\\ Subject: Order in Original Application No. 807/2022 Bhavak Parasher- Applicant
Versus Smt. Indu Walia & ors. '

Sir,

Kindly refer to your office letter No. 104-106/ADC/LFA dated 28.11.2022 on
the subject cited above.

2. In this connection it is submitted that a complaint. dated 13.03.2019 was
received from Sh. Bhavak Parasher, H. No. 65 Krishna Coloney, Rakkar, Una (HP) on
16.03.2019 regarding serious mass scale felling of trees by land mafia in Una malahat which
was further sent to Range Officer, Una vide endst. No. 18422 dated 18.3.2019 with the
directions to conduct the enquiry and submit fact finding report. Range Officer, Una vide his
letter No 1765 dated 20.03.2019 has intimated that complaint has been got enquired into
through Sh. Pawan Kumar, Deputy Ranger, Sh. Kuldip Singh, Forest Guard and Miss. Aarti,
Forest Guard and 130 trees of Japani Toot of different classes were found felled in the private
land of Smt. Roshni Devi Wd/O Sh. Babu Ram and Sh. Kewal Krishan S/O Sh. Gian Singh
R/O Malahat. All these trees were found felled after obtaining proper permission from the
competent authority and the produce of these trees were exported with proper permission. No
illicit felling was detected on the spot. Photo copy of report submitted by R.O. Una is
enclosed herewith for faovur of further necessary action please.

3. Itis further submitted that during 04/2022, on receipt of your office letter No. 1040-41
dated 29.04.2022 regarding large scale felling of trees for construction from Rakkar Colony to PGl
Satellite Center, Malahat, matter was again enquired into through Range Forest Officer, Una, who had
submitted his report vide his letter No.227 dated 19.05.2022 stating that Indu Walia, Harsimar Singh,
Ravi Kumar, Sucha Singh and Jasbir Singh were levelling their private land on which some trees of
Japani Toot, Simbal and Tuni were found felled. Accordingly forest field staff have chalked out
damage reports and recovered an amount of Rs. 1,01,000/- as penalty fré: the offenders. Detailed report
to this effect has also been submitted to your office vide this office letter No. 3925 dated

30.05.2022 please.

Una ¥orest Division, Una (HP).

Superintendent Grade-|
Olo the Deputy Commissioner,
Una, Distt. Una (H.P,)
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No.XIII- 3gy
H.P. Forest Department

Dated Una, the a5. &-Re19

From.- Range Forest Of ficer,

Una Forest Range, Una.

i
i

To, SISIE.Iewoed... Kovithacw,.. S0, 81y

Lo Sogh . VP Matoted
ool and DU v
Subject.- Permission for carriage of Exempted Species.

As  per your application and 'recommendaﬁoh' of
T You are hereby allowed to carry the ex’e‘iﬁpted.-
Species ... ... Neloadid, eset Extract py
you from your private land, situated in village. ... .. hﬂﬂf&h@i....ﬁ.'— .......

Measuring Khasra No. ........ &786 .............. Extracted
forest produce which js about........... 350@&9‘%(&0&»&?&@‘(? CltHo B8Y

Pvt. Area Maﬂqhé,:!.q]l ...... Wea...... . Beat? to Pu%ob...:....... o
.......... TT..... Via T Forest Check Post. This 18 with B
reference to FFE-B-A (3)-2/2018 dated 20.11.2013 and FFE-B-A-1/2017
dated 20.4.2017 This permission is validupto 2 6.. ./0_3. L8e1q.. |

Other terms and conditions wil] applicable as mentioned in
Transit Rules of Hp

ATC Range F&@E‘g\gfﬁcer,

Una Forest Range, Thna.

TTESTED
Res '?\\@/H A O\é’/"

- PO [ige

5 Ung HR-174303 Superintendent Grade-|

Ofo the Deputy Commissioner,
Una, Distt. Una (H.P) ‘
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NoXIII- 3¢y
H.P. Forest Department

Dated Una, the 12-2-61 9

From.-- Range Forest Officer,
Una Forest Range, Un:.
‘% T'o Sh./Smt./.. kewdd. . kxitha, . S 0. 8. Qv . Qi
..... U.Lu@é@....(}]af@nw...;i’.rﬁ.ﬁ.@sm................
TQ.\'\'@O.AAE&H’(L~ HEO
Subject.~  Permission for carriage of Exempted Species.
Sir,

As per your application and recommendationn  of

. BO....... wa............. You are hereby allowed to carry the evempisi
spézies ................. Jokard... Teakr............| SUUUUUROTR Extract by
you from your private land, situated in viHage...’,.MQQM..}...-- .......
Measuring Khasra No. .......... . QU8 Exiracted
as per the standing volume. Route for the carriage of exempted species
from  Pvi.  Area mrdahql...@& ...... ueo ... Beat to ...Piméab .....
i L via L ... Forest Check Post. This  is with
referénce to FFE-B-A (3)-2/2018 dated 20.11.2013 and FFE-B-A-1/2017
dated 20.4.2017. This permission is validup to ... .. /.O.)r. ./&Q! Qe
Other terms and conditions will applicable as ment'oned in

Y e

Transit Rules of H.P.

' o
a7c P@’?l%t‘/( oregiylicer,

li L VWEof s s .

: UnyFotest Retiiee, Una

; W : u{(;i; Stk \/!Fﬂg)g
Rerc s UITCE ATTF:STED

Foee L
g A8 1740803
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No.XII- 419
er : H.P. Forest Department
Dated Una, the 12-3-26(9
From.- Range Forest Officer,
Una Forest Range, Una. -
To. Sh./Smt /. Rt Dew.. \jo. &n.. Babu. S
Uieg e, Medatal.. Tewed. Coa oo
S B e BB
Subject.-  Permission for carriage of Exempted Species.
l Sir, "
—gw per your application and : recommendation of
i O, MWL You are hereby adowed to carry the exempted -
j spﬁcxes ............ Qo]cm.u oo PO RSOSSN Extract by
; you from your prlvate land, situated in vxllage....Mdakw\‘ .............
) l Measuring Khasra No. ...\11Y4..0m. 1004 oo, Exhacted\
; forest produce which is about............ Hoo ®M........ S
~as per the standing volume. Route for the carriage of exempted species
from Pvt. Area ModaWod .. @\.....ng ......... Beat to Pwéab .........
X I via ...... T e Forest Check Post. This  is with
lLfﬁl(‘llCC to FFE-B-A (8)-2/2018 dated 20.11.2013 and FTE-B-A-1/2017
] dated 20.4.2017. This permission is valid up to ..... Qi/.QH / Ko19..........
; Other terms and conditions will gpplicable as mentioned in
Transit Rules of H.P. |
|
[ | Rahgt’ rc&f“O fficer,
“ ATC "'nl L'cw;t]» “jnne Una.
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g ke ] Posisl ‘
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s E-CHALLAN
= - Government Of HImachal Pradesh

Departinent of Finance Treasuilies, Accounts B Lotteries

Vatid Upth 16-May-2022 Remmiter Copy
HIMGRN B22E112328 Date 10-05-2022 04:33;05PM
Department Forest

ercose IR RRRRANN I

Period 01-04-2022 To 09-05-2022

DbO UNADO-808- FOREST DIVISION UNA

Head TAmount
0406-01-800-03-COMPENSATION UNDER SECTIOA 50500
Total/Net Amount 50500
In words Fifty Thousand Five Hundred

Licence/Vehicle/Permit/TIN no.

COMPlENSI\TlON UNDER SECTION 68 OF L.F.
book No 99 Una Beat

Remitter Nama:-  Rafes Kumar BO Una

Address:- Range Forest Officer Una Mob:
9816134703

7T FOR USE IN RECEIVING BANK

Bank CIN No

HIMGRN B22E112328-73N
Amount T 50500 @
Bank MANAGER, SB1 UNA

Cheque-DD-No. o
: Gy

!
._a
|

ey

Ty

- g.i“j ;.\» o

NIC-HP B22E112328

ATTESTED

Superintendent Grade-|

‘ O/o the Deputy Commissioner,
& Una, Distt. Una (H.P)
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E-CHALLAR
Government Of HImacha! Pradesh

Onpirtment of Fingnce Treasuries, Accounts & Lotteries

Valid tipto 16-RMay-2022 Remmiter Copy

HIMGRN - B22E15.2333 Date 10-05-2022 04:35:17PM

Department Forest

o L

Period 01-04-2022 To 08-05-2022

DDO UNAOO-808- FOREST DIVISION UNA

Head TAmount
0406-01-800-03-COMPENSATION UNDER SECTION 50500

Total/Net Amount 50500

In words Fifty Thousand Five Hundred
Pay‘ée ﬁe!ailm T

Licence/Vehicie/Permit/TIN no. ngensatlon
COMPENSATION UNDEi{ SECTION 68 OF I.F.A. -DR 33to 35 of

Book 99 Unz.Beat

Remitter Name:- Rajesh Kumar BO una

Address:- ‘ Range Office Una Mob; 9816134703

~ FOR USE IN RECEIVING BANK

Bank CIN No - HIMGRN B22E11233
Amount ¥ 50500
Bank

Cheque-DD-Na.

S

NIC-HP B22E112333 e-Challan (IFMS) A

,' ‘ =
Remaee OAficor

Superintendent Grade-1
Olo the Deputy Commissioner,
Una, Distt. Una (H.P.)




with the

measurin
measurin

measurin

. no. 2871

Grade-|
~ Olothe Deputy!Commissiener,
t - Una, Distt. Una (H.P)

Sh- Ram Parkash Singh for Smt, [ndy Walia, Res

‘Once the
~grant régistration in aceordance With the Real Estate (Regulation ang

- ‘construction; devel

-+ 00-06-48, khagra o, ; 7/2858 measurir
315312874 measuring 00-43.94. }ghg:sra_ano. "’3421/2876&1119351;1‘1’1‘1[3 00-26-

/],UUEYUKE' R-TT
fRrwreret s e A&

complainant

pondent

HEARING THROUGH WebEy

e Mratmn is"hdtyet complete.
2PPlying process is completed thy office’ of the Authority may

Development) Act, 2016 ruleg: anﬂ»ré}gulabtimn 'made{ thére-ruz_:dgr.
(ion, "PPlication has. bees flad by complainant for stay of

Lill the promoter complies

opment and gale o
mandate of Re; m

gu]atmu and Deve opment) Act,

~ 2016. This application is ,iegistgréa..a_ssm.a 20.-17.of 2022, The Authority

‘ &surmg 00-15-35, khagra ne.

10, khgsra no. 3423/2875 .meastjz;-ing;socmﬁae;]Khasm no.  3548/2894

g 01-08-44. In khiieq khatauni no. 26/31 of khasra na. 354972894

g 02-13-25. In khata/ khatauni n, 318/419 o khasra no. 2804

measuring 00-03-24. In khata/ Khatauni no, 45/51 of khasra no. 2895

§ 00-64-49. In khata/ khatauni o, 362/489 of khasra no, 2861

measuring 00-05-13. In khatg/ Khataumnol771227 of khasra no. 2750

measuring 00-07:4g, In khata/ Khatauni no. 280/380 of khsara ne. 2857
2813 measuring (00-29-54. In khatan/ Khatauni no. 484/683 of khasra no.
3305/2844 measuring 00-04-05, Iy khata/Khatauni no. 411/574 of khasra

42. In khats/ Khatauni go. 267/354 of khasra no. 2805,

measuring 00-19.7 7;111_’ khatalKhataum 1)’0,-387/499 of khasra

no. 2863, ‘2864 ‘measuring 00-19.54 total of gl Mmeasuring 7-70-34
approximately 200.60 kan;ﬂ,s' in mauja Malahat, District Unag, H.P.

. Promotor has sold 21 plots of difforant shapen Loron 4 in betwoen the
TED ~ ¥ear 2016 and 2021. The dotails of mutations are 1628 dated 21.07.16,
/1%96 dated 24.02.2021. 1996 ‘dated 24.2.2021, 2004 dated 24.02.2021,
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1874 dated 17.04.2019, 1878 dated 01.05.2019, 1881 dated 01.05.2019,

1915 dated 09.10.2019, :1922 dated 09.10.2019, 1768 dated 24.4.2018,

.. 171 dated 01.09.2017, 1712 dated 01.09.2017. 1869 dated 01.01.2019,
-+ 1873 dated 27.03.2019, 1882 dated 01.05.2019, 1957 dated 03.07.2020,

1873 dated 27.03.2019, 1954 dated 12.01.2020; 1955 dated 29.09.2020,

- 1980 dated 13.08.2020, 1957 dated  03.07.2020. The  corresponding
, jamab‘qndi’_s;hayé been appended along with the application. It was
~further argued that the aforesaid sale deeds have been done in utter
violation - of ‘the provisions of the Real Estate (Regulation and
-+ Development) Act, 2016 and therefore it was prayed that he may be
© " restrained from further alienating or selling the plot, apartment or

- building in Mauja: Malahat, District Una as per the mandate of Section 8.

- The respondent has arued that the complainant has no locus standi o
- nvoke the provisions of the Act ibid and therefore his complaint may

. kindly be dismisaed. He further submitted that he was not aware of the
' provisions of the RE D Act and that hehaamgettheprmectmgxstered ’

| e may be, in any real estate project or part of i, i
ny p area, wit

al zm’:nemm'Autmﬁw~mbW;-mda this Act:

- ofthis Act'and for which the complation cartificate has ot been jssued,
. ‘the ‘promoter shall ‘make an ‘application to' ‘the Authority for
registration of the said project within a period of three months from the
date of commencement of this Act: . \ ) ’

- Provided further that if the Authority thinks neceseary, in the interest of
- allottees, for projects which are 'developed beyond the planning area but
“with the requisite perinissipn of the loeal authority, it may, by order,

direct the promoter of such project to register with the Authority, and the
- shallapply to such projocts froni that stage of registration.
- (2) Notwithistanding anything contained in sub-section (1), to registration
_ of the real estate project shall be required— a o
) where the. area of land Praposed to be developed does niot éxcead
* Bve hundred aquare meters or the number of apartments proposed to
be develaped does not exceed eight inclisive of all phases: |

Aot of the rules and regulations made thero under,

)

| i Sraddd }
Superintendent Gra,de" X N |
Olg the Deputy Comryissioner, N DA v | .
Una, Distt. Una (H:P. S s |
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Egﬁjperintendénte de-1

/o the Deputy C mmissioner,
Una, Distt, Una (HP)

(Regulution anq
| bus violated the
w _tégvlaé'ge,_A&penr‘higversion he ig
rogistered with the Authority. Since




3 of the Act. 1b1d
ther entail pep day pe

ET :f:r'*eupcﬁntende Grada-l' £

 Olothe Deputy Commm:emr
S _'Una Dlstt U (H P)

I
Ma M. ahat, Distiict Ung, 1P, w Withoyt Betting the
tered wig he-AuthOm_'ty\a&Der Sectioy 3
of thiy order shal] further
ihig, L

Ialty under Sectmn :
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o 562300/2022 ) hreo
.\/ i 0%/ 0& ZOZL—
N !‘. ——t
RC ] 02
A\ 22 REAL ESTATE REGULA TORY AUTHORITY
o e 09 Annexe Building Mayjitha House neqr H.P. Sectt Shimla-02
o CX. Email: hp.rera2020@gmail.com . Phoys 01772629111, Fax : 0177.2627111

From:

bﬂ/b To

Subject:-

No. HPRERA 2022003 / 5y Dated:- 23 July, 20292

The Chairperson
HP Real Estate Regulatory Authority,
Himachal Pradesh, Shimla-171002

Deputy Commissioner
Una, District Una HP

o

W | Sir,

Regarding stay on sale of plots being raised by Smt. Indu

Walia W/o Ram Parkash Singh, Prop., Group Colonizera Pvt.

Lj:d. R/o House No. 108, Ward No. 8, Rakkar Colony, Basant
ihar, Una Hp ' :

\?\

registered with the Authority ag per section 3 of the Real Estate (
S \) & vRegulation and Development) Act, 2016.

You are | therefore, requested to direct the concerned Sub-

Registrar not to register sale deed of land comprised in Khata ¢/ Khatauni

no. 23/28 of

khasra no. 2795 measuring 00-48-30, 3665/2858 measuring 00-

- 06-48, Kkhasra no. 3667/2858 nmeasuring 00-44-99, khasra no. 2860

measuring 00-15-34, khasra no. 2862 measuring 00-15-35, khasra no.

3153/2874 measuring 00-43-24, khasra no. 3421/2875 measuring 00-26-10,

khasra no. 3423/2875 measuring 00-71-56, Khasra no. 3548/2894 melasuring I

ATTESTED 01.08.44 In

@/’_"

Superintendent Grade-|
O/o the Deputy Commissioner,
Una, Distt. Una (H.P)

khata khatauni no. 26/31 of khasra no. 8549/2.894 measuring I
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02-13-25. In khata/ khatauni no. 318/419 of khasra no. 2804 measuring 00-
03-24. In khata/ Khatauni no. 45/51 of khasra no. 2895 measuring 00-54-49,
In khata/ khatauni no. 362/489 of khasra no. 2861 measuring 00-05-13. In
khata/ Khatauni no 77227 of khasra no. 2750 measuring 00-07-46. In
khata/ Kha.ltauni no. 289/380 of khasra no. 2857 measuring 00-07-42. In
khata/ Khatauﬁi no. 267/354 of khasra no. 2805, 9813 measuring 00-29-54.
In khata/ Khatauni no. 484/683 of khasra no. 3305/2844 measuring 00-04-
05. In khata/Khatauni no. 41 1/574 of khasra no. 2871 measuring 00-19-77.
In khata/ Khatauni no. 367/499 of khasra no. 2863, 2864 measuring 00-19-

54 total of all measuring 7-70-34 approximately 200.60 kanals in mauja
Malahat, District Una, H.P. till further directions of the Authority

Endst. No, As above- V Dated
Copy alongwith a copy of order dated 11.7.2022 1s forwarded to -
1. The Sub-Registrar-cum- Tehsildar, Una for immediate necessary
action and compliance.
2. The Assistant Town and Country Planner, Una for information and
necessary action.

Authorized Signatory
HP Real Estate Regulatory Authority

Shimla- 171002
ATTESTED :

¢~

Superintendent Grade-
Olo the Deputy Commissioner,
Una, Distt. Una (H.P.)
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Subjert :

Sir,

~es
aa__"xm Office of the Registrar-cum-Deputy Commissioner Una

S

District Una (H.P.) hrc-una-hp@nic.in

No.DRU/HRC/RERA/ 3C0 G ~ _—
) HANNVEYURE - R -V

[0Y -
The Sub Registrar,
Una, Distt Unz (H.P.)

Dated ; ' ' ﬁ August, 2022

Regarding stz{y on sale of plots being raised by Smt. Indu
Walia W/o Ram Parkash Singh, Prop. Group Colonizera Pvit.
Lid. R/o liouse No. 108 Ward No. 8 Rakkar Colony, Basant

Vihar, Una HP.

Please find enclosed herewith a letter no. HPRERA?2022003/784

dated ™2 "1y 2022 on the subject cited above.

™n this regird, vou are divected to act strictly in accordance with the

order of HPFERA (copy aaclosed), and provide the detailed report in this
offize within 07 days.

L 1.

Encls:-
‘ Signed by Amit Kumar
Sharrna
Date: 19-08-2022 14:12:11
Addl. Deputy Commissioner
0&, Una, District Una, H.P
End No. AA RS 0T Dated [ /08/2022
Copy to:-

1. Himechal Pradesh Real Estate Regulatory Authority Shimla-171002 his
orfwce Jetter No. HPRERA2022003/784 dated 22 July 2022 for

information please.

-Sd-
bk Addl. Deputy Commissioner
Una, District Una, H.P

£TTRATED

(S—

Superintendent Grade-l
Olo the Deputy Commissioner,
Una, Distt. Una (H.P.)
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Office of the Registrar-cum-Deputy Commissioner Una i
District Una (H.P.) hre-una-hp@nic.in

No.DRU/HRC/RERA/ Saoyz ﬂN/VeX VR E - R - _ﬁ

To
(05
The Sub Registrar,
Una. Distt. Una (H.P.)
Dated  Una the O December. 2022
Subject : Regarding stay on sale of plots being raised by Smt. Indu Walia W/o
Ram Parkash Singh, Prop. Group Colonizera Pvt. Ltd. R/o House No.
108 Ward No. 8 Rakkar Colony, Basant Vihar, Una HP.
Sir.

Please find enclosed herewith a letter no. HPRERA2022029/1513 dated 04
October 2022 received from HPRERA on the subject cited above.

In this regard. you are directed to act strictly in accordance with the order of
HPRERA (copy enclosed), and compliance may be reported.

Ad@uty Commissioner

oi@ Una. District Una. H.P

Endst. No. ARA / Soyg Dated C‘D\gf /12/2022
Copy to:-
I.The Chairperson, Himachal Pradesh Real Estate Re
171002 to his office letter No. HPRERA2022029/151
information please.

ulatory Authority. Shimla-
dated 04 October 2022 for

[
fanl
o)
2

Adat/Deputy Commissioner
aié Und. District Una. H.P

KATTESTED

(G

Superintendent Grade-|
Olo the Deputy Commissioner,
N Una, Distt. Una (H.P)
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REAL ESTATE REG ULATORY AUTHORITY
Annexe Building, Majitha House near H.P. Sectt. Shimla-02
Email : hp.rera2020@gmail.com , Phone : 01 77-2629111, Fax: 0177-2627111

No. HPRERA -22029”813 Dated:- 24 October, 2022

e

o/

From:
The Chairperson
HP Real Estate Regulatory Authority,
Himachal Pradesh, Shimla-171002
To '
/Deputy Commissioner
/3(///\4,4) Una, District Una HP
;@ — Subject:- Regarding stay on sale of plots being raised by Smt. Indu Walia W/o
- Ram Parkash Singh, Prop. Group Colonizera Pvt. Ltd: R/o House No.
/)}30/%/ 108, Ward No. 8, Rakkar Colony, Basant Vikar, Una HP
Sir,
\/ Please find enclosed herewith an order dated 27.9.2022 passed by this

&TTEST

,Supe‘rintendentkg

Authority regarding bafring/ restraining from advertising/ marketing, booking
,selling or offering for sale or inviting persons to purchase in any manner any plot
apartment or building owned by above respondent in village Bhadolian Khurd ,
Patwar circle Mauja Malahat, District Una HP without getting the project
registered with the Authority as per section 3 of the Real Estate ( Regulation and
Development) Act, 2016.

You are |, therefore, requested to direct the concerned Sub- Registrar
not to register sale deed of land comprised in. khéwat/ Khatoni no. 30/46 .& 27/39
bearing khasra no. 2902/ 2336 measuring 00-03-87, khasra no. 2905/2336 measuring 00-06-13,.
khasra no. 2912/2337 measuring 00-04-42, khasra no. 2913/2337 measuring 00-07-15, khasra
no. 2917/2338 measuring 00-06-00, khasra no. 2818/2338 measuring 00-G1-47, khasra no.
2919/2338 measuring 00-00-38, khasra no. 2921/2338 measuring 00-21-45, khasra no.
2923/2339 measuring 60-03-96, khasra no. 2925/2339 measuring  00-22-46, khasra no.
2931/2376 measuring 00-02-74, khasra no. 2935/2376 measuring 00-10-17, khasra no.
2940/2379 measuring 00-02-54, khasra no. 2946/2380 measuring 00-00-99. khasra no,

@917/2476 measuring 00—00-72,lkhasra rio. 2775/2488 measuring 00-03-46. In khewat/ khatoni

45/61 rised in khasra no. 3920/2338 méasuring 00-02-56. khewat/ khatoni no. 34/40 in

raasc;a 'no. 2912/2337 measuring 00-04-42, khasra no. 26i8/2338 measuring 00-01-47, khasra
e#

O/o the Deputy Commissiener,
Una, Distt. Una (H.P)
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no. 2919/2338 meausring 00-00-38, KH’asra no. 2935/2376 measuring 00-10-17, khasra no.
2747/2476 measuring 00-00-72, khasra no. 2753/ 2488 measuring 00-03-46. Khewat/ Khatoni
no. 33/49 khasra no. 2927/2355 measuring 00-64-76, khata/ khatoni no. 64/80 khasra no.
2974/2752/2476 measuring 00-01-84, khewat/ khatoni no. 68/84 khasra no. 2756/2488
measuring 00-10-95, khewat/ khatoni no. 40/46 khasra no. 2913/2337 measuring (‘)0—01-58,
khewat/ khatoni no. 41/47 khasra no. 2923/2339 measuring 00-03-80, khewat/ khatoni no.
59/65 khasra no. 2920/2338 & 2924/2339 total measuring 00-10-77, khewat/ khatoni no. 61/67
khasra no. 2929/2356 fneasuring 00-06-24, Khewat/ khaton'i no. 44/50 khasra no. 2904/2336
measuring 00-04-63, Khewat/ khatoni no. 74/80 khasra no. 2974/2752/2476 measuring 00-01-
24, khewat/ khatoni no. 45/51 khasra no. 2894/2921/2338 measuring 00-01-00, khetwat/
khatoni no. 81/87 khasra no. 2756/ 2488 measuring 00-01-28, khewat/ khatoni no. 47/63 khasra
no. 2924/2339 measuring 00-05-20. Khewai/ khatoni no. 36/42 khasra no. 3024/2925/ 2339
measuring 00-16-71, Khewat/ Khatoni no. 42/48 khasra no. 3015/2917/2338 measuring 00-04-
80 total measuring 64.29 Kanals in vi.llage Bhadolian Khurd , Patwar circle Mauja
Malahat, District Una HP till further directions of the Authority

Yours faithfully,

Endst. No, As above- Dated
Copy alongwith a copy of order dated 27.9.2022 is forwarded to :-
1. The Sub-Registrar-cum- Tehsildar, Una for immediate necessary action and
compliance. .
2. The Assistant Town and .Country Planner, Una for information and

necessary action. : /

Authorized Signatory
HP Real Estate Regulatory Authority

ATTESTED © Shimla- 171002

Superintendent Grade-|
O/o the Deputy Commissioner,
Una, Distt. Una (H.P.)
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Complaint no. - HPRERA2022029/C

Sh. Bhawak Prashar complmant

Sh. Righi Tundon Advocate tor Ymt. Tndu Wala, Respondent

HEARING THROUGH WebEx.

The prescnt matter 1s an apphcation was filed by Sh., Bhavak Prashar
complainant alleging that Group Calonizers Pvt. Ltd. through its Director
Indw Walia has Violated the provision of Section 3 of the RERD Act, 2016
by entering into sale of plots, apartments or buildings in Village-
Bhadolian Khurd. Patwar Civele Mauza Malahat, Tehsil & District Una,
H.P. Along with the application the complainant has annexed details of
undivided plots sold by Indu Waha in Village- Bhadolian Khurd. Further
the complainant hax also appended along with the complaint details of

1and in ownership of the respondent Indu Walis showing her ownership
. 1 4

of 64.29 kanals approximstely. It was Turther alleged t.hat_x_'espomlen‘t..
herein. has sold about 1# plots since 2017. This Authority has gone
through the record and heard both the parties. S ’

It has been argued on behalf of the complainant that the responident/
promoter is owner in possession of land comprised.'in in khewat/ Khatoni
no. 30/46 & 27/39 bearing khasra no. 290v/ 9336 messuring 00-03-87, -
hasra no. 200572336 measuring 00-06-13, khasra no. 2912/2337
measuring 00-04-42. khasra no. 2013/2337 measuring 00-07-15, khasra
no. 2917/9338 measuring 00-06-00, khasra no. 2818/2338 measuring 00~
D1-47, khasra no. 20F902358 measuring 00-00-38. khasra no. 2921/2338
measuring 00-21-45, khasra no. 2923/2339 measuring 08-03-96, khasra

o, 20252339 measuring (0-22-46, khasra no. 2931/2376 meusuring 00-

09-74, khasra no. 2935/2376 measuring 00-10-17, khasra no. 2940/2379
measuring 00-02-54. khasra no. 2046/2380 measuring 00-00-99, khasra

no. 274712476 measuring 00-00-72, kKhasra no. 2775/2488 measuring 00-

ATTESTED

L —

Superintendent Grade-1
Olo the Deputy Commissioner,
Una, Distt. Una (H.P.)

03-46. In khewut/ khatom 45/61 comprised in khasra no, 3920/2338
measuring 00-03-56, khewat/ khatoni no. 34/40 in khasra ne. 2812/2337
meaguring 00-04-42, khasra no. 2918/2338 measuring 00-01-47. khasra
no.-2919/2338 meausring 00-00-38, Khasra no. 2935/2376 measuring 00
10-17, khasra no. 2747/2476 measuring 00-00-72, khasra no. 2753/ 2488
measuring 00-03-16. Khewat/ Khatom no. 33/49 khasra no. 292772355
measuring 00-64-76. khatas khatoni no. 64/80 khasra no. 2974/2752/2476
measuring 00-0l-s1 kbewar khatuni oo 658/84 khasra no. 2706/2488
measuring (11-10°95, khewat/ Khatom no. A0/46 khasra no. 291372337
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measuring 00-01-58, khewat/ khatoni no. 41/47 khasra no, 2923/333‘)
measuring 00-03-80, khewat/ khaton, no. 59/65 khasry no. 292072338 &
202442339 tatal measuring 00-10-77, khewat/ khatoni ne. 61/67 khasra
no. 2929:235¢ measuring (00-06-24, Khewat/ khatoni no. 44/50 khasra no,
2904/2326 measuring N0-04-63, Khewat/ khatoni no. 74/8¢ khasra no.
2974275212476 measuring 060-01-24. khewat/ khatoru no. 45/51 khasra
no. Z894/292 /2338 measuring O0-01-00, khetwat/ khatoni na, 81/87
khasra no. 27350/ 24RE measuring QU-01-28, khewat/ khatoni no. 47163
khasra no, 2924/2339 measuring 00-05-20. Khewat/ khaton; ne. 36/42
khasra no. 302472995/ 2339 measuring 00-16-71, Khewat Khatoni no.
42/48 khasra no. 3015/2917/2338 measuring 00-04-80 total measuring
64.29 Kanals.

Further by wayv of this apphication it is further alleged that respondent /
promoter has sold 18 plots of differcnt shapes and $1zes in between the
year 2017 and 2021, The details of mutations are 1095  dated 3.7.2018,
1317 dated 14.9.209; with respeet 1o khagra no. 2753/2488, 1317 dated
14.9.2021 with respect to khasra no. 274712476, 1016 dated 2.5.2017, 337
dated 15.2.2017. 504 dated 23.3.2019, 504 dated 25.3.2018, 1523 dated
18.10.2021 #r khasra no(z). 292712355, 2996/2920/2338, 3024/2925i‘2339,
5086 dated 25.3.2019, 2524 dated ShU.2017. 1862 dated 4.10.2018, 1315
dated 18.7.2018, 3785 dated 10.12.2017, 1012 dated 1.5.2017, 1013 dated
L5.2017. 1289/ dated 4.2.2081. The vorresponding jamabandi’s have
been appended along with ti;'e application; It way further argued that.the
aforesaid sale deedy have heen done in utter violation of the provisions of
the Real Estate (Regulation nnd Development) Aet, 2018 and therefore jt
was praved that he may he restrained from further alienating or selling
the plot, apartment oy building in Village- Bhadolian Khurd, Patwar
Cirele Mauza Malahat, Distriet Una as per the mandate of Section 3 of
the Act ihid.

The Ld. Counsel for respondent praved sopme time to register the project.
From the record appended above prima facle case is made out against the
regpondent and It appears that the tespondent, hy mdulging in sale of
plots more than 500 S¢ wis. i Village: Bhadolian Khurd, Patwar Circle
Mauza Malaha t. Tehsil & Districi Una, H.P, has certainly acted in uttor
violation to Seetion 3 of the Act ibid and has sold about 18 plots of
different shapes and sizes in between the year 2017 to 2021

Section 3 of the RERD Act is 5+ under-

building, as the case may be, in any. real estate project or part of it, in
any planning area, without registering the real estate project with the
Real Estate Regulatary Authority established under-this Act:
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Provided that progpuvts (irat are ongoing on  the date  of
commencement of this Act and for which the completion certificate has |
not been issucd, the promoter shall make an application 10 the
Authority for registration of the =aid project within a period of three

months from the date of commencement of this Act!

Provided further that if the Authority thinks necessary, in the
interest of allottess, for projects which are developed beyond the planning
area but with the requisite pETMISSION of the local anthority, it may. hy
order, direct the promotsr of surh project to register with the Authority.
and the provisions of this Act or the vules and regulations made there
under. shall apply to such projects {rom that stage of registration.

(21 Notwithstanding AnvTiing contained in sub-section (1). no
registration of the real extate prigect shall be ruquired—

() where the area uf land proposcd to be developed does not
exceed five hundred square meters or the number of apartments
proposed to be developed does not exceed eight inclusive of all phases!

Provided that, if the appropriate Govornment considers it
necessary, it may. reduce the _xhreshuf/d below five hundred squsre
meters or eight apartments, as ‘he case may be, inclusive of all phases,

for exemption from registration under this Act:

(b3 where the promoter has received completion certificate for a
real estate project prior to commencement of this Act:

{© for the purpose of repovation or vepair or re-development
which does nat involve marketing, advertising selling or new allotment
of anyv apartment. plot or bmlding, as the case may be, under the real
estate project.

Explanation.—Fur the purpose of this section, where the real
estate project is to be devaloped in phases. every. such phase shall be
considered a stand alone real estate project, and the promoter shall
obtain registration under this Act for each phase separately.”

The provisions of section 3 of the Act ihid are very clear that no promoter
shall advertise. market. baok, sell or offer for sale or invite persons Lo
purchase in any manner Aoy plot having area mowe than BO0 sq. murs. or
flats more than exght. in any planning area without registering the same
with this Authority i :

In the presenl cas¢ prim: facic the Authority is convineed that- the
respondent has sold about eighteen pluts having avea more than 500 sq.
mis. witheut obtamng vegistration  from this Authority under the
provision of Real Estate tRegulation and Development) Act, 2016, Tt s
clear that the respondent has violated the aforesaid provisions and

violations committed by m are writ Jarge.

The Authority considering 40l the facrs and areamstances of the case
herebv holds that ull furtner orders respondent ahinll not advertise,
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Provided that projecis rhat are ongong  ob the date of
commencement of this Act and for which the completion certificate has |
not been issued. the promoter shall make an application to the
Authonity for registration of the said project within a period of three
months from the date of commencement of thig Act’

Provided further thar if the Authomty thinks necessary. in the
interest of allottecs, far projects which are developed bevond the planning
avea but with the requisite permission of the local authority, it may, by
order, direct the promotsr of such project to register with the Authonty.
and the provisions of this Act or the yules and reculations made there
under, shall apply to such projects {from that stage of registration.

(2) Notwithstanding anything contained in subsection {1). no
registration of the real estate project shall be required—-

(1) where the area of land proposed to be developed does not
excoed five hundred square meters or the number of apartments
proposed to be developed does not exceed eight inclusive of all phases:

Provided that. if the appropnate Government considers it
necessary, it mav, reduce the ,threshufd helow: five hundred square
meters or cight apartments, as the case may be, inclusive of all phases,
for exemption from registration under this Act: :

0y where the promoter has received completion certificate for a
real estate project prior to commencement of this Act:

(<) for the purpose of renovation or repair or re-development
which does not involve marketing, advertising selling or new allotment
of any apartment. plot or building, as the case mav be, under the real
cstate project. '

Explanation.—For the purpose of this section, where the real
estate project 1s to be developed in phases. every. such phase shall be
considered a stand alone real estate project. and the promoter shall
obtain registration under this Act for each phase sepurately.”

The provisions of section 3 of the Act ihid are verv clear that po promoter
shall advertise. market, book. sell or offer for sale or mvite persons Lo
purchase in any manner say plot having area more than H00 sq. mars. or
flats more than eight. in sny planning arca without registering the same

with this Authority

In the present case prima facwe the Authority is convinced that- the
respondent has sold about eighteen plets having avea more than 500 sq.
mts. withoul obtaining registration from this Authority under the
provision of Real Estate (Regulation and Development) Act, 2016, Tt 1s
clear that the respondent has violated the aforesald provisions and

violations committed by him are wiit Jarge.

The Authority considering all the facts and creumstances of the case

hereby holds that uill further orders respondens shall not advertise.
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Personal Attention/ \ \ L
Hon’ble National Green Tribunal Matter/
Most Urgent/Time Bound

From
The Deputy Commissioner,
Una, District Una (H.P.)

To

1. The Divisional Forest Officer,
Una, District Una (H.P.).
2. The Assistant Town & Country Planner,
Una, District Una (H.P.).
3. The Sub Divisional Officer,
Pollution Control Board, Una
District Una (H.P.).

No. _joY-o¢ /ADC/ILFA
Dated: - 2§ .11.2022

Sub: - Order in Original Application No. 807/2022 Bhavak
Parasher- Applicant versus Smt. Indu Walia & ors. ..
respondent.

Sir,

On the above noted subject, it is intimated that as per order
dated 14.11.2022 passed by the Hon’ble National Green Tribunal in
aforesaid Original Application the applicant/Mr. Bhavak Parasher has filed
the present application under Section 18 (1) read with Section 14, 15, 16 and
17 of the National Green Tribunal Act, 2010 complaining that the
respondent No.1 Indu Walia wife of Ram Parkash Singh, sole owner of land
measuring about 7.7 hectares (206 kanals) situated at Malahat, Tehsil &
District Una, Himachal Pradesh is selling plots out of the same after mass
scale felling of trees and levelling of hill tops causing substantial
environmental damage to the natural habitat. The applicant made complaints
regarding the same to the District Forest Officer and other authorities but no
action has been taken on the same. It is further intimated that in aforesaid
original application the undersigned has also been arrayed as respondent
No.2.

Since the undersigned being respondent No.2 has to file his
response/ reply in aforesaid case as per aforementioned directions of the
Hon’ble National Green Tribunal, therefore, you are directed to send your
comments to the undersigned in respect of aforesaid original application
within three days positively so that the requisite response/reply can be
prepared & filed in the Hon’ble National Green Tribunal within stipulated
period. The photocopy of original application and its enclosure etc. is
enclosed for further immediate necessary action.

Raghav Sharma, JAS
Deputy Commissioner,
Encls: As above. Una, District Una (H.P.).

M 01975-225800.
ATTESTED

Superintendent Grade-|
Olo the Deputy Commissioner,
Una, Distt. Una (H.P.)
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1 “BY EMAIL & SPEEDPOST A.D.”
BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI

ORIGINAL APPLICATION NO. 807 OF 2022
Bhavak Parasher Vs Smt. Indu Walia & Ors.

1%

To
1. Smt. Indu Walia, W/o Ram Parkesh Singh

Director, Group Colonizers,

Private Limited, Resident of H. No. 108,

Vsant Vihar, Rakkar Colony. Tejsil & District.

Una, H.P.-174303 (RESPONDENTNO.1)
2. Deputy Commissioner Una

Office OF The Deputy Commissioner Una,

District Una, H.P.-174303

Email Address: ud-una-hp&@nic.in (RESPONDENT NQ.2)
3. Member Secretary Special Area Development

Authority Assistant Town Planner Una,

District Una, H.P.-174303 {RESPONDENT NO.3)
4. District forest Officer, Una District. Ramnagar,
District forest Officer. Una, H.P.-174303
Email Address: dfouna-hpinic.in (RESPONDENT NO.4)
Environment Engineer,
H.P. State Pollution Control Board, Regional Office,
Phase-1V, Rakkar Colony. Tehsil & District Una-174303.11.9.
Email Address: pebrounaiiigmail.com (RESPONDENT NO.3)
6. District Mining Officer, Una District.

Una Mining officer O/o The Mining Ofticer.

District Industries Office Una, District Una, H.P.-174303

Email Address: mounahp(@nic.in (RESPONDENT NO.6)

NOTICE

, Whereas the above titled Application was listed before the Hon'ble Tribunal on
14.11.2022 (copy of order and petition are enclosed), when the Tribunal inter-alia passed the
following order (reproduced relevant extracts only):-
“4. Notice alongwith copies of the application and documents attached with
the same be issued to the respondents No. 1 to 6 requiring them to file their ‘
reply/response to the same by way of email at judicial-ngt@gov.in preferably
in the form of searchable PDF/OCR Supported PDF and not in the form of
Image PDF.
5. List for further consideration on 25.01.2023.”

_ddeherkok

S 2. Now, take further notice that the above matter will be listed for further consideration
before the Hon’ble Tribunal on 25 January. 2023. at Faridkot House, Copernicus Marg, New
Delhi-110001 through physical hearing (with hybrid option). when you may appear hefore the
Hon'ble Tribunal either in person or by a pleader duly instructed, and file responses/replies, as
per directions of the Hon’ble Tribunal vide Order dated 14.11.2022.
3. Take further notice that in default of your appearance on the date above mentioned, the
said Application will be heard and determined in your absence.
4. Given under my hand and the seal of this Tribunal, on this 25" November, 2022.

Note: (For Orders. Cause Lists & other information. please visit our swebsite

o

www. greentribunal, gov.in) s s
| N

h

-

24

Consultant (Judicial), NCT
GRLEN
/ &) \ .
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S. Particulars Pages
No.
1 | Office Report on Limitations A
2 Synopsis and List of Dates/events B-G
3 Memo Of Parties H-1
4 Affidavit J-K
5 Demand Draft Details L
6 Main Applications 1-13
7 Annexure A-1 14
Copy of letter Dated 13-03-19 from Bhavak Parasher
with 22 photographs of location of violation to Distt.
Forest Officer Una
8 Annexure A-2 15
Copy of letter dated 02-07-19 from Bhavak Parasher
with 6 photographs of location of violation to DC Una.
9 | Annexure A-3 16
Copy of letter Dated 15-07-19 from Bhavak Parasher
" | with 06 photographs of location of violation to DC Una
10 |AnnexureA-4 | 17-18
‘Copy of letter Dated 17-08-19 from DC Una to Bhavak
Parasher reply of two letters sent earlier. (English
translated copy of this letter is attached)
Annexure A-5 19
Copy of letter Dated 22-07-19 from Bhavak Parasher
11 with 08 photographs of location of violation to
Environment Engineer.
12 |AnnexureA-6 20
Copy of letter Dated 25-07-19 from pollution board Una
to member secretary SADA on spot of violation.
13 | Annexure A-7 21
Copy of letter Dated 25-07-19 pollution board Una to
Mining Officer Una.
14 Annexure A-8 22

Copy of letter Dated 25-07-19 Pollution Board Una to
Divisional forest Una, with 8 Photographs of location of
Violence.
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Total seven sheets of photographs

| Shreet onof Google Images rest six sheers of De

forestation and mass scale Hill top levelling work.

-—-15-- —|-Apnexure-A-9. :

Copy of letter Dated 25-07-19 from Pollution Board 23
Una, to Asst. Town Planner with 08 photographs of
location of Violence.

16 Annexure A-10 24
Copy of letter Dated 23-07-19 from Bhavak Parasher
Member Secretary SADA with 08 photographs of
location of Violence.

17 Annexure A-11 25
Copy of Notice/letter Dated
13- from Pollution Board Una to Asst. Town
Planner.08-19 from Member Secretary SADA with
earlier Notice Dated 31-07-19 Una to Respondent No 1
Indu Walia.

18 | Annexure A-12 26
Copy of Notice Dated 05-08-22. u/s 30 of NGT Act Sent
to DC Una from Bhavak Parasher

19 Annexure A-13 27-30
Copy of letter Dated 30-05-22 (translated copy
attached)reply to notice from ADC Una to Bhavak

, Parasher on violation.

20 | Annexure A-14 31-34
Copy of HP RERA stay order for properties levelled in
‘malahat Nager Una

21 Annexure A-15 35-38
Copy of HP RERA stay of levelled properties sold in
Bhadolian Khurd.

22 Annexure A-16 39-45

STTESTED

| i -
uperintendent Grade-l
?)Ig the Deputy Commissionefr,
Una, Distt. Una (H.P)




| 219

Page A
BEFORE THE NATIONAL GREEN TRIBUNAL
SITTING AT NEW DELHI

MEMORANDUM OF APPLICATION/APPEAL (Under Section18(1)
read with Sections 14,15,16 & 17 of National Green Tribunal

Act,2010)
Application No....ccovniiiier i of 2022
IN THE MATTER OF:-
Bhavak Parasher .....cccvvoiicinnenennas Ceviieuanasisvennns innibnntsabinmis Applicant
And
Smt. Indu Walia & others............couis irersviebreeers renanin Respondent

OFFICE REPORT ON LIMITATION

1. The petition is within time.

2. The petition is barred by time and there is delay
of days in filing the same against last reply of
notice to DC Una dated 24t August 2022. And application for
condonation of delay of ____has been filled.

3. There is delay of days in filing of petition And
application of condonation of days delay in refilling has
been filled.

PLACE BRANCH OFFICER
NGT New Delhi &ITESTED
Superintendent Grade-|

O/o the Deputy Commissioner,
_ UnaDisttUnahp)
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PAGE B

Synopsis and List of Dates/events

Defendant version is :- Since | am the owner of 1. is hilly forest land more than

7 hectare, and | have sweeping right to LEVEL & DEFOREST the entire piece of
fand IRRESPECTIVE OF ANY DAMADGE TO ENVIRONMENT and the same

version is supported by Dist. Administration.

Applicant version is : - Environment is our ancestral property defendant has

no right to damage it by filling up centuries old biosphere areas with
earthwork, uprooting entire shrub forest along with natural habitat ,levelling
hilltops, obstructing the flow of water, for its commercial benefits where the

shrub forest extends to 7 hectares of area.

Instant application arises out of repeated inaction by Dist. Authorities on

the various prayers made before them time to time since beginning of 2019.

(1* mail to DFO Una dated 12-3-19)

In December 2018 the complainant came to know from various sources that
Mr. Ram Parkesh Singh husband of defendant No 1. Smt Indu Walia violating
forest norms and levelling hilltops about a 500 meters from main highway in a
bid to develop housing complex in the area around 200Kanals of forest hills.
Since nothing was visible into from main Road into thick forest. All forest and

environmental violations were taking place under the cover of thick forest.

KTTESTED

Superintendent Gtazdd
Olo the Deputy Ctmiriis#itHe;
Una, Distt, Una (H.P)
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PAGEC

Complainant/Appellant visited into the forest (Location of NGT violation) and
photographed entire location even saw the on-going destruction of centuries
old biosphere reserves inhabited by rare species by covering it with on-going

earth work. Natural flow of water has been blocked by earth fills.

Complainant/Petitioner immediately reported matter to district forest officer
and Deputy Commissioner Una. A mail and Registered letters along with
photographs were sent to Dist. Forest officer and Deputy Commissioner Una,
both authorities held the same version that “The entire property belongs to

Indu Walia and she has rights to undertake the development work.”

Another letter with photographs was sent to Pollution department There too
_ except writing further letters to other concerned departments matter was

hushed up.

A complaint dated 30-07-19 was made to Special area Development Authority
and SADA served a second notice copy to complainant. 1. Stoping Indu
Walia for further development work without permission 2. No tree may be cut
without permission of Forest Department. 3. Natural flow of water may not

be diverted.

It is surprising that mass scale violations continued without any check which is

clear from GOOGLE IMMAGES of 2018-19-20-21-22 attached .

ATTESTRD

Supen‘ntendent Grade-|

O/o the De
PUtY Commiccs
Una, Dist, U Py o
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PAGED

Prior intimation Notice u/s 30 of NGT Act 2010 was sent to DC una was sent on
24-08-22, thereafter a reply was received ie a photocopy of illegible letter of
DFO Una and the same copy letter dated 30-05-22 (attached English
translated copy )was received from SADA Under RTI which clearly admits of
lllegal deforestation on the part of Respondent No 1. And was fined amount of

Rs.1, 01,000/- in May 2022.

Complainant was made to HP RERA on account of sale and purchase of
residential/commercial plots in an unplanned way, In Village Malahat Nager
una 7 hectares of Land. Entire property was stayed for further sale of property
without proper registration from RERA HP. Copy of stay order of HP RERA

attached

Defendant No 1 Indu walia still continued to sell plots in adjutant hilly area of
3.2 Hectares after levelling it HP RERA stayed that property too. Copy of stay
order of HP RERA attached.

Since Ram Parkesh husband of Indu walia Defendant No 1 is sole indirect
owner therefore Ram Parkesh Singh after acquittal on 17-11-2018 from the
murder charges went all out to take system into his hands done great
environmental damage which is clear from Google Images of 2018-19-20-21-

22.
&TTESTED

Superintendent ftf;t:sv*fisé e
O/o the Deputy Corritiggighl.
Una, Distt. Una (M.P,)
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PAGE E

13-03-2019:

Mail was sent, along with 8 photographs of location of violence, to
district Forest Officer Una on 12-03-2019. Thereafter a registered letter dated
13-03-2019 along with two sets of 22 photographs with a heading “SERIOUS
MASS SCALE FELLING OF TREES IN UNA MALAHAT.” This letter explained how
the mafia is changing entire lardscape of scrub forest by the way heavy earth

movers.
02-07-19:

Aregistered letter, along with six photographs of location of violation at Village
Malahat Dist Una, sent to Deputy Comissioner from complainant with Subject
matter”First organised felling of trees and now mass scale levelling of Hills and

natural Habitat with the help of JCB & Pokland machines by land Mafia.
15-07-2019

A registered letter to Deputy Comissioner Una in continution to previous
letters dated 13-03-19, 02-07-19 and subsequent meeting with ADM Una
regarding organised felling of trees and mass scale levelling of Hills in TCP area
behind Kalgidhar Furniture Rakkar, on the way to Una Rakkar National
Highway with the help JCB & Pokland machines by land Mafia indu Singh In
violation of TCP Norms in a bid to develop unauthorised colonies by the same

land mafia.
17-08-19 ATTRES™R

Superintendent Grade-l

Olo thg Deputy Commissioner,
Una, Distt. Una (HP)
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PAGEF

Reply from ADM transalated version attached. Admistration tried to convery

that since Indu Walia owns the land and therefore she is entitle to level it
22-07-2019

A letter to Environment Engineer for stern action. But no action.
25-07-19

Letter from Environment Engineer to Member Secretary SADA |, Mining Officer,

DFO Una, Asst town Planner, for necessary action.
23-07-19

Registered letter to Member Secretary SADA Unawith eight Photograaphs on

location of Violance.
13-08-19

A notice to Indu Walia from SADA to stop further development without
permission, no tree to be cut without permission, Natural flow of water not to

be diverted. But violation continued as shown in attached Google Images.
11-07-22

Complaint made to HP RERA ended into stay of 7 Hectares of Land in Village

Malahat Nager on sale of plots without necessary permission.
27-09-22

second Complaint made to HP RERA ended into stay of 3.2Hectares of Land in

adjusant Bhadolian Khurd on sale of plots without necessary permission.

STTESTED

Superintendent Grade-| _
Olo the Deputy Commissioner,
Una, Distt. Una (H.P.)




05-08-22
Notice served to Deputy Commissioner u/s 30 in NGT act 2010
24-08-22

Reply to notice English translated copy attached

ATTESTED

Superintendent Grade-|

O/o the Deputy Commissi
miss
Una, Distt. Una (H.P) onet

Page G




PAGE H
MEMO OF PARTIES

Between:

1. Bhavak Parasher
Narain Niwas VPO Ambota Tehsil & Distt. Una HP 177205.
Present address for correspondence H.No 506 Giani Zail Singh

Nagar, Rupnagar. Punjab. 140001

Applicant

1. Smt. InduWalia w/o Ram Parkesh Singh
Director, Group Colonizers |
Private Limited, resident of H. No. 108
Vsant Vihar, Rakkar Colony, Tehsil & Distt.
Una (HP)-174303

Respondent No 1.

2. Deputy Commissioner Una.
Office of the Deputy Commissioner Una,
District Una (HP) 174303
e-mail: ud-una-hp@nic.in Phone01975-225128

Respondent No 2
ATTESTED

Superintendent Grade-|
Olo the Deputy Commissioner,
Una, Distt. Una (H.P.)




227 7

PAGE |

3 Member Secretary Special Area Development

Authority-Assistant Town Planner Una
Distt, Una (Himachal Pradesh).
174303 Phone: 01975-223293

Respondent No 3

_ District Forest OfficerUna Distt, Ramnagar

District Forest Office Una Himachal Pradesh 174303
dfouna-hp@nic.in. 01975-223636.

Respondent No 4

. Environment engineer,

HP State Pollution Control Board Regional office ,Phase e\
Rakkar Colony, Tehsil & Distt. Una Pin-174303(HP) e-mail:

pcbrouna@gmail.com Phone01975-238131Una Distt, Una

(Himachal Pradesh).

Respondent No 5

. District Mining Officer Una Distt, Una Mining Officer O/o the

Mining Officer, Distt. Industries office Una, Distt. Una (H.P.)

174303 e-mail: mounahp@nic.in 01975/ 223002

Respondent No 6
ATTESTED P

V —

Superintendent Grade-I
Olo the Deputy Commissioner,

Una, Distt. Una (H.P.) s
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Certificate Issuéd Date

Certificate Issued By !

Unique Doc. Reference . SUBlNePBPB706570474605464433283U
Purchased by . BHAVAK PARASHER

Description of Document . Amcle 4 Affidavit

5 Property Descnptnon

Area of: Prop%ny

BHAVAK PARASHER
Not Apphcable

Superintendent Grade-|
Olo the Deputy Commissioner,
Una, Distt. Una (H.P.)

Statutory Alert: )

{ me authenlicly of this Stemp certificale sho\.lu T veriad at www.Shor iestamp.ceny’.or usmg &-Slamp Yobie App o Sack Halding.
Any discrepancy i the detais on this Certificate and as avadable on the website © Mobie £py rengers it ivatio

2 Tho onus of checking the legitimacy is on the users of the cetlificat,

3 o case of any discrepancy Blease inform the Cormnpelenl futhority
T i e
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E-stamp certificate No. IN-PB36941543571721U

'BEFORE THE NATIONAL GREEN TRIBUNAL SITTING AT NEW
DELHI .

MEMORANDUM OF APPLICATION/APPEAL
(Under Section18(1) read with Section 14,15,16&17 of National Green
Tribunal Act,2010)

In the matter of:

Bhavak Parasher : . . ...Petitioner
Vs. .

Indu Walia and others T Respondents

AFFIDAVIT

1, Bhavak Parashar son of Mr. Gajanand' Parashar, resident of Village
Narain Niwas VPO Ambota Tehsil Amb, District Una, Himachal Pradesh
Presently at House No. 506, Galm Zail Smgh Nagar, Rupnagar, do hereby

solmnly affirm as under:-

1. That I am the petitioner in the above noted matter and as such am well
conversant with the facts of the case. Hence I am competent to swear
this affldavxt .

2. That I have read and understand the contents of the accopanying
Synopsis and list of’date/ Events having understood the contents

- therefore I say that the facts stated therein are true to my knowledge

_has been concealed there from.

3. That the Annexure are true copiés of the respective originals.

beponent

' Verification;-

Verified at Ropar on 22nd Oct 2022 that the content of my above
affidavit is true and correct to the best of my knowledge and belief.

Deponent
nush Bhandm '

.tt, Ropar .2h.}

ggd. ™o. 1770
2390 .

of O\r

Juciaicd Geruro M

aTTES]ED _
27 0CT 2022

LoKkesn dnanda$)
»NOT‘AHY
,Olant Ropsgr (Pb.} fadbs

&7 ESTED

Superintendent Grade-|
Olo the Deputy Commissionef,

- : ' ) Una, Distt. Una (H.P.)
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S — }
— o ~ _ /"\‘
Particulars of Bank Draft filed in respect of the application fee. \L‘:’V

List of enclosures

1. Demand Draft of Rupees 1200/- in favour of NGT Principal
branch New Delhi dated 20-10-22 of Canera Bank Rupnagar.
2. Purchaser Name Bhavak Parasher.

Signatures of the applicant
Date
Place
FORM Il

Receipt slip

Receipt of the application filed in the National Green triby
at New Delhi, along with six copies of respondents By Bhavak ,
Parasher, residing at H.No 506 Giani Zail Singh Nagar Rupnagar is

hereby acknowledged.

The national Green Tribunal

Seal.ceiiir s New Delhi

&TTESTED

Superintendent Grade-!
Olo the Deputy Commissionef,
Una, Distt. Una (H.P.)

Dated For Registrar, = == =,
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BEFORE THE NATIONAL GREEN TRIBUNAL SITTING

AT NEW DELHI o
MEMORANDUM OF APPLICATION /APPEAL
(Under Section18(1) read with Sections 14,15,16 & 17 of
National GreenTribunal Act,2010)

Application/Appeal NOeureenrens of 2022

Between:

BhavakParasher son of Late Gaja Nand Parasher, resident of
H.No 506,Zail Singh Nagar, Roop Nagar - 140001
..... Applicant
And
1. Smt. Indu Walia Director, Group Colonizers Private
Limited, resident of H. No. 108 Basant Vihar, Rakkar
Colony, Una -174303 HP)
Respondent Nol
2. Deputy Commissioner Una HP.
Respondent No. 2
3. Member Secretary Special Area Development Authority-
AssistantTown Planner Una Distt,Una (Himachal

Pradesh).

Respondent No. 3

4. District Forest Officer Una Distt, Una (Himachal Pradesh).
Respondent No. 4
5. HP State Pollution Control Board Regional office Una
Distt,Una (Himachal Pradesh).
Respondent No. 5
6. District Mining Officer Una Distt, Una (Himachal Pradesh)

Respondent No. 6

ATTESTED

o,—

Superintendent Grade-|

O/o the Deputy Commissioner,
Una, Distt. Una (H.P.)
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Facts in brief:

1.

That Respondent Nol Indu Walia wife ofv RamParkash
Singh is sole owner of property measuring around 7.7
Hectares (206 Kanals) at village & Mohal Malahat Distt and
Tehsil Una HP (Page.1).

That her husband Ram Parkash Singh remained in jail
from 14-02-2014 to 17-11-2018. On the charges of murder
U/s 302.

That Indu Walia started selling small plots out of land
mentioned in (Page.1). All sale purchase of land is done by
Ram Parkash on behalf of his wife Indu Walia.

That during 17-1 1-18(after acquittal from Murder Charges)
till 24-02-21 he has sold more than 18 plots by convincing
buyers of making colony in the forest thick land by levelling
it detail is annexed in (Page.2)

That immediately complainant took photographs of entire
area and reported Mass scale felling of trees

and levelling of hill tops to District forest officer on 13-03-
19. Annexed 15 Photographs

That in 2019 total 5 registered letters have been sent to
concerned authorities. Detail of letters is attached ( Page.3)
That to verify my claim of substantial environmental
damage of natural habitat is confirmed by attached Google

images of 4 years since 2018 to 2022.

ATTESTED

S

Superintendent Grade-|

O/o the Deputy Commissioner,
Una, Distt. Una (H.P,)
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11.

12.
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That the complainant has already. served notice to DC Una

u/s 30 of NGT ACT of 2010 Attached ANX A 12 Page 3.
Complainant received incomplete/vague reply to notice
Attached ANX A13 Page 3.

Copy of two Stay orders dated 7-11-22(ANX14) &27-09-22
(ANX 15) passed by HP RERA to stop further sale of
property by Smt. Indu Wali Respondent No 1.

Total 11 Photographs showing how the forest has been

removed along with 12 photographs showing massive:

landscaping done in 7.7 Hectares of Land.

ATTESTED

Superintendent Grade-1

O/o the Deputy Commissioner,
Una, Distt. Una (H.P.)




Grounds of complaint.

1. That respondent No 1 Smt. Indu Wala owner of the hally
land measuring 7.7 hectares has caused
a) Environmental damage
b) Deforesttation
¢) Disruption of the ecology.

d) Depletion of forests and the disruption of the ecology
e) Mining activities severely damage the original
geological formations and ecosystems, causing inevitable
damage to the soil.

2. That the respondent No 1 Smt.Indu Walia owner of land
has removed the mountaintops in the area measuring
around 7.7 Hectares(206 Kanals) at village & Mohal
Malahat Distt & Tehsil Una HP, by bulldozers and loaders
and what used'to be t.heﬁtop cof "‘che mountains has become
a large, flat plateau novx%.‘ o

3. That the entire removed mountaintops has been filled in
the narrow v shaped hills the fills have buried streams that
flow

4. through bottom of hills, removal of mountaintops has also

damaged the aesthetic quality of area.
5. That the natural flow of rain water has been reversed/

blocked by land fills

&SR

Superintendent Grade-|

Ofo the Deputy Commi
’ sslo
Una, Distt. Una (H.P) ner
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6. That mountaintops removal has an immeasurable effect on

wildlife as V-shaped, steep-sided hollows that were
inhabited by en-dangered or rare animal and plant species.
7. That this activity has uprooted the centuries old core zones
of biospheres reserves that were inhabited by rare species.
8. That the streams buried by mountaintop spoil has
endangered and threatened aquatic species.
9. That the change in topography is startling rather caused

irresolvable damage.

Prayer

1. It is prayed that post-mining land must be restored to its
approximate original contour.

9. The natural seasonal rain water flow be restored to
original state.

3. Immediate stop to all éhguéin-g aétivities of land mining.

4. This area being ecologically sensitive and full of biosphere
reserves, this entire area of 7.7Hectares be reserved as
protective area.

5. Guilty be punished as per law

Signature of Applicant

sk

. esreassetsatadonveserenaneroeerennsy

ATTESTED

Superintendent Grade-1
O/o the Deputy Commissioner,
Una, Distt. Una (H.P.)




- VBRIFIGATION-_ . .

1, Bhavak Parasher S/o Late Shri Gaga NandParasher age 67
resident of H.No 506 Zail Singh Nagar Roop Nagar Punjab do
hereby verify that the contents of para 1 to 11( facts in brief) are
true to my personal knowledge and grounds of complaint
believed to be true on legal advice and that 1 have not

suppressed any material fact.

Place: Delhi M M

Dated: Applicant/Appellant
EITESTED
Superintendent Grade-1
Olo the Deputy Commissioner,

Una, Distt. Una (H.P.)
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Detail of Land owned by Indu Waha in Village & Mohal
MALAHAT Tehsil & Dist. Una Land 206.48 Kanals)

S. No| Khewat Khasra No AREA Total
Khatoni Plot Sold

1. 23/28 2795 00-48-30

2. 23/28 3665/2858 | 00-06-48 |3

3. 23728 3667/2858 |00-44-99 |4

4. 23/28 2860 00-15-34 |1

5. 23/28 2862 00-15-35 |1

6. 23/28 3153/2874, |00-43-24 |4

7. 23/28 3421/2875 | 00-26-10

8. 23/28 3423/2875 | 00-71-56 |6

9. 23/28 3548/2894 | 01-08-44 t

10. |26/31 3549/2894  |02-1325 |NCLT

11. |318/419 |2804 00-03-24

12. |45/51 2895 00-54-49

13, 1362/489 |2861 00-05-13 |

14, | 177/227 |2750 00-07-46

15. [289/380 |2857 00-07-42

16. |267/354 |2805,2813  [00-29-54

17. | 484/683 |3305/2844 |00-04-05

18, |411/574 |2871 00-19-77 |1

19. 1367/499 |2863,2864 |00-19-54 |1
TOTAL | 74,369 7.70-34 |

#TTEIT=D
Superintendent Grade-1

OJo the Deputy Commissioner,
Una, Distt. Una (H.P.)
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“Tyetail- tots-sold aftex leve hill tops b: Infl_}_llﬂi“ﬁa
at Mohal8s village Malahat Tehsil and Distt. Una HP

S No. |Intakal No. /date Khasra No. | Area
5 {3150, 25714k 08 /432418

Y Wmm

5 |1874/17-04-19 343372875 | 768/7156
6 11878/01-05-19 343372875 | 192/ 7156
7 [1881/01-05-19 342372875 | 3847156
8 [1915/09-10-19 33532875 | 384/ 7156
g 11922/09-10-19 343372875 |384/7156

CRMBUTL TR BTN 1232575304 7150

517127010017 | DO 5341192/ 1490

13. |1869/10-01-19 h3667 /2658]230/ +:4+99
T4 [1873/27-03-19 3667 /2858 | 18074499
15 [1882/01-05-19 3665/2858 | 200/648
= 11557703.0720 | 3665/2858 567648~ |
7 11873/27-03-19 366572858 | 120648
8. [1954/12-10-20 2871 197772377
19, |1955/29-09-20 2860 15-34
50. |1960/13-08-20 2862 15-35

LQL 1957/03-07-20 2863 450/2341

BT

Superintendent Grade-

Olo the Deputy Commissioner,
Una, Distt. Una (H.P.)
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9 [5¢

Complete detail of lJand under the ownership of Indu walia in

Bhadolian Khurd Total Land24,691( almost 64,29 Kanal ™

O/o the Deputy Commissioner,

Una, Distt. Una (HP)

SL. No as Total Khewat/ Khasara No Area
ANX 2 Khasaras | Khotani ,
1 1. 30/46, 2902/2336 00-03-87
2. 27/39 2905/2336 00-06-13
3. 2912/2337 00-04-42
4. 2913/2337 00-07-15
5. 2917/2338 00-06-00
6. 2818/2338 00-01-47
7. 2919/2338 00-00-38
8. 2921/2338 00-21-45
9. 2923/2339 00-03-96
10. 2925/2339 00-22-46
11, 2931/2376 00-02-74
12. 2935/2376 00-10-17
13. (2940/2379 ‘oo 02-54
14, - [2946/2380 '00-00-99
15. 274772476 00-00- 72 ‘
16. 2775/2488 00-03-46
TOTAL AREA 97-91
2 17 45/61 3920/2338 00-03-56
3 18 34/40 2912/2337 00-04-42
19 2918/2338 00-01-47
20 2919,/2338 00-00-38 |
21 1293572376 ~100-10-17
122 2747/2476 00-00-72
23 . |2753/2488 00-03-46
4 24 33/49 2927/2355 0-64-76
5 25 64 /80 2974/2752/2476 |00-01-84
6 26 68/84 2756/2488 00-10-95
7 27 40/46 2913/2337 00-01-58
8 28 41/47 '2923/2339 00-03-80
9 29 59/65 2920/2338 2924 '00-10-77
| . |- |y2889 o b
10 30 61/67 2929 /,2355 00-06-24
11 31 44 /50 12905/2336 00-04-63
12 32 74/80 2974/2752/2476 {00-01-24
13 33 45/51 2894/2921/2338 |00-01-00
14 34 81/87 2756/2488 00-01-28
15 35 47/63 2924/2339 00-05-20
16 36 36/42 3024/2925/2339 [00-16-71
17 37 42/48 3015/2917/2338 | 00-04-80
ATTEe™ N
Superintendent Grade-|
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10
ANNEXURES
ANX | Letter| Letter Letter to Letter sent Relief Action
dated from with Sought taken
Attachments
Al 13- Bhavak Distt. Forest [ Two sets of}To stop | No action
03-19 | Parasher | officer 22 illegal Mass
Complain | Una Photographs | scale felling | till date.
ant tree felling & | of trees and
passage stop
being made passage is
being made
to  develop
kachha
road to
satellite PGI
Hospital &
tipper
during
work.
A2 [02- |Bhavak | Deputy 6 Photos | Request for | No
'07-19 | Parasher |Commission |letter dated | spot
Complain | er Una HP 13-03-19 inspection |results
ant &
immediate
action to
halt ongoing
levelling
work
A3 [15-7- |Bhavak | Deputy 6 Photos of [Immediate |No Action
119 Parasher | Commission | Location  of | Halt of
Complain | er Una HP violation mass scale
ant levelling of
Hill tops
Going on
from last 4
months
A4 |17- DC Una |Bhavak Reply to|No  action|No
08-19 Parasher letter dated | taken action,
Complainan | 2-07-19 & violation
t 15-07-19 continues
A5 | 22- Bhavak | Environmen |8 Immediate | Letter
07-19 | Parasher |tal Engineer | Photographs |inspection | written
Complain | office of | of Location of | and to stop | Environm
ant pollution violation further ental
control mass scale | engineer
Board Una levelling of|to
Hilltops various
going on | agencies
from last 4
months
ATTESTED
Superintendent Grade-|
Olo the Deputy Commissioner,

-Una, Distt. Una (H.P.) :
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po— WAGW o

07-19

+Pollution-—

Board
Una

-Member—-—|
Secretary
Una

Photographs

-Enclosed-- -84

of Location of
1 violation

_Spot—.....of.
violation
was
inspected
by
authorities
immediately
and found
levelling
work being
carried out
with JCB
and
Pokland
Machines,
and
requested
Member
Secretary

SADA to

| take

necessary
.action

Violation. | ..

admitted
but other
agencies
were
asked to
take
action.

A7

25-
07-19

Pollution
Board
Una

Mining
officer Una

Enclosed
Photographs

' violation

8

of Location of

action
by

No
taken
Mining
officer Una

No action
at all

A8

250
07-19

Pollution ‘
Board
Una

Divisional

Yforest officer

Una

:Enclosed
,Photographs

violation

8

of Location of

‘No  action
- taken by
' Divisional

' forest officer

No action
at all

A9

25-
07-19

Pollution
Board
Una

Asstt. Town
Planner
Una

Enclosed
Photographs

violation

3

of Location of

Spot of
violation
was
inspected

by
authorities

| immediately

and found

| levelling

work being
carried out
with JCB
and
Pokland
Machines,
and
requested
Member
Secretary
SADA
take
necessary
action

to

Inspectio
n
conducte
d but
work still
going on.

ATTESTED

M

Superintendent Grade-
O/o the Deputy Commissioner,
Una, Distt. Una (H.P.)
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12
Al0 | 23- Bhavak Member Attached 8 Irrespecti
07-19 | Parasher | Secretary Photographed| ‘ve  of
Complain | SADAUna |of spot of Notice
ant violation work  is
in
progress
on mass
scale.
All | 13- SADA Notice to | Notice in | Notice sub | Not
08-19 {Una Respondent | addition  to | section(2) of | implemen
Nol Indu | one earlier | section 39 | ted
Walia copy | notice dated |of HP TCP |levelling
to 31-07-19 for no | work still
complainan further going on
t and DFO developmen
Una t of land. No
deforestrati
on. No
diversion of
natural flow
of water.
A12 [05-8- |Bhavak Notice to | Google mages | Reply Reply
22 Parasher |DC Una u/s|2018-20-22 sought dated 24-
Complain |30 of NGT 08-22
ant Act
Al13 [24- [ ADC Una |Bhavak Reply to | No Matter
08-22 ‘Parasher Notice to DC | satisfactory | hushed
Complainan | Una u/s 30 | action taken | up.
t of NGT Act|matter has|Hence
2010 been complain
hushed up|tto NGT
by
administrati
on. Copy of
reply is
attached
-which
cannot  be
even read.
Al4 [11- HP RERA | Complainan The entire
07-22 | Stay t Bhavak levelling of
order for | Parasher property
properties was being
in done to
Malahat develop
unregularis
ed housing

£TTESTED

¢ —

Superintendent Grade-1
~ Olo the Deputy Commissioner, .

Una, Distt. Una (H-P))
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13

_ The entire) |
HP- RERA. | Complainan ! “— [ Tevelting—of |
e o - % 3 - o ”’2:7”';*‘_’*" -Stays t Bhavs . ! Land was
o Bhadolian | Parasher develop
Khurdpro illegal
perties. housing
ATTESTED
Superintendent Grade-|

O/o the Deputy Commissioner,
Una, Distt. Una (H.P)
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—Byregistered

POSst s

To 13 March 2019

*  The District Forest Officer,
Una Sandogarh Road, Una HP.
Subject:- Serious mass scale felling of tries by land mafia in Una Malahat
Dear Sir,
This complaint is in continuation to my mail sent to you on 12-3-2014 and subsequent
information briefed to you on phone. v
1. 1have attached two sets of photographs with explanation showing organised
activity to make a road into forest land by felling trees this activity of making
kachha road is;accompanied by the act of felling trees on the way into deep choes
it the forest land disturbing natural habitat.
G0 20 H W e this ‘o“rgaﬁiéed félling of tries is not in notice of your area forééf =
puardsit seems you officials are in league with these land mafias an action be
taken against them.

This read is being maile to approach newly inaugurated PGl Hospital on'Una

_Peernigha road direct from Rakkar to peer nigha road through existing hifrow

, ngle by felling trees on the way and land scaping, if not stopj h
in time.a road will bc made destroying natural habitat for that you shall e
directly responsible. o

|8

4. Creation of moterable passage is contrary té govt aorms laid down and is in
viclation of forestlaws.
'I'herefore you are requested to immediately ban this on going activity and take
stern action against land mafia working in jungles. . ’
Thanking you, :

Yours Sincerely,

‘ Bhavak Parasher 9418153692
' [INo 65 Krishana Collney, Raklkar Una HP.

Attached:- Two sets of 22 photographs and explanation to each photograph. |

By Registerd Post msm"n

Superintendent Grade-|
Olo the Deputy Commissioner,
Una, Distt. Una (H.P.)

i .
[P SO

R ———




A
Letter sent by mail and delivered during meeting in office. \ (./‘ L
To ' . - : Tuesday, 2 July 2019

The Deputy Comissioner,
Office of District Collector,

Subject:- This complaintin continuation to my complaint dated 13-3-19. First
organisd felling of trees and now mass scale levelling of hills and natural
Habitat with the help of JCB's & pokland machines by land Mafia.

Dear Sir,

Felling of tries was reported to DFO and your office vide registered letter dated 13-
3:19,along with necessary 23 photog;:aphs.

1. Againlhay tached 6 photographs showing organised activity of
levelling hill tops & filling up of CHOO's on commercial bases.

2. Just within'span of three month. entire natural habitat has been
ruined to the stage of no return. You are requested to see the

__comparison in change of land use.
"

Yours Sincerely,

Bhavak Parasher 9418153692 i
65 Krishana colloney Rakkar Una HP

Attached:- 6 photographs & and letter dated 13-3-2013.

&TTESTED

&

Superintendent Grade-l
Olo the Deputy Commissioner,
Csm : B Una, Distt. Una (H.P.)
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Letter delivered by hand to De

puty Comissioner Una HP

TQ,

13

e

The Deputy Commnssmner, ' 15" July 2018.
. Office of deputy commissioner.
) Una HP
W
Subject: - This complamt in continuation to my (a
complaint dated 13-3- 19

ttached Anx. 1) '
2 7 19 and subsequent meeting on 12-7- 19,

En re unauthonse

d activitie
‘above mentione

d 1etters’ But
ADM., the‘,very c

to my surprlse i

: nssf xte of prompt action
complaint remaj jned unattend’ed in the office of
tis only-on.my: visitto. ‘ mplamt was further
on 12-7-2019. Undue dela d to ADM
h‘on for 1mmed \

/om lajnf your attenn

on is sought to'the
ding violationin sale deed
area. Attached few-photocop

s of undivided fdnds in'T Cl
les of
Vasikas'showing’ clear cut violations of TCP Norms

of this lettcr rcgar

0. un.c

) mﬁaﬂéam. ke

Thanking you

yours Sincerely,

.. ) ﬁbmk \W
e A Bhavak Parasher 9

418153692
65 Krishana collone

y Rakkar Una HP

Superintendent Grade-l
_Attached:- Annexture 1,2,3. Total

Olo the Deputy Commissione’

Una. Distt. Una (H.P.)
f 7% %779/ My
W o?é—7~

pages with six photographs
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: G{mfsﬁﬂ aﬁf 2015—

Had g, H9I P i
varE, e &

Fuis JUO /TE0 THO T
IGGICT I—”Og‘ 2019

fqua:— Felling of trees and now mass scale levelitig of*Hillsand: natural

Habitat with the help of JCB's & pokland machines by land mafid.

ST figa oY AT g wol g Risre 9 fomte— 2.07.2019 & |
20192%@1?81:1&1?{ SoaueE ARERY (F10), ST el &1 A FRaE T

a@ Trge [0 23 WA Ho 28 FTRRTA CRART 2795, 3665 / 2858, 3667 /2858, 2860 58 ’22
3153/ 0874, 3421 /2875, 3423 /2875, 3548 /2894 Rie] 9 Al TTETE] 3—79—80 BT
16 HETel Halgd as¥ild e, &ﬁnf?fgemfamgsﬂqi‘ﬁm B §
%lmﬁmm’)ﬂvﬂ nnréxﬁmmsnmawmm., T
zg aif SR g wRae e S Ve & maﬁaﬁw%sq\aﬁma%quﬁ
%nnvm %wﬁ%ﬁﬁe@ﬁ@mﬁnaﬁﬁﬂ\ﬂmaﬁéﬂ@qﬁﬁuﬁ(
T 1258 / TH0SI0B0 [T 2003~ -2019) ) ufy snuey JEAR M 21 :

\’ﬂﬁﬁa‘ﬁ Bnrg?rﬂ AT
forenm S, 20 Ho |
01975—225188

ATTESTED

Superintendent Grade-|

O/o the Deputy Commissioner,
Una, Distt. Una (H.P.)

- e
- e .
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Epglish Transalated copy of letter Dated 17-08-19

ANX 4

From

Additional Deputy Comissioner,
Distt. Una HP.

To

Bhavak Parasher,
Krishana Coloney Rakkar.

Latter No. 740/LFA Dated 17-08-19

;Subjé“c,t‘M‘eitter:- Felling of trees and now mass scale levelling
of hills and natural Habitat with the help of JCB’s and Pokland
machines by land mafia.

Sir;

On above subject matter on complaint dated 2-07-19 &
15-07-19 our Sub Divisional Officer conducted inquiry and
found that Khasara No. A
2795,3665/2858,3667/2858.2860,2862,3153/2874,3421/2875,
3423/2875,3548/2894 Total 9 Numbers of Khewat 23
Khotani28 area comprising3-79-80 Hectares as per Jamabandi
2015-16 belongs to Smt Indu Walia. Out of this land some land
. hasbeensold.

‘Statement of Indu Walia was recorded on the spot and claimed
it as her own land. Copy of Letter No 1258/SDK dated 29-03-
19 is attached.

Arimardam Choudhary
|AS Dist. Una.

BTTESTED

Superintendent Grade-!
OJo the Deputy Commissioner,
Una, Distt. Una (H.P.)




_Letter delivered by hand to ﬁ.O:ﬁ'éﬁdtion control board. Una HP. /\

To, 22 July 2019

The Environment engineer,
Regional Office of Pollution control Board,
Near Govt College,Una HP

Subject: - Complaint againsl organised felling of trees and then
mass scale levelling of hills in TCP area behind Dhaba next to
Kalgidhar furniture Rakkar, on the way to Una Rakkar National
Highway with the help of JCI¥'s & Pokland machines by Jand mafia
Indu singh, in a bid to develop unauthorised colonies by the same
mafia.

“#Dear Sir,

Aftached are 8 photographs showing the green forest area is

being finis nd and hill tops are b%éyng levelled by land malfia
Indu sihg hasant Vikar Rakkar 1pa in a bid to develop

,unautksi;miii ed ‘rue‘s by the same mafia. All forest area trees
removed and hills being levelled and turning the thick forest area
into plain levelled grounds with the heip of heavy earth moving

machines. This is causing damage {0 environment and ecology in the
area. Therefore requested to :

1. Immediate inspect and stop further mass scale levelling
of hilltops behind kalgidhar furniture in Rakkar Una
. going on from last four months without any information
to the authorities.
2. Punish& penalise the violators.

“SI¥ours Sincerely, Attached:- Eight photographs

‘Bhavak Parasher 9418153692
65 Krishana colloney Rakkar Una 1P

&TTESTED

S

Superintendent Grade-|

Olo the Deputy Commissioner,
Una, Distt. Una (H.P.)
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H.P.STATE POLLUTION CONTROL BOARD
Regional Office Una : .
Phase-1V Rakkar Colony, Tehsil & Distt. Una, Pin-174303(H.P.)
Phone: 01975-238131 .
Website : http: //www.hppchb.nic.in e-mail : pcbrouna@gmail.com

No: HPSPCB/RO/Una/Complaint File/2019: 622-2%  Datea: QS/O']/Q‘W?
From: Environmental Engineer

To
The Member Secretary,

SADA Una, Distt. Una (HP).

Subject: Complaint against organized felling of trees and then mass scale leveling of hills in TCP
area behind Dhaba next to Kalgidhar furniture Rakkar, on the way to Una Rakkar National
Highway with the help of JCB’s & Pokland machines by land mafia Indu Singh, in a bid to
develop unauthorized colonies by the same mafia. ‘

Sir, , ‘

With reference to the compliant received on dated 23/07/2019 from Sh. Bhavak

Parasher, 65 Kirshna Colony, Rakkar Una (HP) on the subject cited above (copy along with enclosures

enclosed). The spot was inspected by the undersigned along with JEE, HPSPCB Una on dated 25/07/2019

and ’fq‘ d that leveling of hills behind Dhaba next to Kalgidhar furniture Rakkar, on the way to Una

Rakkar-National Highway with the help ¢ fJCB & ;Pfo,ld‘fm’d*fﬁééhmgs is being carried out. In this regard,
the copy of complaint is being forwarded to you as the complaint pertains to your department.
Therefore, you are requested to take necessary action in the matter concerned under

intimation to the complainant and copy to this office.

Yours faithfully,

En'clsy.' As ABove

Er. $.K Dhiman
Environmental Engineer

Copy t Sh Bhavak Parashar, 65 Krishana Colony, Rakkar, Distt. Una (HP).

Environmental Efgineer

&TTESTED

Superintendent Grade-i
O/o the Deputy Commissioner,
Una, Distt. Una (H.P.)

A
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‘ 'Co'py';(;”f Sh. Bhavak Parashar, 65 Krishana Colony, Rakkar, Distt. Una (HP).

H.P.STATE POLLUTION CONTROL BOARD
Regional Office Una
Phase-1V Rakkar Colony, Teh:” % Distt. Una, Pin- 174303(H.P.)
Phone: 01975-238131
Website : http://www.hppcb.njcin e-mail : pchrouna@gmail.com

No: HPSPCB/R0O/Una/Complaint File/2019: CaU-3S Dated: 25/07/20)7
From: Environmental Engineer

To
The Mining Officer,

Una, Distt. Una (HP).

Subject: Complaint against organized felling of trees and then mass scale leveling of hills in TCP
area behind Dhaba next to Kalgidhar furniture Rakkar, on the way to Una Rakkar National
Highway with the help of JCB’s & Pokland machines by land mafia Indu Singh, in a bid to
deve]op unauthorlzed colonies by the same mafia.

Sir, ‘

With reference to the compliant i'eceived on dated 23/07/2019 from Sh. Bhavak

Parasher 65 Kirshna Colony, Rakkar Una (HP) on the subject cited above (copy along with enclosures

enclosed) ‘The spot was ingpected by the undersigned along with JEE, HPSPCB Una on dated 25/07/2019

at levelmg of hills. behind Dhaba next to Kalgidhar furniture Rakkar, on the way“to ‘Una

ar ,\atlonal Highway w1th the help of JCB's & Pokland machinesis beirig carried out. In’ thxs regard
the copy of complaint is being forwarded to you as the complaint pertams to your department.
Therefore, you are requested to take necessary action in the matter concerned under

intimation to the complainant and copy to this office.

Yours faithfully,

Encls. As Above : | —gd

Er. S.K. Dhiman
Environmental Engineer

Er. SH;Dhiman
\‘\Enwronmental Engmeer

ATTESTED

I

Superintendent Grade-
O/o the Deputy Commissioner,
Una, Distt. Una (H.P.)
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H.P.STATE POLLUTION CONTROL BOARD
Regional Office Una
Phase-1V Rakkar Colony, Tehsil & Distt. Una, Pin-174303(H.P.)
Phone: 01975-238131
Website : http: //wwwhppcb.nic.in e-mail : pcbrouna@gmail.com

No: HPSPCB/RO/Una/Complaint File/2019: €a6-171 Dated: 05 /o’l}Qo) &
From: Environmental Engineer

To
The Divisional Forest Officer,

Una, Distt. Una (HP)

Subject: Complaint against organized felling of trees and then mass scale leveling of hills in TCP
area behind Dhaba next to Kalgidhar furniture Rakkar, on the way to Una Rakkar National
Highway with the help of JCB's & Pokland machines by land mafia Indu Singh, in a bid to
develop unauthorized colonies by the same mafia.
Sir,
With reference to the compliant received on dated 23/07/2019 from Sh. Bhavak
Parasher, 65 Kirshna Colony, Rakkar Una (HP) on the subject cited above {copy along with enclosures
enclosed). The spot was inspected by the undersigned along with JEE, HPSPCB Una on dated 25/07/2019
and found that leveling of hills behirid Dhaba next to Kalgifdh?r furniture Rakkar, on the way to Una
Rakkar National Highway with the he p ofi]Cif’;é & P(jidgr)‘d machmes iékbéing carried out. In this regard,
the copy of complaint is being forwarded to you as the complaint pertains to your department.

Therefore, you are requested to take necessary action in the matter concerned under

intimation to the complainant and copy to this office.

Yours faithfully,

Encls. As Above | — 5"}/
Er. S.K. Dhiman
Environmental Engineer

MTEsTR

Superintendent Grade-|

O/q the Deputy Commissioner,
Una, Distt. Una (H.P)
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H.P.STATE POLLUTION CONTROL BOARD
Regional Office Una
Phase-1V Rakkar Lolony, Tehsil & Distt. Una, Pin-174303(H.P.)
Phone: 01975-238131
Website : http://www.hppcb.nicin e-mail : pcbrouna@gmail.com
No: HPSPCB/RO/Una/Complaint File/2019: @3@3? Dated: QS/o"l /Qo 1‘7
From: Environmental Engineer
To
The Assistant Town Planner,
Una, Distt. Una (HP).
Subject: Complaint against organized felling of trees and then mass scale leveling of hills in TCP

area behind Dhaba next to Kalgidhar furniture Rakkar, on the way to Una Rakkar National
Highway with the help of JCB's & Pokland machines by land mafia Indu Singh, in a bid to
develop unauthorized colonies by the same mafia. :
Sir, ,
With reference to the compliant received on dated 23/07/2019 from Sh. Bhavak
k8 Parasher, 65 Kirshna Colony, Rakkar Una (HP) on the subject cited above (copy along with enclosures

enclosed). The spot was inspected by the undersigned along with JEE;, HPSPCB Una on dated 25/07/20 19

it:le vehng of hills behind Dhaba next to. algidhar furniture Rakkar, on the. way ‘to'Una
Rakkar Ma_lonal nghway with the help of ]CB s& Pokla machmes is being camed out. In-this regard

?*»; the copy of complaint is being forwarded to you as the complamt pertains to your department.

Therefore, you are requested to take necessary action in the matter concerned under

intimation to the complainant and copy to this office.

Yours faithfully,

M Encls. As Above : | S : '“""’ %L i
’ Er. S.K. Dhiman

Environmental Engineer

_ Copy to ,5; Bhavak Parashar, 65 Krishana Colony, Rakkar, Distt. Una (HP).

t‘gnvimqmentallingineer

ATTESTED
Superintendent Grade-|

Olo the De
puty Com
Una, Distt. Una (HP ;nlss'oner
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Letter sent throLnéﬁw}gé{s}ered bost)

To,

The Member Secretary,
Special Area Development Authority
Town & Countary Planning Office Una HP

Deav Sir,
ling of trees and then mass scale levelling of

Jpidhay irniture Rakk n:thesway tolna.
maving machines by Jai ma‘ﬁa

Subject: - Complaint against orgamsed fel
hills in TCP area behind Dhaba nextto Ka
Rakkar National Highway withi the help of heavy earth

fndu singh,

Dear Sir,

=&stay1 ea 1s;b;c.s 18|

Atmchcd Are’8ph
tops are Bielry lev:

ro develop unauthonscd colomee by the: same m’a;ﬁa Al for cst area LrCC:
hills bunglevellud md tummﬂ the thick forest area into plain levélled grow ds-with the-
ng damage to environment and

help of heavy ea machines. This i causi
ecology in the ar ea.’ 1equested to

her mass scale tevelling of hilltops

inspect.and order to stop furt
n from last four months

1. lmmedrat :
behind el - furniture in Raklcar Una going o
natioh to the *\uthorxtxe

without @ any info
penalise the violators.

2. Pumsh&

Thanking you
Light photogmphs

tached:-
yours Sincer ely, Attache

\/W
15 %6‘)2

vak P arasher Y418
Bhe alkar Una HP

65 Kr ishana colloney R ;
STTESTED

(e

Superintendent Grade-|
Olo the Deputy Commissionét,
Una, Distt. Una (H.P.)




e A1

SPECIAL AREA PEVELOPMENT AUTHORITY

UNA (HP) o

No. SADA (Una) complaint file/UAC/Notice No. 458-/2019- 2394 Dated: /3 f & l 19
To
Smt. Indu Walia D/o Shri Mohan Lal,
H.No. 108 Vasant Vihar, Rakkar Colony,
Tehsil and Distt. Una (HP).
Subject: ; Notice under sub-section (2) of section 39 of the Himachal Pradesh Town
& Country Planning Act, 1977 (Act No. 12 of 1977).
Reference:- This office Notice No. UAC- 458/19 -213-16 dated 31/7/2019.

]
s

Whereas, a notice was issued under rule 28 of the Himachal Pradesh Town and
Country Planning Rules , 2014 to Smt. Indu Walia D/o Shri Mohun Lal s and

Whereas, the dn’ectxons Issued vide' aforesald Notuces have not comphed yet

Now, therefore, a notice’is served under sub-section (2) of section 39 of the
Hlmachal Pradesh Town and Country Planning Act, 1977 ( Act No. 12 of 1977 ) to Smt. Indu Walia D/o
Shri Mohan Lal is directed to stop the unauthorized development of land which is being carried out at
e scale over khasra nos. 2894, 2423/2425, 2874, 2861,2863 & 2895 elc. situated village Malahat
$il and Distt. Una (HP).

€

No‘further development of I
No tree may be cuit without perm :
«Natural flow of water may'not bie dwerted

(Pankaj Sharma)
¥l Member Secretary, -
SADA, Una Distt. Una (HP

Ph.- 01975-223298% -

Copy forwarded to the following for information and n/a:-

Copy is forwarded to the Divisional Forest Officer, Division Una Tebsil and [)n stt. Una for
1formanon and to take necessary : acno{“as apphcabl@fuﬁdér the 'a‘ct’/rulcs';";‘)léa‘se
hri Bhavuk Prasher, H. No. 65 Krishana Colony Rakkar, Tehsil and Distt.
~ application/complaint dated 30/7/2019 for information that action has alrmdy ‘mn mmated
agamst the unauthorized development of land please.

A bcx"Sa.cx etary,
SADA, Un i5tt. Una (HP
Ph.- 01975~ 223298

Page

w“’”"“"”E!"I‘ES'I‘ED

Superintendent Grade-|
Olo the Deputy Commissioner,

Una w. ri. hls“:“" ’

Una, Distt. Una (H.P.)



Sent.by.Begistered post & online

NOTICE 05-08-2022
To
Deputy ComissionerUna,
Dist. Una HP
/ Subject:- Prior intimation u/s 30in The National Green Trjbunal Act, 2010

Respected Sir,

Reference my letters dated 13" March 2019, 2™ July 2019 and 15™Muly 2019 received in your
jul

office on 2th July 2019 Under subject ” Complaint against organised felling of trees and
then rass scale levelling of hills in TCP area behind Dhaba{now office of Group Co!omzers}

next to Kalgidhar furniture, on the way to UnaRakkar National Highway with the heilp, of

JCB’s and pokland machines by tand mafia Indu Singh, in a bid to develop unauthorised
My letters were accompanied with 23+6 self-explanatory

colonies by the same mafia.”

, n place My Ietter clearly mentxon
. MalahatNager Area of Bh: 2 ‘ 1Khurd too now is under env:ronmental da
clear cut case of environmenta kamage where the hilltops have been levelled to fill up 1
lying areas (CHOS). Till date no physical inspection/survey has been done to accessdamage
done to environment. The natural flow of water too has been blocked. My request to obtain
realtime satellite Images: from ré ing.centre has not been accepted. Thi allmafia = -

actlvuty of env:ronmental damage started'm 2019 and same time the matter was
; ishing the accuse

“Sifice then contmuous violal

‘environment is clearly visi
of Year 2019 & 2022.

| request my notice be consideredand satisfactory action is taken, in the absence of same

i .agiahm@xed shall be forced to make formal complaint to NGT of the entire environmental

W' 2 Watlon

1 am fully confident of sufficient powers D.C Una has, to get real time remote sensmg |mages )

to access the damage and punish the guilty.

7 Thank You,

BhavakParasher 9418153692
H.No 506 ZailsinghNager,
RoopNager Punjab, 140001

MTESTEN

a6 AN \ ADc LA+ :
Me. l Superintendent Grade- |

ok PR Q’l 22—  Olo the Deputy Commissionef,
Una, Distt. Una (H.P.)
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52910/2022

] UNA
|

i

W—r— 11
mcsusmom—

s -mmOffice of the Deputy Commissioner Una, District Una (H.P.)
esmail: ud-upa-hp@nic.in

No. DCU/LFA/Complaint/2022- 12910

To

‘4‘1. Bhavak Parasher
H. No. 506 Zail Singh Nagar,
Roop Nagar, Punjab
Pin-140001.

Dated Una the 2 L) August, 2022

Subject:-Prior intimation u/s 30 in the National Green Tribunal Act,
2010.
Sir,
Reference is made to your application dated 08.08.2022 on the
subject cited above.

In this context, it is submitted that the matter was jointly
enquired by the SDO(C) Una & DFO, Una and action taken report/enquiry
report is enclosed for your kind information please.

Encls:-As above. - - signed by Amit Kumar-

Sharma , '

Dr. ADaleTRAREPSRRIRZ2PAS
Additional Deputy Commissioner,
Una, District Una (HP)

Phone No. 01975-225188.

&ITESTED

Superintendent Grade-
Olo the Deputy Commissioner,
Una, Distt. Una (H.P.)
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English Transalated copy of letter Dated 30-05-22 ANX 13

Letter No 3925 Forest Department HP. Dated 30-05-22
From ' ; ‘%:

Divisional Forest Officer,
Una Division, Una HP.

To .
Deputy Commissioner Una. HP.

Subject:- Report regarding large scale felling of trees for
construction to PGlSetelhte Center Malahat.

v

Dear Slr

Reference your letter No 1040-41 Dated 29 04-22.

Regarding above subject matter.enquiry was dor

orted f 'methe spot inspe

(1 5'Was Jevelled and the same”ls oj
During investtgatnon found that Forest trees lik
SIMBLE, AND TUNI WERE FELL and found covered by soil through

JCB. Forest department calculated and fined Rs: 1, .;1"000/"-. o
During mves‘ugataon it was clearly found that owne E
Ievelhﬂgythelr own.land no road is bemgzcon
loss report and’ Chillan copies are attac» ed

Forest Diyisional Officer Una
Division Una HP 25-05-22

STTESTED

Superintendent Grade- |
Olo the Deputy Commissionef,
Una, Distt. Una (H.P.)
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Prio \~»;;i;lmatlon u/s 30 In the National Green Tribunal Act, 2010 "
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Superintendent Grade-|

Olo the Deputy Commissioner,
Una, Distt. Una (H.P.)




PRSI

From
The Deputy Commissioner,
Una, District Una(H.P.)
To
1. The Divisional Forest Officer,
Una, District Una {H.P)
\/ The Sub Divisional Magistrate,
: Una, District Una (H.P.}
Nno. [OYO~ Y Dated: BM’OL('&—OQ‘&
Subject:- Report regarding large scale felling of trees for construction from Rakkar
Colony to PG| satellite Center Malahat.
' Sir,
1 . It has come to My notice that:a road is.
, persons from Rakkar Colony (Una) to PGl satellite Center
] hgrﬁbér of trees thereon without proper pem]igsiggmawnd

d that area, The dest ction of large forest area’i
ed). You are, therefore, requ eh

 the spot along with the field funct
\ regarding this whole matter within a week positively. -

Enclosed: As above

~ &TTESTED

Superintendent Grada-|
Olo the Deputy Commissiotier,
o Una, Distt. Una (H.F.) ' ~

o
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11.07}2022 . Complaint no. - HPRERA2022003

‘Pres¢nt: - Sh. Abhishek Banta Ld. Advocate alongwith Sh Bhawak P:g'ashﬁ; -

complainant

Sh. Ram Parkash Singh for Smt. Indu Walia, Respondent

BEARING THROUGH WebEx.

In the present matter, in terms of the previous order, it has been
. apprised by the respondent that the process for registration has been
initiated by the promoter after being assisted by the office of this
Authority but the process for applying for registration is not yet complete.
Once the applying process 18 completed the office of the Authority may
_grant registration in accordance with the Real Estate (Regulation and
Development) Act, 2010 rules and regulation made there under. -

pphcatlon has been filed by com lai
nt. and sale of la

. Fi AT Real on,
2016. This apphcanon 18 regxstered as MA no. 179
has heard the arguments on this application on behalf of both he par :

It has been argued on behalf of the complainant that the responde
promoter is owner in possession of land:comprised mém,khata/zkhata

. 23/28 Sf khasra no. 2795 measunng'ok .48-30,°3 35

0, khasra no. 34 /2875 measurmg 00-71-56, Kh
measuring 01-08-44. 1n khata khatauni no: 26/31 of khasra /
measuring 02-13-25. In khata/ khatauni no. 318/419 of khasra no. 4
measuring 00-03-24. In khata/ Khatauni no. 45/51 of khasra no. 28955‘ e
measuring. 00-54-49. In khata/ khatauni no. 362/489 of kha a 361
. measuring 00-05-13. In khata/ Khatauni no .177/227 of kha '
measuring 00-07-46. In khata/ Khatauni no. 289/380 of khasr no
g measurmg 00 07- 42 In khata/ Khat.auni no. 267{354& of khasr .
. 2813:mes khe unigrio. 484/683
: 305/28 i gOO .04-05. In kb
0. 2871 measuring 00-19-77. In khata/ Khatauni n "367/49
no. - 2863, 2864 measuring 00-19-54 total of all measu
‘approxxmately 200.60 kanals in mauja Malahat D1stnct Un’

4y of thia application it has. been alleged that re
slots of different shapes and sizes. ]
2021, The details of mutations & 2
| 94.02:2021, 1996 dated 24:2.2021, 2004 dated

Y‘urther by w

1995 dat 2d

Superintendent Grade-
O/o the Deputy Commissioner, : ,
Una, Distt. Una (H.P.) 4



_further argued that the aforesaid sale deeds

The Authority hes heard both the parties and also gone through the

of the real estate project shall be require

TB7T Totod 17 0T 20Ty, 1878 datet-01.05:2019 186 i-dated-61:08-2010;
1915 dated 09.10.2019, 1922 dated 09:10.2019, 1768 dated 24.4.2018,

1711 dated 01.09.2017, 1712 dated 01.09.2017, 1869 dated 01.01.2019,
1878 dated 27.08.2019, 1882 dited 01.05.2019, 1857 dated 03.07.2020,

i +

1873 dated’ 27.08.2019, 1964 dated 12.01.2020; 1955 dated 29.09.2020,
1960 dated 13:08.2020, 1967 ‘dated "08.07:2020. The corresponding:
;amabandi's have been appended along with the: application. Tt was
: s have been done in utter
violation of the provisions of the Real Estate (Regulation  and

. Development) Act, 2016 and therefore it was prayed that he may be

restrained from further alienating or selling the _plot, apartment or
building in Mauja- Malahat, District Una as per the mandate of Section 3
of the Act ibid. .

The respondent has argued that the compl'ainam'has.gg locus ‘standi to
inveke the provisions of the Act ibid and therefore his complaint may
kindly bo dismiseed, Ho farther Submitted that ke was ot aware of the
provisions of the RERD Achz A hins o get t ect registered
with the Authority before entering into any sale transaction.

t

O
>,

T
s

all ma

registration of the agid:p,r'oject w-i«lghincé,;i ’

daite of commencement of this. Act:
Provided further that if the Author
allottees, for projects which are

(2) Notwithstanding anything con n (1); no registration

‘does not exceed

five hundred sguare meters or:the ffs proposed to

be developed does not exceed eight mcl

Superintendent Grade-1
Olo the Deputy Commissioner,

Una, Distt. Unak(H.P.)




. In the present case the respondéht has $§ld

djabili

Provi}i’mﬁ'a"fﬂf‘i & Appropria {& Govertment considers-it-neeessary -it..

o —— T ———3

may, reduce the threshold below five hundred square meters-or eight

. apartmoents, gs the case may be, inclusive of all phases, for exemption
from registration undex this Act: C T

@) where the promoter has received completion, pg;&iﬁt:gpg for a real
estate project prior to commencement of this Act; T T

(¢) for the purpose of renovation or repair or re-developmeht which
does not involve marketing, advertising selling or new allotment of any
apartment, plot or building, as the case may be, under the real estate
project. ’
Explanation.—Xor the purpose of this section, where the real estate
project is to be developed in phases, every such phase s}mll‘ be
considered a stand alone real estate project, angd ‘the\fp.mmbte"r's}\ia]l ‘
obtain registration under this Act for each phase separately.”

oter

The provisions of section 3 of the Act ibid are very. clesx - that no-promote:
shall advertise, market, book, sell or offer for sale or inivite p 5 to

) purchase in any manner any plot having area moré:than '5,0,0:86,»m£rs.‘or

flats more than eight, in any planning area without ):,eg"»_istﬁxj.jgg:ghe same
with this Authority ‘ ' .

having area moré than 500 sq. mtrs. withou n

this Authority under the provision of Real Esﬁéi%é

Developmieiit) Act, "2016:-1t.is cleay that: the réspondsn

aforesaid provisions and violations are writ large Fex'his'version he ig

in the process of getting the project registered the’ Authority. Sin

: , the pracessof regishrti e tionifof

" under_ Section y
ts

So far as the issue of locus standi raised:k

Authority is concerned it is pei‘tiheritiito,m;é* t
can apprise this Authority about any violations g caus ' the
provisions of the Act ibid because this Authority has suc moth powers
under Section 34 (0 & (g) to deal with any of the violations unidey the Act

and to ensure compliance of obligations cast upon various holder
under the Act. Further the well known legal maxim ‘ignoran
excusat’ that has been approved by various courts of law means that
ighorance of law is no excuse, ‘Therefore the respondent cant scape

*

y:by merely,saying'that;he was.not aware of'the legal provid

The Authority considering all the facts and cireu
holds that respondent shall not advertise, market, b
sale or invite persons to purchase in any maoner
building without first getting the projegt s gistere
per the mandate of Real Estate (Regulation and De:
To conclude the respondent is ba frestrain

marketing, booking, selling or offering ~fc'3'1"’jsa1‘e:

purchase in any manner any plot, apartment o] build:

@TTESTED

Superintendent Grade-|
O/o the Deputy Commissioner,

cari

Una, Distt. Una (H.P.)



. pro;ect reglstered w11:h the Authonty as per Sectmn 3 of the Act 1b1dAny
violation of this order shall further entail per day penalty under Section
63 of the Act ibid. 5

The respondent is at liberty to file reply to this MA.
List the matter for hearing on 17.08.2022 at 11:00 AM thraygh WebEx.

s

~

Uatrles, st T
B.C. W Dr. Shrikant Baldi
MEMBER CHAIRPERSON

Teaak

et

Superimendent Grade-l
O/o the Deputy Commlssioner
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27.09.2022 Complaint no. — HPRERA2022029/C

Present: - Sh. Bhawak Prashar complainant

Sh. Rishi Tandon Advacate for Sm. tndu Walia, Kespondsnt

HEARING THROUGH WebEx.

The present matter is an application was filed by Sh. Bhava}\ Prashar
complainant alleging that Group Colonizers Pvt. Ltd. through its Director
Indu Walia has violated the provision of Section 8 of the RERD Act, 2016
hy entering nto sale of plots, apartments or. “buildings in Village:
Bhad()lnn Khurd. Patwar Circle Mauza Malahat, Tehsil & District Una,
H.P. Along with the application the complainant has annexed details of
undivided plots sold by Indu W: alia.in Villag Bh« do i
the complainant:has als )
land in owhership of- ‘tht»

hmvm hqs sold abnut 18 plots qmce AOI
through the record and heay 1 both the parties,

0. 30/'1(‘ &
khasra no. 29
measuring 00-04-42. khasm no. 291 ;
no. 2917/2338 measuring 00-06-00, khc\‘il.l no: 2‘318/2.338 mew}urmg, UO
01-47, khasea no. 2‘)19/‘7538 measm‘ing 00-00-38, \
measuring 00-21-45, khasra no. 2923/23
no. 2925/2339 meaaunn«r ()0 22- 4() klmsrn n
02-74, khasra no. ‘)J351 ng’
measuring 90:02-54 as
no. 2747/2476, mc‘mmmg :
03-46. In khewat/ khatmn 45/61_” m
measuring 00-03-56. Lhewat/ kha y
me'\-unno 00- ()1‘42, khf\%ra no.

me‘,xsmmg ()0
5. 204072379

3.) ’0/2338
2912/2337
( Lluwm

3/ 24-58
moa«mmg 00 03 46. Khewat/ IV : g 97/2855
measuring 00-64-76, khata/ khatoni no. 6 (‘4/80ﬂkhﬂ 741275212476
measuring 00-01-84 khewat!/ kh atoni Do. ()8/84 kh«)br"l no. 2756/2488
measuring 00-10-95. khewat/ khatoni’ no: 40746 }\hasm no. 291:3/2337

ATTESTR

Suberintendent Grade-|
Olo the Deputy Commissioner,
Una, Distt. Una (H.P.)




me asuring 00-01-58, khewat/ khatoni nn. 41/47 khasra no. 2923/2339
measuring 00-03-80, khewat/ khatoni no. 59/65 khasra no. 29020/2338 &
2994/2339 total measuring 00-10-77, khewat/ khatoni no. 61/67 khasra
no. 2029/2356 measuring. 00:06:24, Khewat/ khatoni. no. 44/50 khasra no.
2904/2336 measuring 00-04-63;, Khewat/ khatoni no. 74/80 Xhasra no.
2974/2752/2476 measuring 00-01-24, khewat/ khatoni no. 45/51 khasra
no. 2894/2921/2338 measuring 00-01-00. khetwat/ khatoni no. 31/87
khasra no. 2756/ 2488 measuring 00-01- 98, khewat/ khatoni no. 47/63
khasra no. 2924/2339 measuring 00- 05-20. Khewat/ khatoni no. 36/42
khasra no. 302472925/ 2339 measuring 00 16-71. Khewat/ Khatoni no.
49/48 khasra no. 3015/2917/2338 measuring 00-04-80 total measuring
64.29 Kanals.

Fuar t.hex by way of thm 'ipphcahén it is further alleged that respondent /
pnomoter ‘has sold- 18 plots of different «hapcs and sizes in between the
vear ‘?01’? and:2021. The.details of mutatmn are 1095 dated 3.7. "019

ated 95.0.2017, 1862 'daced 4.10. 2018 315

C‘ﬁlg ‘jamabandi’s have
f fﬁi&&ller arg,md that. tt;g

or building in \ 1llawc Bhadolian Khind Patwar
mlcl, Una as pm tho mandate ol Section 3 of

Lhe plot

ap: ur:.mc,nt ,

2:2017, 1012 dated 1.5. 2017, 1013 dated

317 dmcd

: fulvmg id S:ﬁe of
"md Pdtw ar C m,h.

Mauza I\f
violation
different

9 L\d‘ 1bxd 'md has sold about 18 plol\ oi
: et“ een thc year 2017 to 2021

Sgctlon 3 s.under-

\ ‘ rj{Vertxse m'\rket book se'll or offer for sale, or
{nvite person nge in any manner any plot, apartment or
building, as the case ‘may ba. in any real estate project or part of it, in
any planning:aren; without, registering the real estate project with the
Real Estate Re thY Authomty established under thxs Act:

R'I‘TE TR

o S'uperintendent Grade-l
O/o the Deputy Commissioner,

~-Yna, Distt. Una (H.P) - i
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Provided that projects that are ongoing on the date of
commencement of this Act and for which the completion certificate has
not been  issued, the_ promoter shall make an application to the
Authority for vegistration of the said project within ‘a period of three
months from the date of commencement of this Act:

Provided further that il the Authority thinks necessary, in the
interest of allottees, for projects which are developed beyond the planning
aren but with the requisite permission of the local authority, it may, by
order, direct the promoter of such project to register with the Authority.
and the provisions of this Act or the rdes and regulations made there

under, shall apply to such projects from that stage of registration.
(2) Notwithstanding anything contained in sub-section (1), no
registration of the real cstate project shall be required—

{a) where the area of land proposed to be developed does not
exceed five hundred square meters or the number of apartments
proposed to be developed does not exceed eight inclusive of all phases:

Provided that, if the - appropriate - Government - considers. . it
yiecessary, it may; reduce: t}lat_’;hrg&hoﬂb low five hundred square

meters or i it apartiasnts; asthegase ay beinclusive of all phases.
for exempﬁbﬁvfﬁoxﬁl‘e‘gigmgiggggdag this Acts

(b) where the promoter bas received completion cortificate’ for a
real estate project prior to commencement of this Acts

() for.the purpose of hovation or repair or re-development
which does not inve ing fising selling ) t,

(-] ’ ) ‘or-new allotmen
of anyapartment, plop or:building. as.the. be, under e teal
astate project. ‘ G
Esplanation.—For the purppee of this se
estate project is tobe develope ifi phases, ever. all be.
considered a stand alone real estate project, and the promoter shall
obtain registration under this Act for each phase separately.” /
The provisions of seetion 3 of the Act ibid ave very clear that no promoter
shall advertise, market. book, sell or offer for sale or invite: peréb;is to
purchase in any manner anvplothavmgarea ﬁipi‘et‘than 500 sq. ‘mts, or
flats more than eight, in any plax ing.an "?{\vi‘tilib;\;u;\regist‘.egin_gthe game:
with this Authority e “o

In the present case prima facie the Authority is convinced that the
respondent has sold about cighteen plots having arca more than 500 sq.
mts. without’ ob’t«e{_in'mg ifegjsti'ation from. this Authority under the
provision of Real Estate (Regulation and Development) Act, 2018. It is
clear that the respondent’ h'usﬁvioh}:tédjfckhe aforesaid px‘oxlisi(j11s and

violations cominitted by him are writlarge:

The Authority considering all the facts and circumstances of the case
hereby holds that till further orders respondent shull not advertise,

ATTESTED

¢, —

Superintendent Grade- :
Olo the Deputy Commissioner, ' -
Una, Distt. Una (H.P.) '

=S
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" market, book, sell or offer for sale or invite persons to purchase in any

manner any plot, apartment or building in aforesaid land without first
getting the project registered with this Authority as per the mandate of
Real Estate (Regulation and Dovelopment) Act 2016. To conclude the
respondent is barred/restrained from advertising, marketing, booking,
selling or offering for sale or inviting persons to purchase in any manner
apy plot, apartment or building owned by respondent in Village-
Bhadolian Khurd, Patwar Circle Mauza Malahat, District Una, H.P.
without getting the project registered with the Authority as per Section 3
of the Act ibid. ‘

The office of this Authority is directed to write a letter to Ld. District
Collector Una intimating him of this order. The Ld. District Collector,
Una to ensure compliance of these orders by further intimating the
concerned Tehsildar about the absolute r2straint on sale and purchase of
plot, _apartment or building by respondent in Village: Bhadolian Khurd,
Patwar Circle Mauza Malahat, Tehsil & District Una, H.P. till he gets
the project Tegistered with H.P.RERA.The Ld. Counsel for the respondent
promoter is dlrected to submit his Vakalatnama to this Authority at the
earlieat. ' : A ‘ '
Further respondent is granted one last opportunity to file reply and also
apply for registration in terms of the provisions of this Act, rules and
regulation made there under failing which he shall be liable for penalty
uﬁﬂbr Section B9 of the Act and also for per day penalty under Section 63
of the Act. '

List the matter for hearing on 17.10.2022 at 11:00 AM through WebEx.
;)

—— \I . -
Dr. Shrikant Baldi jeey Verma
CHAIRPERSON MBER
&I TESTED
Superintendent Grades

Olo the Deputy Comtiilegiondr,
Una, Distt. Una {H.P.)




le image 272021

ATTRSTED

Superintendent Grade-|
O/o the Deputy Commissioner,
Una, Distt. Una (H.P.)
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DEFORESTATION SHEET1

Superintendent Grade-|
Olo the Deputy Commissionet,

Una, Distt. Una (H.P.)
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Superintendent‘ Grade-|
Olo the Deputy Commissioner,
Una, Distt. Una (H.P.)



Superintendent Grate-l
Olo the Deputy Coimmissioner,
Una, Distt. Una (H.P.)
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Superintendent Grade-]
O/o the Deputy Commissioner,
Una Distt, Una (H.P.)
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LANDSCAPING SHEET 2.

Superintendent Grade-}
Olo the Deputy Commissioner,
Una, Distt. Una (H.P.)




j
i

O/o the Deputy Commissioner,
Una, Distt. Una (H.P)
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Item No.01 (Court No. 2)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPALBENCH

(Through PhysicalHearing with Hybrid V C Option)

Original Application No. 807/2022

Bhavak Parasher ' ...Applicant

Versus

Smt. Indu Walia & Ors. ‘ ...Respondent

Date of hearing: 14.11.2022

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER.
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER.

Applicant: Mr. Bhavak Parasher in Person.

APPLICATION UNDER SECTION 18(1) READ WITH SECTION 14,15,16 &
17 OF THE NATIONAL GREEN TRIBUNAL ACT, 2010)

ORDER

1. The Applicant/Mr. Bhavak Parasher ‘has filed the present application
under Section 18(1) read with Section 14,15,16 and 17 of the National
Gregn Tribunal Act, 2016 complaining that the respondent No. 1 Indu
‘Walia wife of Ram Parkash Singh, sole owner of land measuring about 7.7
Hectares(206 Kanals) situated at Malahat, Tehsil and District Una,
Himachal Pradesh, is selling plots out of the same after mass scale felling of
trees and leveling of hill tops causing substantial environmental damage to
the natural habitat. Tfle applicant made complaints regarding the same to
the. District Forest Officer and other Authorities but no action has been
taken on the same. In support of the averments made in the application
the applicant has attached the photographs and copies of the complaints

made to the concerned authorities.

ATTESTED

Superintendent Grade-|
O/o the Deputy Commissioner.
Una, Distt, Una (HP)
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O. A. No. 807/2022 Bhavak Parasher Vs. Smt. Indu Walia & Ors.
EoR
2. We have heard the applicant and gone through the application and

documents attached with the same.

3. Prima facie the averments made in the application raise question
relating to environment arising out of the implementation of the enactments
specified in Schedule I to the National Green Tribunal Act, 2010.

4. Notice alongwith copies of the application and documents attached
with the same be issued to the respondents No. 1 to 6 requiring them to file

their feply/response to the same by way of email at judicial-ngt@gov.in

preferably in the form of searchable PDF/OCR Supported PDF and not in
the form of Image PDF.

5. List for further consideration on 25.01.2023.

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM

November 14, 2022
NT

ATTESTED

Superintendent Grade-|
O/o the Deputy Commissioner,
Una, Distt. Una (H.P.)



X 278 @

Email . Deputy Commissioner Una

. OifiDER in Original Application No. 807/2022 Bhavak Parasher ...Applicant Versus Smt.
Indu Walia & Ors. ...Respondent...

From : Consultant Judicial-NGT(P.B.) <judicial-ngt@gov.in> Fri, Nov 25, 2022 03:23 PM
Subject : ORDER in Original Application No. 807/2022 Bhavak Parasher #3 attachments

...Applicant Versus Smt. Indu Walia & Ors. ...Respondent...

To : Deputy Commissioner Una <dc-una-hp@nic.in>, Mr Devesh
Kumar <udsecy-hp@nic.in>, Directorate, Urban Development,
Shimla-2, HP <ud-hp@nic.in>, Mritunjay Madhav <dfouna-
hp@nic.in>, pcbrouna@gmail.com, mounahp@nic.in,
Mritunjay Madhav <dfouna-hp@nic.in>

Reply To : Consultant Judicial-NGT(P.B.) <judicial-ngt@gov.in>

Respected Sir/Madam

I am directed to send the Notice along with Order
dated: 14/11/2022 as well as copy of the Petition in Original Application No. 807/2022
Bhavak Parasher ...Applicant Versus Smt. Indu Walia & Ors. ...Respondent . for your
kind perusal & necessary action.
For further correspondence please send all the documents on this e-mail-id i.e.
Judicial-ngt@gov.in
Kindly acknowledge the same. e L %“«\C\%

REGARDS Rl e N Y / LFA
CONSULTANT (Judicial)
(N.G.T.)(P.B.) @New Delhi @ M/
0 C
25-1-22

= OA 807 of 2022 in Bhawak Parashar.pdf
" 5MB

-~ Bhavak Parasher.pdf
" 57KB

-= NOTICE DATED 25,11.2022 IN OA 807 OF 2022.pdf
" 477 KB

e ®TTESRG

¢ —

Superintendent Grade-1
Olo the Deputy Commissioner,
Una, Distt. Una (H.P.)




279

Item No.0O1 {Court No. 2)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPALBENCH

(Through Physical Hearing with Hybrid V C Option)

Original Application No. 807 /2022

Bhavak Parasher ...Applicant

Versus

Smt. Indu Walia & Ors. ...Respondent
Date of hearing: 14.11.2022

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER.
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER.

Applicant: Mr. Bhavak Parasher in Person.

APPLICATION UNDER SECTION 18(1) READ WITH SECTION 14,15,16 &
17 OF THE NATIONAL GREEN TRIBUNAL ACT, 2010)

ORDER

1. The Applicant/Mr. Bhavak Parasher has filed the present application
under Section 18(1) read with Section 14,15,16 and 17 of the National
Green Tribunal Act, 2010 complaining that the respondent No. 1 Indu
Walia wife of Ram Parkash Singh, sole owner of land measuring about 7.7
Hectares(206 Kanals) situated at Malahat, Tehsil and District Una,
Himachal Pradesh, is selling plots out of the same after mass scale felling of
trees and leveling of hill tops causing substantial environmental damage to
the natural habitat. The applicant made complaints regarding the same to
the District Forest Officer and other Authorities but no action has been
taken on the same. In support of the averments made in the application
the applicant has attached the photographs and copies of the complaints

made to the concerned authorities.

ATTESTED

—

Superintendent Grade-|
O/o the Deputy Commissioner,
Una, Distt. Una (H.P)
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O. A. No. 807/2022 Bhavak Parasher Vs. Smt. Indu Walia & Ors.
2.

2. We have heard the applicant and gone through the application and
documents attached with the same.

3. Prima facie the averments made in the application raise question
relating to environment arising out of the implementation of the enactments
specified in Schedule I to the National Green Tribunal Act, 2010.

4, Notice alongwith copies of the application and documents attached
with the same be issued to the respondents No. 1 to 6 requiring them to file

their reply/response to the same by way of email at judicial-ngt@gov.in

preferably in the form of searchable PDF/OCR Supported PDF and not in
the form of Image PDF.

5. List for further consideration on 25.01.2023.

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM

November 14, 2022
NT

ATTESTED

Superintendent Grade-|
O/o the Deputy Commissioner,
Una, Distt. Una (H.P.)
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1 *BY EMAIL & SPEEDPOST A.D.”
BEFORE THE NATIONAL GREEN TRIBUNAL. NEW DELHI
ORIGINAL APPLICATION NO. 807 OF 2022
Bhavak Parasher Vs Smt. Indu Walia & Ors.
To

I Smt. Indu Walia. W’o Ram Parkesh Singh

Director, Group Colonizers, Y

Private Limited, Resident of H. No. 108,

Vsant Vihar, Rakkar Colony. Tejsil & District.

Una, H.P.-174303 (RESPONDENT NO. 1)
2. Deputy Commissioner Una

Office Of The Deputy Commissioner Uina.

District Una. H.P.-174303

Email Address: ud-una-hpZinic.in (RESPONDENT NO.23
3. Member Sceretary Special Area Development

Authority Assistant Town Planner Una.

District Una, H.P.-174303 (RESPONDENT NO.3)
4. District forest Officer, Una District. Ramnagar.
District forest Officer. Una, 11.P.-174303
Email Address: dfouna-hpinic.in (RESPONDENT NO.4)
Environment Engineer.
H.P. State Pollution Control Board. Regional Office.
Phase-1V. Rakkar Colony . Tehsil & District Una-174303.H.p.
Email Address: pcbrouna v email.com (RESPONDENT NQ.5)
6. District Mining Officer. Lina District.

Una Mining officer Oio The Mining Oflicer,

District Industries Office Una, District Una, i4.P.-174303

Email Address: mounahp/@nic.in (RESPONDENT NO.6)

NOTICE

‘ Whereas the above titled Application was listed before the Hon'ble Tribunal on
14.11.2022 (copy of order and petition are enclosed), when the Tribunal inter-alia passed the
following order (reproduced relevant extracts only):- '
“4. Notice alongwith copies of the application and documents attached with
the same be issued to the respondents No. 1 to 6 requiring them to file their
reply/response to the same by way of email at judicial-ngt@gov.in preferably
in the form of searchable PDF/OCR Supported PDF and not in the form of

Image PDF.

5. List for further consideration on 25.01.2023.”

ek e e S

LA

C 2. Now, take further notice that the above matter wili be listed for further consideration
before the Hon’ble Tribunal on 25% January. 2023, at Faridkot House, Copernicus Marg, New
Delhi-110001 through physica! hearing (with hybrid option). when you may appear before the
Hon’ble Tribunal either in person or by a pleader duly instructed, and file responses/replies, as
per directions of the Hon'ble Tribunal vide Order dated 14.11.2022.

3. Take further notice that in default of your appearance on the date above mentioned, the
said Application will be heard and determined in your abscnce.
4. Given under my hand and the seal of this Tribunal. on this 25 November, 2022.

Note: (For Orders, Cause Lisis & other information, please visit our websire

www. greentribunal gov.in) -
. 2
-~ 2—5 Rl \ e
Consultant (Judicial), NGT |

ATTESTR

Superintendent Grade-l
O/o the Deputy Commissioner,
Una, Distt. Una (H.P.)
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TOWN AND COUNTRY PLANNING DEPARTMENT , } 7
HIMACHAL PRADESH

No. SDTP(U)E-26/ Bhavak Parashar/NGT Case/22- 5.2Y Dated. 06-12.922

To
The Deputy Commissioner,
Una, Distt. Una (HP).

)
lsb"b’\qrbg Subject: - Order in Original Application No. 807/2022 Bhavak Parashar-Applicant
e versus Smt. Indu Walia & ors ..respondent.

Reference: - No. 104-106/ADC/LFA Dated 28/11/22 o/o Deputy Commissioner, Una.

LVO( Sir,

P/@(/ This is with reference to your office letter referred above on the subject cited. In
this connection it is submitted that the village Malahat and Bharolian Khurd is the part of Special

Area, Una. The Special Area, Una as well as Special Area Development authority has been

constituted under the provisions of Himachal Pradesh Town and Country Planning Act, 1977, (Act

\VNO. 12 of 1977). Hence, the provisions of Himachal Pradesh Town and Country Planning Act,

0(, \\/\ 1977 (Act No. 12 of 1977), Rules, 2014 ( amended) and the regulations of Development Plan Una

are applicable as well as HP Real Estate Regulation Act, 2016 in the ambit of Special Area, Una.

The comments as desired in the matter of Original Application No. 807/2022 filed by Shri Bhavak

Parashar in the Hon’ble National Green Tribunal, New Delhi against Smt. Indu Walia D/o Shri

Mohan Lal (w/o Shri Ram Parkash, are enclosed herewith for your kind information and necessary

action, please,

G\\'\ Encl.- as above.

ou® Oh

3 Sharma)

Assistant Town Planrter,

-Divisional Town Planning Office,

- Member Secretary

ial Area Development Authority,
na, Distt. Una (HP)- 174303.

ATTESTED

¢ —

Superintendent Grade-]
Ofo the Deputy Commissioner,
Una, Distt. Una (H. P.)
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Comments in reference to the O.A No. 807/22 Bhavak Parashar Versus Indus Walia & ors.
National Green Tribunal, New Delhi.

1. Unauthrotised development of land in village Malahat Tehsil & Distt. Una has been
detected and an action under Section 39 of of Himachal Pradesh Town and Country
Planning Act, 1977, (' act no 12 of 1977) has been taken and a notice under Sub
Section (1) of Section 39 of above said act has been issued in the name of Smt. Indu
Walia r/o House No. 108 Vasant Vihar, Rakkar Colony Tehsil and Distt. Una vide
No. SADA (Una) Complaint file/UAC/Notice No. 458/2019-213-16 dated 31/7/2019
with copies to Executive Engineer, HPSEBL Division Rakkar Colony, Executive
Engineer Irrigation and Public Health Department Division No.1 Una and Divisional
Forest Officer, Forest Department Una for information and necessary action. ( copy
enclosed as annexre-A).

2. Simultaneously , further course of action under the provisions of above said act has
been initiated under sub Section (2) of Section 39, Sub Section (1) of Section 39-A
& under Section 39 B vide notice No. 458/19- 239-41 dated 13/8/2019, 282 dated
2/9/2019 & 614-15 dated 18/2/2020 respectively. (copies enclosed as annexure B, C
& D).

3. In response to the above notices, Smt. Indu Walia, submitted her reply on 6/7/2020
with a statement that the land in question situated at village Malahat is being
developed for own/personal use and plan for sub division of land under HPTCP Act,
shall be submitted very soon. A letter to Smt. Indu Walia has been issued vide No.
SADA(Una) Complaint file/lUAC/Notice N0.458/2019- 69 dated 15/7/2020 with a
direction to submit the case for sub division of land as well as reminder vide no. 474-
77 daed 6/2/21. (Copies enclosed as annexure- E & F)

4, On the receipt of complaint of Shri Bhavak Parashar, dated 7/03/22, the matter was
examined and decided it to put up in the house of SADA, Una in ensuing meeting to
apprise the house with factual position. The meeting of Special Area Development
Authority, Una held on 11/05/22 under the Chairmanship of Chairman of above said
authority-cum Deputy Commissioner, Una and after detail discussion, the house
constituted a administrative committee under the Chairmanship of worthy Sub
Divisional Officer ( civil) Una to conduct a joint site inspection. All the concerned
members of constituted committee were intimated vide letter no. SADA (Una)
meeting/S-4/Vol-VIII/2021 — 44-52 dated 18/5/2022 ( copy enclosed as annexure-
G).

S. Site inspection conducted on dated 30/5/2022 by the constituted committee and the
Chairman of said committee directed to the all the members to submit the Action
Taken Repot”to the Member Secretary of said committee at the earliest. So that
consolidated report can be submitted to the worthy Deputy Commissioner, Una —cum
Chairman, Special Area Development Authority. Accordingly letter has been issued
vide no. SDTP(U) E-26/complaint No.1/2022- 114-21 dated 03/06/2022. (Copy
enclosed as annexure- H).

6. On non receipt of “ Action Taken Report” reminders have been issued vide letter no.
SDTP(U) E-26/complaint no-1/22- 93-100 dated 24/6/2022 , 258-64 dated 02/08/22
& 437-42 daed 14/10/2022. ( copies enclosed as annexure- IJK).

280

ATTESTED
b(6\ Superintendent Grade-|
Olo the Deputy Commissioner,

Una, Distt. Una (H.P.)
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7. The Divisional Forest Officer, Forest Division Una has only submitted the Action
Taken Report vide his office letter no. 4641/H.P. Forest Department dated Una, the
22/06/2022 along enclosurs consisting ten page . ( copies enclosed as annexure- L).

Beside above, The Chairman, HP. Real Estate Regulatorty Authority, Shimla-02 has
issued letters to the Deputy Commissioner, Una regarding stay on sale of plots being raised by
Smt. Indu Walia w/o Shri Ram Parksah, bearing letter nos. HPRERA2022003- 785-85 dated
22/7/22 and HPRERA2022029- 1514- 15 dated 4/10/22. (Copies enclosed as annexure- M &
N). It is also intimated that the Tehsildar, Tehsil office Una has alos been requested to take
necessary action vide this office letter no. SDTP(U) E-26/complaint No. 1/22- 256-57 dated
02/08/2022 ( copy enclosed as annuxure- O).

In addition to above all the concerned members of committee has once again
requested to submit the Action Taken Report vide this office letter no. SDTP(U) E-26/Complaint
No-1/22- 515-20 dated 05/12/2022 with a intimation that Shri Bhavak Parashar has filed an
application in the Hon’ble National Green Tribunal, New Delhi. So Action Report may be
submitted at the earliest (copy enclosed as annxure- P).

This is for your kind information a

'a necessary action, please.

r

e

Assistant Town Planney,

Sub-Divisional Town Planning Office,
-cum- Member Secretary

Special Area Development Authority, Una
Distt. Un;l(HP)- 174303.

=

ATTESTED

(g

Superintendent Grade-|

Olo the Deputy Commissi
S
Una, Distt, Una (H.P) onet
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SPECIAL AREA DEVELOPMENT AUTHORITY
UNA (HP) ;
No. SADA (Una) complaint file/UAC/Notice No. 458./2019. 213~ ¢ Dated: 3! ) 1 ) 1<t

To A

Smt. Indu Walia D/o Shri Mohan Lal,
H.No. 108 Vasant Vihar, Rakkar Colony,
Tehsil and Distt. Una (HP).
Subject: Notice under sub-section (1) of section 39 of the Himachal Pradesh Town
& Country Planning Act, 1977 (ActNo. 12 of 1977).

Whereas, it has been observed that you have commenced/carried out/carrying
out the development on the land or you have changed or are changing the use of land i.e leveling /
cutting of land in massive scale of khasra nos. 2894, 2423/2875,2874, 2861, 2862, 2863 & 2895 etc.
situated at village Malahat , Tehsil and Distt. Una (HP) .Location of site is drawn overleaf of the notice:-

(a) Without the permission as required under sub-section 1 of section 30 or sub-section | or 2 of
section 30-A or section 16 of the Himachal Pradesh Town and Country Planning Act, 1977 (Act
no. 12 of 1977). .
Now, therefore, you are directed:-
I . (i) - torestore the land to the condition existing before the development took place.
(i) to stop and discontinue the development operations i.e. further construction work as
stated above. ‘

Within a period of 15 days from the date of service of this notice. If within the period
specified in this notice, you fail to comply with the above direction(s), subject to the provisions to sub-
section (3), (4) or (5) of section 39 of the Himachal Pradesh Town and Country Planning Act 1977 (Act
No. 12 of 1977),  you shall be liable for action under sub-section (6) of section 39 of the Himachal
Pradesh Town & Country Planning Act, 1977 (ActNo.12 of 1977).

Within a period of 15 days from the date of service of this notice. If within the period
specified in this notice, you fail to comply with the above direction(s), subject to the provisions to sub-
section (3), (4) or (5) of section 39 of the Himachal Pradesh Town and Country Planning Act 1977 (Act
No. 12 of 1977),  you shall be liable for action under sub-section (6) of section 39 of the Himachal.
Pradesh Town & Country Planning Act, 1977 (Act No.12 of 1977). E

( Pan i(aj ‘Shanﬁai)
Member Secretary,

SADA, Un istt. Una (HP)
Ph.- 01975-223298,

—t

‘ Copy is forwarded to the following:-
1. The Executive  Engineer, Division Rakkar Colony H.P.S.E.B Ltd. with the request that service
connection may not be released or to disconnect the service connection of the above said
owner/occupier immediately, please '

2. The Executive Engineer. Division No. I, Una Himachal Pradesh irrigation and Public Health
Department for information and similar action please. :
3 The Divisional Forest Officer, Forest Division, Una Distt. Una for information and n/sa please.

v

( Pankaj Sharma)

mber Secretary,

SADA, istt. Una (HP)
Ph.- 01975-223298

: "~ T ;
0}/\2 ( 0@%‘:‘9\ A TESTED N
WV o ?\‘\‘3& ll)gge AQ/—J

S &1- Superintendent Grade-|

p o ‘v Ofo the Deputy Commissioner,
»° o ‘ Una, Distt. Una (H.P)
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Superintendent Grace-|

Olo the Deputy Commissic:
Una, Distt. Una (H.P.)
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_______

QPECIAL AREA DEVELOPMENT AUTHORITY

UNA (HP)

No. SADA (Una) complaint file/UAC/Notice No. 458-/2019- 239~ 1) Dated: |3 )H / 19
To

Smt. Indu Walia D/o Shri Mohan Lal,

H.No. 108 Vasant Vihar, Rakkar Colony,

Tehsil and Distt. Una (HP).
Subject: Notice under sub-section (2) of section 39 of the Himachal Pradesh Town

& Country Planning Act, 1977 (Act No. 12 of 1977).
Reference:- This office Notice No. UAC- 458/19 -213-16 dated 31/7/2019.

Whereas, a notice was issued under rule 28 of the Himachal Pradesh Town and
Country Planning Rules , 2014 to Smt. Indu Walia D/o Shri Mohan Lal : and

Whereas, the directions issued vide aforesaid Notices have not complied yet.

Now, therefore, a notice is served under sub-section (2) of section 39 of the
Himachal Pradesh Town and Country Planning Act, 1977 ( Act No. 12 of 1977 ) to Smt. Indu Walia D/o
Shri Mohan Lal is directed to stop the unauthorized development of land which is being carried out at
large scale over khasra nos. 2894, 2423/2475, 2874, 2861,2863 & 2895 etc. situated village Malahat

Tehsil and Distt. Una (HP).

1 No further development of land be started without permission.
2. NO tree may be cut without permission of forest department.
3 Natural flow of water may not be diverted.

g

mber Secritary,
SADA, Un istt. Una (HP
h.- 01975-223298

Copy forwarded to the following for information and n/a:-

I

2

Copy is forwarded to the Divisional Forest Officer, Division Una Tehsil and Distt. Una for
information and to take necessary action as applicable under the act/rules, please.

Shri Bhavak Prasher, H. No. 65 Krishana Colony Rakkar, Tehsil and Distt. Una w.r.t. his
application/complaint dated 30/7/2019 for information that action has already been initiated

against the unauthorized development of land, please.
1 N
(ot

O\ia\;g;;rma)

Member Secretary,
?ijstt. Una (HP

SADA,
Ph.- 01975-223298
2P
' C R
\e ;
£ <0*° ?\'\0& ATTEST:

Page

Superintendent Grade-|

Olo the Deputy Commissioner,
Una, Distt. Una (H.P)
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SPECIAL AREA DEVELOPMENT AUTHORITY
UNA (HP)

To
Smt. Indu Walia D/o Shri Mohan Lal,
H.No. 108 Vasant Vihar, Rakkar Colony,
Tehsil and Distt. Una (HP).

Subject: Order under sub-section (1) of section 39-A of the Himachal Pradesh Town and
Country Planning Act, 1977 ( Act No. 12 of 1977) to discontinue or to stop the
development on land bearing khasra No. 2894, 2423/2475, 2874, 2861 2863 &
2895 etc . Village Malahat Tehsil & Distt. Una (HP) in the Special Area Una.

Whereas, it has been brought to the Notice of the under signed , pursuant to the
inspection conducted on dated 31/8/19 that un-authorized development of land is being or has been
carried out by Shri/Smt. M/s  Smt. Indu Walia D/o Shri Mohan Lal on the above referred land, as

detailed in Annexure-A to this order;

And, whereas the said un-authorized development falls within Special Area Una
and is being or has been carried out in contraventionf the Interim Development Plan/Development
Plan/Himachal Pradesh Town and Country Planning Rules 2014 ( amended 2016) or without permission
or approval or sanction as required under sub-section (1) of section 28 or section 29 or sub-section )
or (2) of section 30-A (m beyond the limits as specified under section 30-A) or sub-section (1) of section
31 of the Himachal Pradesh Town and Country Planning Act,, 1977 ( Act No. 12 of 1977 ) orin
contravention of any conditions subject to which such permission , approval or sanction has been granted
vice Order No.—Dated-; -

Now, therefore, in exercise of the powers vested under sub-section (1) of section
39-A of the Himachal Pradesh Town and Country Planning Act, 1977 (‘act No. 12 of 1977), it is hereby
ordered that the said development be discontinue/stopped forthwith on the above referred land .

ANNEXURE -A

I Development of land /leveling of khasra nos. as stated above.

LI S

(Pénkaj Sharma)
ber Secretary,

SADA, " Distt. Una (HP
~-01975-223298
ATTESTED
Superintendent Grade-|

Olo the Deputy Commissioner,
Una, Distt. Una (H.P.)

\J
. \\ o\“
\.$
(y) ‘ 040" “ﬁ
>

No. SADA (Una) complaint file/UAC/Notice No. 458-/2019- 03 2~ Dated: 2 )q )‘1 9 -
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»
SPECIAL AREA DEVELOPMENT AUTHORITY Regd
UNA (HP) _
No. SADA (Una) complaint file/lUAC/Notice No. 458-/2019- &4 1U~|§ Dated: )&/ "l} 2020
To
Smt. Indu Walia D/o Shri Mohan Lal,
H.No. 108 Vasant Vihar, Rakkar Colony,
Tehsil and Distt. Una (HP).
Subject: Unauthorized development on land bearing khasra No. 2894, 2423/2475, 2874,
2861 2863 & 2895 etc . Village Malahat Tehsil & Distt. Una (HP) in the Special -
Area Una.
Reference;- This office notice no. 458/19- 213-16 dt. 31/7/2019, 239-41 dt. 13/8/2019 & 282
dated 2/9/2019.

This is with reference to the notices referred above on the subject cited . In this
context it is intimated that you have not respond to the notices yet and it came to the notice of
undersigned during site inspection/detections of unathorised construction at village Malahat and its
surrounding  area falls within the ambit of Special Area, Una that you have restarted the development of
land as stated in the subject matter. You are well aware about to the provisions of Himachal Pradesh
Town and Country Planning Act, 1977 ( act no. 12 of 1977) as well as development plan Una that no
development can be carried out without permission under aforesaid provisions of act and development
plan Una. It seems that you are doing this job deliberately/knowingly by ignoring the required
permission.

Therefore, you are once again advised/directed to stop the illegal development of
land and called upon to show cause within a period of five days from the service of this letter/notice to the
satisfaction of the undedrsigned, to why the said unauthorized development be got direted to be sealed
under the provision of section 39-B of aforesaid act. Y% 2 pM

Take further notice that on AON T (date) between—‘-‘2 ----- (time) you and /or
yur authorized representative shall appear for hearing in my below referred office in support of your
contentions, failing which you shall be proceeded against ex-parte; and

At the time of hearing you may also, in addition to the above, prbduce such
evidence as you may desire to produce in support of your contentions. | (, /\ ﬂLM/()

(Pankaj Sharma)

ber Secretary,

SADA, ¥n3'Distt. Una (HP
Ph.- 01975-223298

1 Copy is forwarded to the Divisional Forest Officer, Division Una Tehsil and I‘bist.
information and to take necessary action as applicable under the act/rules, please. |

Una for

ber Sedretary,

\ .\ SADA, istt. Una (HP
o AN K- 01975-223298
LA .
oM \«o«;Y\w“’ ATTESTED .
d"ﬁ ,; : . Page (0 e ‘
167

Superintendent Grade-|
O/o the Deputy Commissioner;
Una Distt. Una (H.P.)
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- m
- SPECIAL AREA DEVELOPMENT AUTHORITY

UNA (HP)

No. SADA (Una) complaint file/UAC/Notice No. 458 -/2019- €9 Dated: /§.7. 30>

To v
Smt. Indu Walia D/o Shri Mohan Lal, T P
H.No. 108 Vasant Vihar, Rakkar Colony, SR e
Tehsil and Distt. Una (HP). o L

Subject: Reply to the notice no. 458/2019-614-15 dated 18/2/2020.

Reference :- This office notice no. SADA(U) notice no. 458/2019- 213-16 dated

317712019 & 18/2/2020.

This is with in reference to the reply to the notice referred above submitted by
you, wherein you have intimated to the undersigned that land in question which is situated at village
Malahat is being developed and drawing for sub-division of land shall be submitted. So, yoif,rﬁereby
directed to submit the case for approval of sub-division of land within 10 days and till then no

_development work be carried out.

This is for your kind information and direction as stated above, please.

ATTESTED - 01975-223298.

¢ —

Superintendent Grade-| .
OJo the Deputy Commissioner,
Una, Distt. Una (H.P.)

_Page e
158 3 .
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SPECIAL AREA DEVELOPMENT AUTHORITY @

UNA

No. SADA (Una)complaint file /UAC/Notice No. 458/19- Y7u-11 Dated 06022023
To

Smt.. Indu Walia D/o shri Mohan Lal
House No. 108 Vasant Vihar , Rakkar Colony,

Tehsil and Distt. Una (HP). ‘ i

Subject :- Unauthorized development of land. Your reply dated 6/7/2020. :
Reference:- This office Notice Nos. 458/19-213-16 dt. 31/7/19, 18/2/2020 & 69 "
dated 15/9/2020. o

This is with reference to your reply submitted in compliance to the
notices/letter issued as above referred above on the subject cited. Wherein you have
committed/assured that the lay out plan for sub-division of land situated at village Malahat
will be submitted very soon. But, you have not submitted the same till today and some
cutting/development is again also being carried out at site, as observed. So, you are hereby
once again advised to stop the illegal development/ leveling of land immediately and submit
the layout/site plan for approval of sub division of land within 15 days, please.

(Partkaj Sharma)
Member Secretary;
Special Area Development Authority,
-cum- Assistant Town Planner,
S {visional Town Planning Office,
Una Distt. Una (HP)- 174303.
Copy forwarded to the following:-
1 The Tehsildar, Tehsil Office, Sadar Una Distt. Una for information and with a
request not to execute any sale deed of land bearing kh. No. 2894, 2423/2475,
2874, 2861, 2863 & 2995 and its adjoining situated at village Malahat Tehsil and
Distt. Una without ensuring the approval/NOC from this office, please.

2 The Divisional Forest Officer, Forest Department, Santoshgarh Road, Una, Distt.
Una for information and further necessary action, please. »
3 The Environmental Engineer, Environment & Pollution Control Board, Rakkar

Colony Teshil and Distt. Una for information and further n/a, please.

t
[T O R
Vo ,',-1",--_

(P/énk%j Sharma)
Member Secretary,

Special Area Development Authority,
VL/Ugé-cum- Assistant Town Planner,

P SubDivisional Town Planning Office,
o ?\ 0\0‘ .
‘049 o\** Una Distt. Una (HP)- 174303.
w\s“”‘ \d“«:\'\" '
oM . ! .
Mo ATTESTED

o8 V

Superintendent Grade-l
Olo the Deputy Commissioner,
Una, Distt. Una (H.P.)
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SPECIAL AREA DEVELOPMENT AUTHORITY
SHRI CHINTPURNI _

To,

I." The Sub-Divisional Officer.
Una, Distt. Una {(H.P).
2. The District Forest Officer,
Una, Distt. Una (H.P).
3. The Executive Engineer,
HPSEB Ltd. Division Rakkar Colony.
4. The Executive Engineer,
Jal Shakti Vibhag Division-I, Una
5. The Executive Engineer,
HPPWD Division Una,
6. The Distt. Forest Officer,
Una Distt. Una (H.P.).
7. The Tehsildar,
Tehsil Una Distt. Una.
8. The Distt. Mining Officer.
Una, Distt. Una.
9. The Environmental Engineer,
HPPCB Una,

Subject: Regarding un-authorised development of land being carried out at Mohal
Bharolian Khurd and Malahat.

In pursuance of decision taken by the Special Area Development Authority Una in
the meeting held on 11-05-2022, a committee comprising following officers at Administrative and
Departmental level is hereby constituted to take necessary action on the un-authorised
development of land being carried out by Smt. Indu Walia D/o Sh. Mohan Lal R/o H. No. 108
Vasant Vihar, Rakkar Colony Tehsil and Distt. Una at Mohal Bharolian Khurd and Malahat, Tehsil
and Dijstt. Una.

StNo. Name of the Officer/Official ~ Hierarchy of Commitree '
1 'The Sub-Divisional Officer, Una. Distt Una (H.P). f Chairman |
2 fMem ber Secretary SADA Una-cujl-Y‘{-.AssiStva}lrl”fc;;v—r-lmP’l;.r.1.r‘1»erj 777777 Member Secret—ary _(
] jUna Distt. Una (H.P.). o ’: |
3 g'The Executive Engineer, HPSEB Ltd. Division Rakkar Member
iColony, Distt, Una (H.P).

4 !The Executive Engineer, Jal Shakti Vibhag Division-1 Una Member

j ‘Distt. Una (H.P).

[5 The Executive Engineer, HPPWD Division Una, Distt. Una.} Member j
16 The Distt. Forest Officer Una Distt, Una ‘ Member 7
L7 JThe Tehsildar, Tehsil Una Distt. Una Member ;}
_?’LS !The Mining Officer Una Distt. Una ! Member ‘4
9 The Environmental Engineer HPPCB Una Member ?

R ATTESTED

) .
(H 0™ ?",“‘_‘ o (lg/‘
W 6 ﬁ“o‘;‘: o V"“' o Superintendent Grade-|

“\,o o \“9 ¥ Olo the Deputy Commissioner,
o

» Una, Distt. Una (H.P)
w ¢° ’ . LAY
R

No- SADA (Una)/Meeting/S-4/Vol.-VIII/2021- L, A/ ~ %9 - Dated:- /?——0 5\'\— 2cna
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The findings/site report and action recommended by the committee shall be brough-
to the notice of Chairman Special Area Development Authority Una-cum-Deputy Commission.. »
Una for final decision. ~

This is for information and strict compliance, to the all said officers/officials.

Chairman,

Special Ared Development Authority Una,
-Cum-Deputy Commissioner Una,

Dist{f Una (H.P.).

ATTESTT )

Superintendent Grade-|
Olo the Deputy Commissioner,
Una, Distt. Una (H.P.)
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TOWN AND COUNTRY PLANNING DEPARTMENT

HIMACHAL PRADESH
No- SDTP (U)-E-26/Complaint No. 1/2022- 1 ~2) Dated:- 03,06 22
To. '
I The District Forest Officer,
Una, Distt. Una (H.P.).
2. The Executive Engineer,
HPSEB Ltd. Division Rakkar Colony.
3. The Executive Engineer,
Jal Shakti Vibhag Division-1, Una
4. The Executive Engineer,
HPPWD Division Una,
5. The Tehsildar,
Tehsil Una Distt. Una,
6. The Distt. Mining Ofticer,
Una, Distt. Una.
7. The Environmental Engineer,
HPPCB Una.
Subject: Regarding un-authorised development of land being carried out at Mohal

Bharolian Khurd and Malahat.
Reference:  This office letter No. SDTP(U)-E-26/Complaint No. 1/2022-99-106 Dated
27.05.22

In context to above it is intimated that in compliance of letter under reference the
joint inspection of the site at Mohal Bharolian Khurd and Malahat was carried out on 30-05-2022
by all the members of the committee constituted vide No-SADA (Una)/Meeting/S-4/Vol.-
VI11/2021-44-52 Dated:-18-05-2022. As per the directions/decision of the Worthy Chairman of
the Committee-cum-SDM Una the copy of the complaint letter received from Shri Bhavak Prasher
is hereby sent to your office for necessary action in the matter. The action taken in the matter shall
be apprised to the Member Secretary of the committee so that a consolidated report could be
submitted to the o/o Worthy Chairman Special Area Development Authority Una-cum-Deputy

Commissioner Una for further necessary action in the matter. ~
\ —AQE’V ‘é/
e SR

ember Secretary,

of the Committee &

Special Area Development Authority Una,
-cum-Assistant Town Planner,

Una Disg‘ﬁ)na (H.P). |

Copy forwarded to Chairman of the Committee-cum-Sub-Divisional Magistrate Una Distt. Una

for information, please.
)M -
\

ember Secretary,

of the Committee &

Special Area Development Authority Una.
-cum-Assistant Town Planner,

Una Distt}na (H.P).
2

S e Y
S

\) w
(™ 10%° g
A oS arr Superintendent Grade-|
L Qe S
» ¥ O/o the Deputy Commissioner.

Una, Distt. Una (H.P)
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” TOWN AND COUNTRY PLANNING DEPARTMENT
HIMACHAL PRADESH
No- SDTP (U)-E-26/Complaint No. 1/2022- 9 3 = /C{’a Dated:- 2, ({ — é".l_,b >
To, _

I.. The District Forest Officer,
Una, Distt. Una (H.P.).
2. The Executive Engineer, .
HPSEB Ltd. Division Rakkar Colony.
3. The Executive Engineer,
Jal Shakti Vibhag Division-1, Una
4. The Executive Engineer,
HPPWD Division Una,
5. The Tehsildar,
Tehsil Una Distt. Una.
6. The Distt. Mining Officer,
Una, Distt. Una.
7. The Environmental Engineer.
HPPCB Una.

Subject: Regarding un-authorised development of land being carried out at Mohal
Bharolian Khurd and Malahat. .

Reference:  This office letter No. SDTP(U)-E-26/Complaint No. 1/2022-114-21 Dated
03.06.22

In context to above it is intimated that the copy of the complaint letter received from
Shri Bhavak Prasher was sent to your office for necessary action in the matter. The action taken by
your office in the matter is still awaited. You are again requested to send the action taken report to
the ofo undersigned so that a consolidated report could be submitted to the o/o0 Worthy Chairman
Special Area Development Authority Una-cum-Deputy Commissioner Una for further necessary
‘action in the matter. o

¢
Jhoohal R
Méﬁﬁﬁékr Sécretary.
- of'the Committee &
Special Area Development Authority Una,
-cum-Assistant Town Planner,

Una Distt.Alfj)na (H.P.).

Copy forwarded to Chairman of the Committee-cum-Sub-Divisional Magistrate Una Distt. Una for
information. please.

Membé!'ra'SéEretary,\

& of the Committee &

Special Area Development Authority Una,

P -cum-Assistant Town Planner,

‘ - ' Una Distt. Una (H.P).
ATTESTED 5

Pl

. \BcNJ '
0))%,6 “6‘, Superintendent Grade-|
‘m"‘,;-.w“"‘ O/lo thg Deputy Commissioner. 4
A \10« R \1‘3@ Una, Distt. Una (HP)
b"g«\““‘ W | |
%ﬁ‘;’& - A)
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TOWN AND COUNTRY PLANNING DEPARTMENT

HIMACHAL PRADESH
No- SDTP (U)-E-26/Complaint No. 1/2022- 25&- é b Dated:- 0)-08-22
To.
I. The Executive Engineer, :
HPSERB Ltd. Division Rakkar Colony.
2. The Executive Engineer.
Jal Shakti Vibhag Division-1, Una
3. The Executive Engineer,
HPPWD Division Una,
4. The Tehsildar,
Tehsil Una Distt. Una.
5. The Distt. Mining Officer,
Una. Distt. Una.
6. The Environmental Engineer,
HPPCB Una.
Subject: Regarding un-authorised development of land being carried out at Mohal

Bharolian Khurd and Malahat.
Reference:  This office letter No. SDTP(U)-E-26/Complaint No. 1/2022-114-21 Dated .
03.06.22 and No. 93-100 Dated 24-6-2022 of even file.

In context to above it is intimated that the copy of the complaint letter received from
Shri Bhavak Prasher was sent to vour ottice for necessary action in the matter. The action taken by
vour office in the matter is still awaited. You are again requested to send the action taken report to
the o/o undersigned so that a consolidated report could be submitted to the o/o Worthy Chairman
Special Area Development Authority Una-cum-Deputy Commissioner Una for further necessary
action in the matter.

/ t

ty .

Mem{}\m Seuuani

of the Commitiee &

Special Area Development Authority Una.
-cum-Assistant Town Planner.

Una Distt.<£\na (H.P).
¢

Copy forwarded to Chairman ofthe Committee-cum-Sub-Divisional Magistrate Una Dnsu Una for
information. please. : :
Men&sel"sﬁrcr‘ﬂan\y .-
of the Committee &
Special Area Development Authority Una.
- -cum-Assistant Town Planner.

. Una Dis%ﬁ;na (H.P.).
& . .

ATTESTED

<

W Q(,-\3' (oo Superintendent Grade-|
b o"“? o Jonioh OJo the Deputy Commissioner, -
ﬂ\s\sﬁ‘ \1.30’ © Una, Distt. Una (H.P.) '
[ ' ‘

et
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TOWN AND COUNTRY PLANNING DEPARTMENT
HIMACHAL PRADESH

No:-SDTP (U) E-26/Complaint No.1/2022- Y371 - Y Dated |10 20

To

1 The Executive Engineer,
HPSEB Ltd. Division Rakkar Colony,
The. & Distt. Una (HP).

2 The Executive Engineer,
Jal Shakti Vibhag Division No. 1, Una,
The. & Distt. Una (HP).

3 Executiv Engineer,
HPPWD Division, Una The. & Distt. Una.

4 The Tehsildar,
Tehsil Office, Sadar Una, Distt. Una.

5 The District Mining Officer,
Una, Tehsil & Distt. Una (HP).

6 The Environmental Engineer,
H.P.Pullotion Control Board Una at Rakkar Colony
Tehsil & Distt. Una (HP).

Subject: - Regarding unauthorized development of land being carried out at
Mohal Bharolian Khurd and Malahat.

Reference:- This office letter No. SDTP(U) E-26/Complaint No. 1/2022-1144-21
dated 03/06/22, No. 93-100 dated 24/6/2022 and 258-64 daed 02/08/22

of even file.

~ Sir,

Please refer to above referred letters vide which you were requested to
take necessary action on the subject cited above and action taken report in view of joint
inspection conducted on dated 30/05/2022 by all the members of committee constituted by the
worthy Chairman SADA, Una-cum- Deputy Commissioner, Una." But action taken raport

from yours offices is still awaited. Hence, you are once again requested to provide the

above said action report in the matter at the earliest. So, that the worthy Chairman may be
apprised accordingly. ‘
This is for your kind information and further necessary action, please. -

e
Member Secretary,
Special Area Development Authority,
Ur@{cum- Assistant Town Planner,
yb-Bivisional Town Planning Office,

Una Distt. Una (HP)- 174303.
W ’ 266

\ . ) j
Ao, ATTEST=D
o\
o "L 50¥°
p e (ot i ‘
9\&0 Superintendent Grade-|
oS Ofo the Deputy Commissioner,

Una, Distt. Una (H.P)
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No. “ él{ (

H.P. Forest Departiment

Dated Una, the 46( o2 : |c!/iC 235/

' \Date lt’ztl 6 2/)—

l\

\_)

Divisional Forest Officer,
Una Forest Division Una

[o . \/M/
ember Secretary,

Subject:-

Sir.
21 dated 03.06

2

of Una Forest

Commissioner,

of the Committee &

Special Area Development Authority Una,
-cum-Assistant Town Planner

Una Distt. Una H.P

Regarding un-authorised development of land being carried out at
Mohal Bharolian Khurd and Malahat.

Kindly refer to your office ietter No. SDTP (U)-E-26/Complaint No. 1/2022-114-

2022 on the subject cited above.

As desired, the requisite information on the above cited subiect in respect
i _ 1 J P

Division,. Una has already been submitted to the office of the Deputy
Una, District Una, HP vide this office memo no. 3925 dated 30.05.2022.

However the photocopy of the same is enclosed herewith for favour of information &

further action at vour end please
) p

Lncl: As above,

Yours faithfully

tp b
Divisignal'Forest Officer,
Una Porest Division, Una

ATTESTED

0

Superintendent Grade-|
O/o the Deputy Commissioner,
Una, Distt. Una (H.P.)
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E-CHALLAN
ment Of HImachal pradesh

T)’E‘B:‘H\L‘“ /\Lcoutu g Loteries

Valid Upt? PNy 2002 pemmiter Copy
HIMGRN 322E112328 pate 10- L05-2022 04:33: 05PM
.Department

\\\\\\mm\\\\\\\\\\\\\\\\\\n\\

period 01-04-20

DDO UNADO-808~

Head
0406 01 800 03 COMP

Yotal/Net Amount

?Amount
t:NSATION UNDER SECTION ) 50500
50500
1n words Fifty Thousand Five Hundred
Pé§eé Deia.ll B -

Liccnce/Vehicle/Permn/TIN no.
COMPENSATION UNDER SECTION 68° OF 1.F.

pook No 99 Una Beal

Remitter Nama:-

Address:-

FOREST DIVISION UNA

Rajes Kumar BO Una

range Forest Officer Una Mob:
981(3134703

FOR USE IN RECEIVING BANK

pank CIN No

HMIMGRN g22E11232

Amount 7 50500

Bank MANAGER, SBI UNA

Cheque—DD-No.

pot
o

96“ 10"; 15)9
\ 2

B22E112328 e-Chailan (1FMS)

Superintendent Grade-
Olo the Deputy Commissioner,
Una, Distt. Una (H.P.)




E-CHALLAN

Government OF HImachal Pradesh

0 uot of Finence Treasutles, Accounts & Lotteries
Valid Upto Fo-Ruy-2022 Remmiter Copy
HIMGRN - B22E112333 Date  10-05-2022 04:35:17PM
Department Farest .
e AR R
Period 01-04-2022 To 08-05-2022
DDO UUNAOD-808- FOREST DIVISION UNA
Head TAmount
0406-01-800-03-COMPENSATION UNDER SECTION 50500
Total/Net Amount 50500
In words Fifty Thousand Five Hundred
Payee Detall )!/
licence/Vehicle/Permit/TIN no, W&nsatlon
COMPENSATION UNDER SECTION 68 OF |.F.A. -DRWbD 33 to 35 of
Bock 99 Una Bcat
Renmitter Name:- Rajesh Kumar BO una
Address:- Range Office Una Mob: 9816134703
FOR USE IN RECEIVING BANK
Bank CIN No HIMGRN B22E112333
Amount ¢ 50500 ’
Bank MAPIRGER, SBI UNA
Cheque-DD-No. ;) i .
7 9 ;
SRR BT\
SN Y
NIC-HP B22E112333 e-Challan (IFMS)

“\/ o i

3( N B\l’ 9\"“2““ :
A _,
Q/\ N «0““3\"°§TTESTED

N @

endent Grace-t. L
' commissionel,

HP) 7 ;o

Superint
Olo the Depuly
Una, Distt. Un@



, 3157

REAL ESTATE REGULATORY AUTHORITY
Annexe Building, Majitha House near H.P. Sectt. Shimla-02
Email : hp.rera2020@gmail.com , Phone : 0177-2629111, Fax: 0177-2627111
No. HPRERA2022003 Dated:- July, 2022
From:
The Chairperson
HP Real Estate Regulatory Authority,
"Himachal Pradesh, Shimla-171002
To
e ,$ Deputy Commissioner
\4. "k'\ ' Una, District Una HP
i\ '
\ =, .
s W \ Subject:- Regarding stay on sale of plots being raised by Smt. Indu
\fg‘()«‘\‘ -j‘ Walia W/o Ram Parkash Singh, Prop. Group Colonizera Pvt.
Ltd. R/o House No. 108, Ward No. 8, Rakkar Colony, Basant
Vihar, Una HP
Sir,
Please find enclosed herewith an order’dated 11.7.2022 passed
ﬂ/R v by this Authority regarding barring/ restraining from advertising/
@» }2}3‘7" marketing, booking ,selling or offering for sale or inviting persons to
¢ purchase in any manner any plot apartment or building owned by above
PR respondent in Mauja Malahat, District Una HP without getting the project

(8

Mg (\j ":’i' registered with the Authority as per section 3 of the .Real Estate (

Uy .

p '\)/ Regulation and Development) Act, 2016.
You are , therefore, requested to direct the concerned Sub-
Ré &/ Registrar not to register sale deed of land comprised in Khata / Khatauni
’)f‘ & ¥y no. 23/28 of khasra no. 2795 measuring 00-48-30, 3665/2858 measuring 00-
| 06-48, khasra no. 3667/2858 measuring 00-44-99, khasra no. 2860
’BQ measuring 00-15-34, khasra no. 2862 measuring 00-15-35, khasra no.
/ 3153/2874 measuring 00-43-24, khasra no. 3421/2875 meaSLlrip_g 00-26-10,
' ATT khasra no. 3423/2875 measuring 00-71-56, Khasra ﬁo‘ 3548/2894’1‘ measuring

ESTED) | |
WI-OSALI. In khata khatauni no. 26/31 of khasra no. 3549/2894 measuring
Superintendent Grade-|

O/o the Deputy Commissioner,
Una, Distt. Una (H.P.)
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02-13-25. In khata/ khatauni no. 318/419 of khasra no. 2804 measuring 00-
03-24. In khata/ Khatauni no. 45/51 of khasra no. 2895 me‘asuring 00-54-49.
In khata/ khatauni no. 362/489 of khasra no. 2861 measuring 00-05-13. In
khata/ Khatauni no .177/227 of khasra no. 2750 measuring 00-07-46. In
khata/ Khatauni no. 289/380 of khasra no. 2857 measuring 00-07-42. In
khata/ Khatauni no. 267/354 of khasra no. 2805, 2813 measuring 00-29-54.
In khata/ Khatauni no. 484/683 of khasra no. 3305/2844 measuring 00-64-
05. In khata/Khatauni no. 411/574 of khasra no. 2871 measuring 00-19-77.
Iﬁ khata/ Khatauni no. 367/499 of khasra no. 2863, 2864 measuring 00-19-
54 total of all measuring 7-70-34 approximately 200.60 kanals in mauja
Malahat, District Una, H.P. till further directions of the Authority

Yours faithfully,

/

Authorized Signatory
HP Real Estate Regulatory Authority
Shimla- 171002
Endst. No, As above- 77 ¥S5- 84 Dated 21_&[51’;\&
Copy alongwith a copy of order dated 11.7.2022 is forwarded to -
1. The Sub-Registrar-cum- Tehsildar, Una for immediate necessary
action and complia'nce.
. The Assistant Town and Country Planner, Una for information and
necessary action.

ATTESTED

L _—

Superintendent Grade-.l .
Olo the Deputy Commissionef,
Una, Distt. Una (H.P.)



|
11072022

Presént: -

|
|
!
x

- AITESTED

Superintendent Grade-|

@//

317
2\

'f%m?mm}mm

Complaing no, - HPRERA2022003

Sh. Abhishek Banta Ld. Advoeate alongwith Sh. Bhawgk Prashar
complain
=h. Ram Parkash Singh for ~mt. InduWalia, Respondent

HEARING TH ROUGH WebEx.

In the Present matter, ip terms of the previous order, 1t has been
apprised by the respondent that the process for registration has been
tmtiated by the promoter after heing assisted hy the office of this
Authority but the process tor applying for registration is not vey complete,
Once the applving process is completed the office of the Authority may
grant registration in accordance with the Real Estate (Regulation and
Developmen £ Act, 2016 rules and regulation made there under.

Further an application has heep filed by complainant for stay of
tonstruction, development and sale of land till the promoter complies
with the mandate of Real Estate (Regulation and Dévelupment) Awt,
2016. This =pplication js registered as MA no. L7 of 2022 The Authority
has heard the a; tuments on this application on behalf of both the parties.

It has been argued on behalf of the complainant that the respondent/
bromoter is owner in possession of land comprised in in khata/ kharauni
no. 23/28 of khasra no. 2795 measuring 00-48-30, 3665/2858 measuring

00-06-48, khasra no. 3667/2858 measuring 00-44-99, khasra ne. 2860

measuring 00-15-34. khasra no. 2862 measuring 00-15-35, khasra no.
3153/2874 measuring 00-43-24, khasra no. 3421/2875 measuring 00-26.
10, khasra no. 3423/2%75 measuring 00-71-686, Khasra no. 3548/2894
measuring 01-U8-44. In khata khatauni no. 26/31 of khasra no. 3549/28Y4
measuring 02.13.25. In khata/ khatsun; no. 318/419 of khasra no. 2804
measuring 00-03-24. In khata/ Khatauni no, 43/51 of khasra no. 2895
measuring 00-54-49, In khata/ khatauni no. 362/489 of khasra no, 2861
measuring 00-05-13. In khata/ Khatauni no 1777227 of khasra no. 2750
measuring 00-07.46. In khata/ Khatauni no. 283/380 of khasra nc. ZR57
measuring 00-07-42. In khata/ Khatauni no. 267/354 of Khasra no. 2805,
2813 measuring 00-29-54. In khata/ Khatauni no. 4R4/683 of khasra no.
3305/2844 Measuring 00-04-05. In khata/Khatauni no. 41 175374 of khasra
no. 2871 leasuring 00-19-77. In khata/ Khatauni no. 367/499 of khansry
no. 2863, 2864 measuring 00-19-54 total of all 'measuring 7-70.34
approximately 200.60 kanals In mauja Malahat, District Una, H.P.

Further by way of this application it has been alle ged that respondent /
promoter has sojd 21 plots of different shapes and sizes in between 1he
ear 2016 and 202, The details of mutations are 16928 Hated 21.07.16,
1995 dated 24.02.2()2]? 1996 dutnd 24.2.2021. 2004 dated 24.02.2021.

J/o the Deputy C mmissioner,

Jna, Distt. Una (H P.)
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y ot : . o PR :
Provideg that. if the apprapriate Government considery it necessary, i
Ay reduce 1he thresheld below five hundred sSquare metoars o) e1ght

ApArtments. ug the CasE miay be, nclusive of 41 Phasoes, foy eXemption
from registration under this Aet; '

b where he bromoter hye received completiog certificate for 4 real
C8tate project Prior tg commencement of this Apg;

e for ghe PUrpose of enovation o repair op redevelopment Witich
docs noy nvolve murketing, ati\'vrt:fsing selling o peyw allotment of e
ABErTMent, plog or buildmg, as the cyze may he, unday the regl sl e
Project, ‘ ‘

F}.\'p}anutionl—-Fnr the purpoge of thix section. where (he real estate
Project is 1o he developgd in phuases, every such phase shall he
Consuidered 4 stand. alope real estate project, and rhe Promoter shyj
obtain registration under thig Ae for each phase separately.”

The Provisions gf section 3 of the Act ibid aye very eloar that ng promoterp
shall advertise, market, book, sel] of offer for sgle OT invite persops to
purcha.se in any manner any plot .hm-’ing' area more than 500 Q. mitrs, or
flats mepe than cight, n.any planning area without registering the same
With this A uthority

In the Present case the respondent hag sold gboys Lwenty one plots

ATTESI'ED

having apey more than 500 Sq. murs. without Obtaining regiatration fyom
this Authom“ty under the Provision of Real Estate (Regulation and
Deve]opmem.) Act, 2016, It 18 clegr that the respondent lyga violated the
aforesaid Provisions an( violations gre writ Iarge.As'por'his Version he i
in the pProcess of getting the Project registered with the Authority, Since
he 1s in the brocess of registration therefore the 1ssue of mposition of
penalty under Section 6] of the Aet for failure (g comply with (he

Provisions of the Act shall be decided at a Jyrer stage,

So far as the issue of locus stand; raised hy the. respondent before the
Authority jg concerned it iy Pertinent to mention here that any person
AN apprise thig Authority about any m’o?mionsbeing caused of the
Provisions of (he Act ihid because thig Authority has U0 moto powers
under Section 34 & (@ 1o deal with any of the violations under the Act
and to ensyye compliance of obligations ¢ast. UPon varivus stakeholders
undey the Aot Further the well known legal maxim lgnarantia Juris non
excusat’ thar has been approved by variows courts of law means that
ignorance of 1y '8 10 excuse. Therefope the respondent cannet escap.
Hability by Mmerely saving that he was not aware of the lega] Provisions.

The Authority considering all the facts and Circumstances of the case
holds that respondent shall not advertise. market, hook, sel or offer for
sale or invite Persons 1o purchage N ANy manner any plot, apartment or
building without fipst getting the Project registered with this Authority ay
Per the mandate of Real Estate (Regulation and Development) Act 2016,
To conclude the respondent is barred/restraineg from atlvertising.

mirketing, booking, se]] ing or offering for saje Or Inviting persons to

QL | _—Purchase in any manner Any plot. apartment of building uwned by

Superintendent Grade-|

Una, Distt. Unf (H.P)

O/o the Deput;i Commissioner,
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Superintendent Grade-|
O/o the Deputy Commissioner,
Una, Distt, Una (HP) o
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REAL ESTATE. REGULATORY AUTHORITY
Annexe Building, Majitha House near H.P. Sectt. Shimla-02
Email : hp.rera2020@gmail.com , Phone : 01 77-2629111, Fax: 0177-2627111
No. HPRERA 2022029 Dated:- October, 2022
From: N , /3—:
The Chairperson ’
HP Real Estate Regulatory Authority, D , y&
Himachal Pradesh, Shimla-171002 . -I.Q..-.I,,O.)\L
To
it
Deputy Commissioner
Una, District Una HP
Subject:- Regarding stay on sale of plots being raised by Smt. Indu Walia Wio .
Ram Parkash Singh, Prop. Group Colonizera Pvt. Ltd. R/o House No.
108, Ward No. 8, Rakkar Colony, Basant Vihar, Una HP
Sir, ¢

Please find enclosed herewith an order dated 27.9.2022 passed by this
Authority regarding barring/ restraining from advertisihg/ marketing, booking
,selling or offering for sale or inviting persons to purchase iﬁ any manner any plot
apartment or building owned by above respondent in village Bhadolian Khurd
Patwar circle Mauja Malahat, District Una HP without getting the project
registered with the Authority as per section 3 of the Real Estate ( Reguiation and

Development) Act, 2016. _
(0,7/5 7j/ _ v .
ot , therefore, requested to direct the concerned Sub- Registrar

You are
, not to register sale deed of land comprised in. khewat/ Khatoni no. 30/46 & 27/39
bearing khasra no. 2902/ 2336 measuring 00-03-87, khasra no. 2905/2336 measuring 00-06-13, -
( khasra no. 2912/2337 measuriné 00-04-42, khasra no. 2913/2337 measuring 00-07-15, khasra
X :;“Ww?;o_ 2917/2338 measuring 00-06-00, khasra no. 2818/2338 measuring 00-01-47, khasra no.
2919/2338 measuring 00-00-38, khasra na. 2921/2338 measuring 00-21-45, khasra no.
D 2923/2339 measuring 00-03-96, khasra no. 2925/2339 measuring 00-22-46. khasra no.
)& 2931/2376 measuring 00-02-74, khasra no. 2935/2376 measuring 00-10-17. khasra no.
1

.\0-7\/2940/2379 measuring  00-02-54, khasra no. 2946/2380 measuring 00-00-99. khasra no.

2747/2476 measuring 00-00-72. khasra no. 2775/2488 measuring 00-03-46. In khewat/ khatoni
45/61 comprised in khasra no. 3920/2338 measuring 00-03-56. khewat/ khatoni*no. 34/40 MTESTED
khasra no. 2912/2337 measuring 00-04-42, khasra no. 2918/2338 measuring 00-01-47, khasra

Superintendent Grade-|

Olo the Deputy Commissioner,
Itna Diett 1na (HP)
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no. 2919/2338 meausring 00-00-38, Khasra no. 2935/2376 measuring 00-10-17, khasra 1.

=

2747/2476 measuring 00-00-72, khasra no. 2753/ 2488 measuring 00-03-46. Khewat/ Khaton: g

no. 33/49 khasra no. 2927/2355 measuring 00-64-76, khata/ khatoni no. 64/80 khasra no.
2974/2752/2476 measuring 00-01-84, khewat/ khatoni no. 68/84 khasra no. 2756/2488
measuring 00-10-95, khewat/ khatoni no. 40/46 khasra no. 2913/2337 measuring 00-01-58,
khewat/ khatoni no. 41/47 khasra no. 2923/2339 measuring 00-03-80, khewat/ khatoni no.
59/65 khasra no. 2920/2338 & 2924/2339 total measuring 00-10-77, khewat/ khatoni no. 61/67
khasra no. 2929/2356 measuring 00-06-24, Khewat/ khatoni no. 44/50 khasra no. 2904/2336
measuring 00-04-63, Khewat/ khatoni no. 74/80 khasra no. 2974/2752/2476 measuring 00-01-
24, khewat/ khatoni no. 45/51 khasra no. 2894/2921/2338 measuring 00-01-00, khetwat/
khatoni no. 81/87 khasra no. 2756/ 2488 measuring 00-01-28, khewat/ khatoni no. 47/63 khasra

no. 2924/2339 measuring 00-05-20. Khewat/ khatoni no. 36/42 khasra no. 3024/2925/ 2339

measuring 00-16-71, Khewat/ Khatoni no. 42/48 khasra no. 3015/2917/2338 measuring 00-04-
80 total measuring 64.29 Kanals in village Bhadolian Khurd , Patwar circle Mauja'

Malahat, District Una HP till further directions of the Au.thority

Yoursfyfully,

Authorized Sighatory
HP Real Estate Regulatory Authority
| Shimla- 171002
Endst. No, As above- |5 u-\s Dated '0\-!))0]&4

Copy alongwith a copy of order dated 27.9.2022 is forwarded to :-

1. The Sub-Registrar-cum- Tehsildar, Una for immediate necessary action and
ompliance. .

” The Assistant Town and Country Planner, Una for information and
necessary action.

AuthoriZe
HP Real Estate Regulatory Au

$himla- 171002
ATTESTED v
Superintendent Grade-|

Olo the Deputy Commissioner,
Una, Distt. Una (H.P.)
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Complaint no. — HPRERA2022029/C

Sk Bhowak Prashar complamant

Sh. Rish: Tanden Advoeate for Smt. Trdu Walia, Respondent
»

HEARING THROUGH WebEx.

The prescnt matter is an apphcation was filed by Sh. Bhavak Prashar
complainunt alleging that Group Colonizers Pvt. Lid. through its Direcior
Indu Wilia has vielated the provision of Section 3 of the RERD Act, 2016
by entering into sale of plots, apartments or buildings in Village-
Bhadolian Khurd. Patwar Cirele Mauza Malahat, Tehsil & Distnet Una,
H.P. Along with the application the complainant has annexed details of
undivided plots sold by Indu Walia in Village- Bhadolian Khurd. Further
the complainant has also appended along with the complaint details of
land in ownership of the respondent Indu Walia showing her ownership
of 64.99 kanals approximately. It was further alleged that respondent
herein has sold about 18 plots since 2017. This Authority has gone

through the record and heard both the parties.

it has been argued on behalf of the complainant that the respondent?’
promoter is owner in possession of land comprised in in khewat/ Khatoni
no. 3046 & 27/39 bearing khusra no. 2002/ 233G measuring N0-03-87,
khasra no. 2905/2336 measuring 00-06-13. khasra no. 29122337
measuring 00-04-42. khasra no. 2913/2337 measuring 00-07-15, khasra .
no. 2917/2338 measuring 00-06-00, khasra no. 2R 18/2338 measuring (U
01-47. khasra no. 29192338 measuring 00-00-38. kKhasra no. 2921/2338
measuring 00-21-45, khasra no. 9993/2330 measuring -00-03-96, khasra

ho. 29252339 measuring 00-22-46. khasra no. 293172376 measuring 00

02-74, khasra no. 2935/2376 measuring OU- 10-17, kkhasra no. 2940/2379
measunng 00-02-54, khasra no. 204672380 measuring 00-00-99. khasra
no. 27472476 measuring 00-0(-72, khasra no. 37 73/2488 measuring 00
03-46. In khewat/ khatom 45/61 compriged in khasra no. 392072338
mensuring 00-03-56, khewat/ khaton1 no. 34/40 in khasra no. 2912/2337
measuring 00-04-42. khaara no. 2918/233% measuring 00-01-47. khasra
ne. 281972335 meausring 00-00-38. Khassra no. 2935/2376 measuring 00O~
10-17. khasra no. 2747/2476 measuring 00-00-72, khasra na. 2753/ 2488
measuring 00-03-16. Khewat/ Khatom no. 33/49 khasra no. 2927/2355
measuring 0D-64-76. khata/ khatoni no, 64/80 khasra no. 2974/2752/2476

ATTESTED maeasuring 00-01-84. kbewat/ khatoni no. ©$884 khasra no. DTHH/2488

\gz/‘wsuring 00-10-95. khewat/ khatoni no. 10746 khasra no. 29132337
-

Superintendent Grade-

O/o the Deputy Commissioner,

Una, Distt. Una (H.P.)
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measuring 00-01-58, khewat/ Ehatoms no. 1rd7 Khasra no. 2923/2339
measuring 00-03-50. khewst/ khutom ne. 5965 khasra no. 292012338 &
2924/2339 totsl measuring 00-10-77. khewat! khatoni no. 61/67 khasra-
no. 2929/2356 measuring H-06-24, Khewat/ khatoni nu. 44/50 khasra no.
2904/2336 measuring N0-04-63, Khewat! khatoni no. 74/80 khasra no.
2G74/2TH2476 mensuring U0-01-24] khewat/ khutoni no. 4551 khasra
no. 2844/2921/233% measuring 00-01°00, khetwat! khatomt no. 81/87
khasra no. 2756/ 2488 measuring (00-01-28 khewat! khatoni no. 47/63
khasrs no. 29242339 measvring 00-05-20. Khewat/ khatoni no. 36/42
khasra no. 302472925/ 2339 measuring 00-16-71, Khewat/ Khatoni no.
42/4R khasra no. 3013/2917/2338 measuring 00-04-80 total measuring

64.29 Ranals,

Further by way of thig application 1t is further alleged that respondent /
promoter has sold 18 plots of different shapes and sizes in between the
vear 2017 dnd 2021 The details of mutations are 1095 dated 3.7.2019,
1317 dated 14.9.2021 with respect to khasra no. 2753/2488, 1317 dated
1.1.9.2021 with respect to khasra no. 2747/2476, 1016 dated 2.5.2017, 337
dated 15.2.2017, 504 dated 23.3.2019, 504 dated 25.3.2019, 1523 dated
18.10.22021 for khasra no(s). 2027/2355, 2996/2920/2338, 3024/2925/2339,
506 dated 25.3.2019, 2522 dated 25.9.2017, 1862 dated 4.10.2018, 1315
dated 18.7.2018, 3785 dated 10.12.2017, 1012 dated 1.5.2017, 1013 dated

152017, 12822 dated 4.2.2021. The corresponding jamabandi's have

been sppended along with the application. It was further argued that the
aforesatd sale deeds have been done in utter violation of the provisions of
the Real Estate (Regulation and Development) Acet, 2016 and therefore it
was prayed that he may be restrained from further alienating or selling
the plot, apartment or bwlding in Village- Bhadolian Khurd, Patwar
Circle Mauza Malahat, District Una as per the mandate of Section 3 of
the Aect ibid. 4

The Ld. Counsel far rvespondent praved some time to register the projeet.
From the record sppended ahove prima facie case is made out against the
respondent and it appears that the respondent, by indulging in sale of
plots more than 500 sq mt=. in Village- Bhadohan Khurd, Patwar Circle
Mauza Malahat, Tehsil & District Una, H.P, has certainly acted in utter
violation to Section 3 of the Act ibid and has sold about 18 plots of
different shapes and sizes In between the year 2017 to 2021

© Sectiom 3 of the RERD Act 1s as under

A&TTESTED

Superintendent Grade-|
Olo the Deputy Commissioner,
Una, Distt. Una (H.P.)

“(1) No promoter shall advertise, market, book, aell or offer for sale, or
invite persons to purchase in any manner any plot, apartment or
building, us the case may be. in any real estate project or part of it, in
any planning area, without registering the real estate project with the
Real Estate Regulatory Authority established under this Act:



ATTESTHD

Superintendent Grade-|

Ofo the Deputy Commissi
miss
Una, Distt. Una (H.P) oner,

Provided that projects thar are  onuoing  oi the date of
commencement of this Act and for whicl: the completion certificate has
not been 1ssued. the promoter Jhail make an application 1o the
Authority for registration of the gaid project within a period of three
months from the date of commencement of this Act’

Provided further thar if the Authority thinks necessary. in the
interest of allottees, for projects which are developed bevond the planning
area hut with the requisite PETMISSION of the Jocal authority. 1t may, by
order. direct the promotar of such project to regster with the Authonty.
and the provisions of this Act or the rules and regulations made there
under, shall apply to such projects from that stage of registration.

(2) Notwithstanding anything contained in sub-section (11 no
registratien of the real estate project shall be vequired— ‘

{u) where the area of land proposed to be developed does not
exceed five hundred square meters or the number of apartments
proposed to be developed does not exceed eight inclusive of all phases:

Provided that, if the appropriate Government - considers 17
necessary, it may, reduce the threshold below five hundred squure
meters or eight apartments, as the vase may be, inclusive of all phasis,
for exemptuion from registration under this Act:

by where the promoter has received completion certificate for a
real estate pruject prior to commencement of this Acts

() for the purpose of renovation or vepair or re-development
which does not involve marketing, advertising selling or new allotment
of any apartment. plot or building. as the case may be, under the real
estate project. : )

Explanation.—For the purpose of this section, where the real
estate project is to be developed in phases, every such phase shall be
considered a stand alone real estate project, and the promoler shall
obtain registration under this Act for euch phase separately.” v
The provisions of section 3 of the Act ibid are very clear that no promoter
shall advertise, market, book. sell or offer for sale or invite pevsons Lo
purchase In any manner Any plot having area more than 500 sq. mirs. or
flats more than eight. in any planning arca without registering the same

with thig Authority

In the present case prima facc the Authority is convinced that the
respondent has sold about eightecn plots having avea more than 500 sq. -
mts. without obtaining registration from this Authority under the
provision of Real Estate (Regulation and Duevelopment) Act. 2016, Tt 1s
clear that the respondent has violated the aforesaid provisions and

violations committed by lam are wnt large.

The Authority considering all the facts and cireumstances of the case ‘
hereby holds that till further orders respendent shall not advertize,
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market, book, sell or offer for sale or invite persons o purchase i any
manner any plot. apartmens or building in aforesaid land without first
getting the project repistered with this Authority as per the mandate of
Real Estate (Regulation and Development) Act 2016. To conclude the
):Qsp(.)nden[. is barredirestrained from advertising, marketing, booking,
selling or offering for sale or inviting persons to purchase in any manner
any plot. apartment or bulding owned hy respendent in Village-
Bhadolian Khurd. Patwar Cirele Mauza Malahat, District Una, H.P.
without getting the project registered with the Authority as per Section 3
of the Act ihid.

The office of this Authority i directed to write a letter to Ld. District
Collector Una intimating him of this order. The Ld. Distriet Collector,
Una to ensure compliance of these orders by further intimating the
concerned Tehsildar about the absolute restramt on sule and purchase of
plot, apartment. or building by respondent in V illage- Bhadolian Khurd,
Patwar Circle Mauza Maiahat, Tehsil & District Una, H.P. till he gets
the project registered with H.P.RERA.The Ld. Counsel for the respondent.
promoter 1s directed to submit his Vakalatnama to this Authority at the

carliest,

Further respondent is granted one last opportumty to file reply and also
apply {ov registration in terms of the provisions of this Act. rules and
regulation made there under fuiling which he shall be liable for penalty
under Scction 59 of the Act and also for per day pénalty under Section 63
of the Act.

List the matter for hearing on 17.10.2022 at 11:00 AM through Webkx.

I -

4 s i(p»«l* ’ =g -
B.C.%:ff:ﬁﬁ,/ Dr. Shrikant Baldi Radev Verma
MEMBER CHAIRPERSON MEMBER

RITESTED

- Superintendent Grade-}
O/o the Deputy Commissioner,
Una, Distt. Una (H.P.)
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TOWN AND COUNTRY PLANNING DEPARTMENT
HIMACHAL PRADESH

No- SDTP (U)-E-26/Complaint No. 1/2022- 956 - 57 Dated:- O 20822

To.

The Tehsiidar,
Tehsil Una Distt. Una.

Subject: ©  Regarding stay on sale of plots being raised by Smt. Indu Walia W/o Sh.
Ram Parkash Singh, Prop. Group Colonizera Pvt. Ltd. R/o House No. 108,
Ward No. 8§, Rakkar Colony, Basant Vihar, Una HP

Reference:  No. HPRERA2022003-785-86 Dated 22/07/22.

Please find enclosed herewith the copy of letter under reference, on the above
cited subject with a request to take necessary action as per decision announced by the Real

Estate Regulatory Authority Himachal Pradesh. 3
DA:  Copy of decision announced by ) oL
the RERA Himachal Pradesh. _ g K M
(Paka) Sharia). T

Member Secretary.

Special Area Development Authority.
Una-cum-ATP Una(H.P.).

& Phone No. -01975-223298.

Copy torwarded to Sh. Bhavak Prashar, 65 Krishana Colony Rakkar, Tehsil & Disgt. Una (H.P.)
for information, please. . '

. "’ (A i { :U '
(Pa kéfi(ghtar#fa).’
: Member Secretary.
4 Special Area Development Authority, [
Una-cum-ATP Una (H.P).
Phone No. -01975-223298.

RTTHR s

P o - Superintendent Grade.|
. \.
W) o A '\‘\ ' 8/0 thg Deputy Commissioner,
é‘("&’\‘&‘x na, Distt. Una (HP)
g |
W oo
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TOWN AND COUNTRY PLANNING DEPARTMENT 2 LS
HIMACHAL PRADESH

No:-SDTP (U) E-26/Complaint No.1/2022- &/S5-20 Dated O51/2.22
To
] The Executive Engineer,
HPSEB Ltd. Division Rakkar Colony,
Teh. & Distt. Una (HP).
2 The Executive Engineer,
Jal Shakti Vibhag Division No. 1, Una,
Teh. & Distt. Una (HP).
3 Executiv Engineer,
HPPWD Division, Una Teh. & Distt. Una.
4 The Tehsildar,
Tehsil Office, Sadar Una, Distt. Una.
5 The District Mining Officer,
Una, Tehsil & Distt. Una (HP).
6 The Environmental Engineer,
H.P.Pullotion Control Board Una at Rakkar Colony
Tehsil & Distt. Una (HP).

Subject: - Regarding unauthorized development of land being carried out at Mohal
Bharolian Khurd and Malahat.

Reference:- This office letter No. SDTP(U) E-26/Complaint No. 1/2022-114-21 dated
03/06/22, No. 93-100 dated 24/6/2022 , 258-64 daed 02/08/22 and 437-42
dated 14/10/22. :

Sir. .

Please refer to above referred letters vide which you were requested to

take necessary action on the subject cited above and “Action Taken Report” in view of joint

inspection conducted on dated 30/05/2022 by all the members of committee constituted by the
worthy Chairman SADA, Una-cum- Deputy Commissioner, Una. But action taken raport from -
your offices is still awaited. Further, submitted that an application has been filed by Shri Bhavak

Parashar against the illegal development of land on the cited subject before the “NATIONAL

GREEN TRIBUNAL”, NEW DELHI and reply/comments of application needs to be submitted

to the worthy Deputy Commissioner. Una in reference to his office letter dated 28/11/2022

within three days as well as in the Hon’ble National Green Tribunal, New Delhi. Therefore, you

are once again requested to provide the above said action taken report in the above matter at the

earliest enabling this office to take futher action.
This is for your kind information a further necessary action, please.

)
Mo (VYN
Member Secretary;|
Special Area Development Authority,
U%Icurm- Assistant Town Planner,

SubfDivisional Town Planning Office,

(Mg _ Una Distt. Una (HP)- 174303.
' e ATTESTEL
9\0:’ b 258
Wt Gl 9\16.3@
AT o oY
s P anh Superintendent Grade-|

B aad .
Olo the Deputy Commissioner,
Una, Distt. Una (H.P)
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v B ey
No: Udyog-Bhu(Khani-4)-UNA-:- 1uq7
Office of the Mining Officer, Una

District Una H.P. AMMEXVRE- R;

Una Dated OGI[;EI‘ZD/ZL' ‘7/2’6 |
\Z@puty Commissioner, 2 STRANAR

Una, District Una. 0\\\\11\5_2_)

Himachal Pradesh. _

Subject: - Order in Original Application No. 807/2022 Bhavak Parasher-

o7

Sir,

Applicant versus Smt. Indu Walia & Ors.. Respondent.

Kindly refer to your office letter No.113/ADC/LFA dated 05-12-2022,

on the subject cited above, in this connection it is submitted that the area in question
M was inspected on 30-05-2022 by the Committee formed vide order No.SADA
(Una)/Meeting/S-4/Vol.-VIII/2021-44-52 dated 15-05-2022. Only cut and fill work
over private land was observed by the Committee. Neither there js any provision in
The Himachal Pradesh Minor Minerals (Concession) Mineral (Prevention of Illegal
Mining, Transportation and Storage) Rules 2015, for the permission of plot
development work nor any permission is granted by this office in this regard. The
matter of private land development (Plot) does not come in preview of this office.

This is for your information and consideration please.
Yours faithfully

(Nee blléan/t)

Mining Officer
Distt. Una (H.P.)

Endst.No. ’ Dated

Copy to:

1. The Geologist Zone-II Himachal Pradesh, Shimla for information please.

2. The Member Secretary SADA Una cum-ATP Una, District Una w.r.t. his
letter No.515-520 dated 05-12-2022 for information and necessary action

please.

(Neergj Kant)

o Mininle Officer
ATTESTED Distt. Una (H.P.)

¢ —

Superintendent Grade-|
Olo the Deputy Commissioner,
Una, Distt. Una (HP)
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ANPEXURE- P_
H.P. STATE POLLUTION CONTROL BOARD
Regional Office Una

Office: Phase-1V Rakkar Colony, Tehsil &Distt. Una, Pin-174303(H.P.) 2 L '__.
* Phone: 01975-238131 .
Heseey Website : http://www.hppcb.nic.in e-mail : pcbrouna@gmai
No: HPSPCB/R0O/Una/0A No. 807 0f 2022/2022: 3019 Dated: /»7//2/3022
From: Regional Officer
To
/I{Deputy Commissioner,
Una, Distt. Una (HP).
Subject; Order in Original Application No. 807/2022 Bhavak Parasher- Applicant
versus Smt. Indu Walia & Ors., respondent.
Sir,

Please refer to your office letter no. 104-106/ADC/LFA dated 28/11/2022 on the
§}Jl)ject cited above, '

In this regard, it is submitted that earlier in this matter, vide letter dated
22.07.2019 a complaint was received in the office from the applicant i.e. Sh. Bhavak Parashar
regarding illegal felling of trees and leveling of hills for unaythorized construction of colonies
without permission. In response to the complaint, the impugned site was inspected on

25.07.2019 by the Environmental Engineer along with Junior Environmental Engineer, HPSPCB

Una. During the inspection on 25.07.2019 it was found that leveling of hills behind Dhaba next

to Kalgidhar furniture Rakkar, on the way to Una Rakkar National Highway was being carried i
out with the help of JCB’s & Pokland machines. As the allegations in the complaint were o é}
regarding illegal felling of trees and leveling of hills for unauthorized construction of colonies (‘f
without permission of competent authorities therefore, the complaint was immediately : ;k;

forwarded to the concerned authorities i.e. Divisional Forest Officer, Una, the Member Secretary,
Special Area De;/elopment Authority (SADA), Una, Assistant Town Planner and Mining Officer,
Una for taking necessary action in the matter. (Copies of letters dated 25.07.2019 forwarding
the complaint to concerned authorities are annexed as Annexure-I collectively}.

Further, it is submitted the contents in the subject cited matter is relate to issues
of felling of trees for leveling of hill top/land development for sale of plots by respondent no. 1.

The felling/cutting of trees is regulated by Forest Department under Indian Forest Act, 1927/

Forest Conservation Act, 1980 and the State Board has no mandate under these Acts. Further,
the State Board has no mandate with respect to the issues of land development and sale of plots.
The site in question falls under the ambit of Special Area Development Authority, .

Una, (HP} and as per the information received from the Special Area Development Authority,

ATTESTED .

Superintendent Grade-|
O/o the Deputy Commis

Una, Distt. Ung (HP) Sioner,
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Ung, vide letter dated 17-12-2022 (Annexure-11) the site in question has not been approved by
SADA for construction project. At present, neither the owner of the land has applied for consent
of the Board for construction of building project nor the State Board has granted consent to any
project under Water Act, 1974 and Air Act, 1981 at the site in question. The site was recently
inspected on 15-12-2022 by undersigned alongwith JEE-1l HPSPCB, Una. During the inspection,
no activity of construction of colony/building/projects was started as yet and only land
development/leveling wdrk was being carried out at the site. The State Board shall keep vigil on
the site and ensure compliance of Water Act, 1974 and Air Act, 1981 in case any commercial
building project is constructed at the site.

Submitted for your kind perusal and further necessary action please.

Yours faithfully,

Er,icls. As above,

Er. Praveen Kumar
Regional Officer
HPSPCB Una

ATTESTED

Qb

Superintendent Grade-]
O/o the Deputy Commissioner,
Una, Distt. Una (H.P.)
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Letter delivered by hand to R.0 of Pollution contro| board. y
: +Unajp,

o » 22 lly 2019

The Environment engineer,
Regional Office of Pollution control Board,
Near Govt College,Una HP

Subject: - Complaint against organised felling of trees and then
mass scale levelling of hills in TCP area behind Dhaba next to
Kalgidhar furniture Rakkar, on the way to Una Rakkar National
Highway with the help of JCR's & Pokland machines by land mafia
Indu singh, in a bid to develop unauthorised colonies by the same

mafia.

Dear Sir,

~ Attached are 8 photographs showing the green forest area is
r being finished and and hill tops are being levelled by land mafia
indu singh, 108 basant Vihar Rakkar Una in a bid to develop
unauthorised colonies by the same mafia. All forest area trees
removed and hilis being levelled and turning the thick forast area
into plain levelled grounds with the help of heavy earth moving
machines. This is causing dariage o environment and ecology in the
area. Therefore requested to

- ﬂ 1. Immediate inspectand stop further mass scale levelling
! of hilltops behind kalgidhar furniture in Rakkar Una
g going on from last four months without any information
. to the authorities.
S 2. Punish& penalise the violators.

‘l‘har'lking you, :
}9/ 4 o | |
4“ ours Sincerely, Attached:- Eight photographs
e 4 .

\TS

& )oy Bhavak Parasher 9418153692
\o”r Q X ‘F\V/GS Krishana colloney Rakkar Una HP
el _

pras:

e

Q\\“

o N

L 2 ATTESTED

Superintendent Grade-
Olo the Deputy Commissioner,
Una, Distt. Una (H.P.)
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H.P.STATE POLLUTION CONTROL BOARD

Regional Office Una
Phase-IV Rakkar Colony, Tehsil & Distt. Una, Pin-174303(H.p,
Phone: 01975-238131 '

Website : http://www.hppcbanicin — e-mail : pebrounac mail.
No: HPSPCB/RO/Una/Complaint File/2019: G32-33  Dpateq: S /07/.20) 9

From: Environmental Engineer

To
The Member Secretary,

SADA Una, Distt. Una (HP).

Subject: Complaint against organized felling of trees and then mass scale leveling of hills in TCP
* area behind Dhaba next to Kalgidhar furniture Rakkar, on the way to Una Rakkar Nationa]
Highway with the help of JCB’s & Pokland machines by land mafia Indu Singh, in a bid to
develop unauthorized colonies by the same mafia.
Sir,
With reference to the compliant received on dated 23/07/2019 from Sh. Bhavak
Parasher, 65 Kirshna Colony, Rakkar Una (HP) on the subject cited above (copy along with enclosures
enclosed). The spot was inspected by the undersigned along with JEE, HPSPCB Una on dated 25/07/2019
and found that leveling of hills behind Dhaba next to Kalgidhar furniture Rakkar, on the way to Una
Rakkar National Highway with the help of JCB's & Pokland machines is being carried out. In this regard,
the copy of complaint is being forwarded to you as the complaint pertains to your department.
Therefore, you are requested to take necessary action in the matter concerned under

intimation to the complainant and copy to this office.

Yougs faithfully,

Encls. As Above

Copy to: Sh. Bhavak Parashar, 65 Krishana Colony, Rakkar, Distt. Una (HP).

Environmental Engineer

0/<

ATTESTED

Superintendent Grade-.| '
Olo the Deputy Commissioner,
Una, Distt. Una (H.P.)
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H.P.STATE POLLUTION CONTRoL, BOARp
Regional Office Una

. Phase-1V Rakkar Colony, Tehsil & Distt. Una, Pin-174303(y P)

Phone: 01975-238131 -

Website : http:Mwww.hppcb.nic.in e-mail ; Dmm@gmmm

No: HPSPCB/RO/Una/Complaint File/2019: 634-25 Dated: 3¢ 07/‘20}7

From: Environmental Engineer

To .
The Mining Officer,

Una, Distt. Una (HP).

Subject: Complaint against organized felling of trees and then mass scale leveling of hills in TCP
area behind Dhaba next to Kalgidhar furniture Rakkar, on the way to Una Rakkar National
Highway with the help of JCB’s & Pokland machines by land mafia Indu Singh, in a bid to
develop unauthorized colonies by the same mafia.
Sir,
With reference to the compliant received on dated 23/07/2019 from Sh. Bhavak
Parasher, 65 Kirshna Colony, Rakkar Una (HP) on the subject cited above (copy-along with enclosures
enclosed). The spot was inspected by the undersigned along with JEE, HPSPCB Una on dated 25/07/2019
and found that leveling of hills behind Dhaba next to Kalgidhar furniture Rakkar, on the way to Una
Rakkar National Highway with the help of JCB’s & Pokland machines is being carried out. In this regard,
the copy of complaint is being forwarded to you as the complaint pertains to your department.
Therefore, you are requested to take hecessary action in the matter concerned under

intimation to the complainant and copy to this office.

Yours faithfully,

Encls. As Above
Er. S.K. an

\L\Environmental Engineer

Copy to: Sh. Bhavak Parashar, 65 Krishana Colony, Rakkar, Distt. Una (HP).
Er. S.K. Dhiman
\b{invironmental Engineer

ATTESTED O\~

Superintendent Grade-_l ‘
Olo the Deputy Commissioner,

Una, Distt. Una (H.P.)
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Phone:01975-238131.
Website : http: www.h Cin e-mail :

No: HPSPCB/RO/Una/Complaint File/2019: 63(-37

From: Environmental Engineer

To
The Divisional Forest Offiger,, 1"
Una, Distt. Una (HP)

Subject: Complaint against organized fellin
area behind Dhaba next to Kalgidhar furniture Rakkar, on the w.
Highway with the help of JCB's

develop unauthorized colonies by the same mafia,
Sir,

With reference to the compliant received on dated 23/07/2019 from Sh. Bhavak
Parasher, 65 Kirshna Colony, Rakkar Una (HP) on the subject cited above (copy along with enclosures
enclosed). The spot was inspected by the undersigned along with JEE, HPSPCB Una on dated 25/07/2019
and found that leveling of hills behind Dhaba next to Kalgidhar furniture Rakkar, on the way to Una
Rakkar National Highway with the help of JCB's & Pokland machines is being carried out. In this regard,
the copy of complaint is being forwarded to you as the complaint pertains to your department.

Therefore, you are requested to take necessary action in the matter concerned under

intimation to the complainant and copy to this office.

Encls. As Above \ﬁ

Copy to: Sh. Bhavak Parashar, 65 Krishana Colony, Rakkar, Distt. Una (HP).

Er. S.K. Dhiman
&Environmental Engineer

ATTESTED O} (

Superintendent Grade-|
O/o the Deputy Commissioner,
Una, Distt. Una (H.P.)
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Regional Office yn
Phase-1V Rakkar Colony, Tehsi| & Distt. ljlna Pi

Phone: 01975-238131
Website : hitp://www.hppcb.nicin

);zﬁ-_}x .H.P.STATE POLLUTION CONTROL BOARD
-:‘-‘5'-;
L n-174303(H.p)

e-mail : pchrouna@gmail.com

No: HPSPCB/RO/Una/Complaint File/2019: (,'33’7_27 Dated: Q.S'/o 7/20!7

From: Environmental Engineer

To

The Assistant Town Planner,
Una, Distt. Una (HP).

Subject: Complaint against organized felling of trees and then mass scale leveling of hills in TCP
area behind Dhaba next to Kalgidhar furniture Rakkar, on the way to Una Rakkar National
Highway with the help of JCB's & Pokland machines by land mafia Indu Singh, in a bid to
y develop unauthorized colonies by the same mafia.
ir,

With reference to the compliant received on dated 23/07/2019 from Sh. Bhavak
Parasher, 65 Kirshna Colony, Rakkar Una (HP) on the subject cited above (copy along with enclosures
enclosed). The spot was inspected by the undersigned along with JEE, HPSPCB Una on dated 25/07/2019
and found that leveling of hills behind Dhaba next to Kalgidhar furniture Rakkar, on the way to Una
Rakkar National Highway with the help of JCB's & Pokland machines is being carried out. In this regard,
the copy of complaint is being forwarded to you as the complaint pertains to your department.

Therefore, you are requested to take necessary action in the matter concerned under

intimation to the complainant and copy to this office.

Yourg faithfully,

Encls. As Above Er. S.K. nan
\J\Envimnmenml Engineer

Copy to: Sh Bhavak Parashar, 65 Krishana Colony, Rakkar, Distt. Una (HP).

Er. S.K. Dhfihan
LEnvironmcntal Engineer

ATTESTED O , @ .

~tendent Grade-|
Su serintendent G
O/:) the Deputy Commissioner,

Una, Distt. Una (H.P.)
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| S DC]AL:AREA DEVELQ'[)’\/(EN'I‘ AUTHORITY
o AUYNGTIO 0 87020221 3y Dated: [72]2.2-)

‘I ov
~

CB, Regiony) Office
Rakkar, District (Jng (H.P)

Subject; .O;Q¢'r i Original Application No. 807/2022 Bhavak Frasher-
: Applicant versus Smt. Indu Walia & Ors., Respondent.

Reference: Your office letter no. HPSPCB/RO/Unu/OA 807 of 2022/2022: 3008
‘ Dated 16-12-2022,

Sir,

Under the reference of the subject cited abave, it is submitted that the
site in question is not gpproved nor any documents regarding this site are available in
the office of undersigned. Hence. submitied for your kind information and necessary
action, please,

Yolurs faithfully

(ba @fsﬂagn i

Member Secrétary

Special Area Development Authority,
G e na, District Una (LLP)
B Phone No. 01975-223298

‘|‘ ' \1]\2\29%:%

v i Grade-|
o\ Superintendent Gra

4(\\9*\?’ AN J\““N Olo the Deputy Commissioner,

! PN Una, Distt. Una (H.P) _




